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LOK SABHA

Tuesday, March 15, 1966 /Phalguna 24,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. Seeaxer in the Chair]
ORAL ANSWERS TO QUESTIONS
Tourlst Traffic

+
*534, Dr. L, M. Singhvi:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to gtate:

(a) whether there was a substantial
decline in the tourist traffic during
1965; and

(b) if so, the reasons therefor and
the steps taken by Government to
increase the tourist traffic?

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimat!
Jahanara Jalpal Singh): (a) Yes, Sir.

The estimates of tourist arrivals for
the calendar year 1865 har shown a
decline of 56 per cent compared to
figures for 1964, Precise flgures are
still being worked out.

(b) A statement giving the required
information is placed on the Table of
the Lok Sabha. [Placed in Library.
See No. LT-5776/66).

Dr. L. M. Singhvi: Are Government
contemplating to make tourism in
India more attractive and entertain-
ing in terms of the suggestions made
at one time by

try
the Leader of the C, M. Poonacha):
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House on his return from his visits
abroad, and ¥ so, what specific steps
are proposed to be taken?

Shrimati Jahansra Jaipal BSingh:
Yes, the matter is under consideration

Dr. L. M. Binghvi: What steps are
under consideration? That is what we
would like to know.

Shrimati Jahanera Jaipal Singh:
Three corporations have already been
set up, one for the hote] industry, one
for the tourist taxi service and one
for tourism. All these three are
examining all these points and consi-
dering in what way we can attract
more tourists and keep them happy
here.

Dr. L. M. Singhvi: 1 am entitled to
my second supplementary question but
I would let Shri Jaipal Singh ask
the second supplementary question
instead.

Mr. Speaker: Would it not attract
more tourism if a lady Minister is put
in charge of it?

Dr. L. M. Binghvi: At least, let him
ask questions on the floor of the
House.

These places of
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tourist interest are being developed by
installing more tourist bungalows, by
providing facilities such as taxl ser-
vice, etc., and by arranging other faci-
lities that are helpful for tourists to
visit these places of importance. It is
being worked out according to sché-
duled programme, and hon. Members
would have been already aware of the
fact that we have done quite a subs-
tantial and useful work in this direc-
tion.

st W e aea & g S
wren g 5wl & faaet fadeit e
o I g Wl am g omTw #
s 77 oA W qfewt % fay
fasfam for o §?

Shrl C. M. Poonacha: On a rough
estimate, it is gathered that about
Rs. 23 to 26 crores are earned by
way of foreign exchange.

WEIA HEITT . P FH AT §W
a7 eqe w7
Shri C. M. Poonacha: The places
which are of tourist interest are being
developed and they have all been list.
ed up, ie, there is a phased pro-
-gramme of development.

Shri Basumatari: In view of the fact
that the Assam State has ful]l attrac-
tion to offer to tourists, may I know
whether any proposal has been made
by the Assam Government for their
development?

Shri C. M. Poonacha: There have
been some proposaly submitted by the
State of Assam and we are looking
into this matter. As a matter of fact,
there are certain proposals which
have been undertaken by the Assam
Government themselves which are
now under way, and further arrange-
ments are also being pursued vigo-
rously.

Shri Eapur Singh: Do our Govern-
ment ever honestly and manfully face
the situation that our prohibition
mania might be one of the reasons
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that make this country unattractive
to civilised people of the world?

Shri C. M. Poonacha: As to whether
it is manly enough to consider prohi-
bition issues, I cannot very precisely
answer that point.

Shri Hem Barva: Is he not manly
enough to answer it?

Shri Kapur Singh: If he cannot pre-
cisely answer the point, what is the
use of his standing up and wasling the
time of the House?

Shri C. M. Poonacha: I am only
referring to his own expression ‘man-
liness’ with regard to prohibition. That
wag all I wanted to reter to.

Coming to the point, as for facilities
to have liquor, tourists are free to get
permits and there is no difficulty
whatsoever in this regard so far as
foreign tourists are concerned.

Shri Kapur Singh: He has evaded
my question. Facilities for Yoreigm
tourists is one thing; imposition of
prohibition quite another.

Mr, Speaker; He says pronibition
might be ther:, but then they can get
their supplies.

Shri Kapur Singh: Still the country
becomes unattractive to civilised peo-
ple.

Shrimati Savitrj Nigam: May I know
whether the recently held PATA con-
ference made certain reccmmendations
in this matter? How many recom-
mendations have been made nd how
many accepted? Also, is the hon.
Minister aware that tourists come
here not to drink only but to see
Indian civilisation, Indian culture and
Indian traditions?

Shri C. ™. Poomacha: That iz cor-
rect. Tourist attractions are there.
Each country has its own attractions
to offer. In this regard, we have got
special attractions for forcign tourists
in this country.
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ot wee few ;. w1 AR wERT
w ww g fr oot whes W #
wd § 9 ¥ aga v =W few

a3, W I ¥ o s
&7

Shri C. M. Poonacha: 1 do nct think
that is so.

Shri Warlor: Has it come to the
notice of Government that in the
famous game sanctuary of Tezkadi in
Kerala, a portion of the forest ig now
being brought under cuilivation for
some other purpose and in that way
the game sanctuaty is s{oiled go that
more tourists are not aturacted?

Shri C, M, Poonacha: I do not have
any specific information on that point.

Expendliure on Rationing Organisa-
tion in Delhi

+

*535 Shri Madhn Limaye:
Shri KEishen Pattnayak:
Shri M. L. Dwivedi:
Shri P. C. Borooah: .
Shri Bhagwat Jha Azad:
Shri 8. 0. Samanta:
Shri Subodh Hansda:
Shri Prakash Vir Shastiri:
Shri Hokam Chand

Eachhavalya:

Shri Jagdev Singh Siddhanti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation Le pleased to state:

(a) whether it is a fact that the
entire expenditure jncurred om the
rationing organisation in Delhi is pass-
ed on to the consumer;

(b) whether any protest has been
made by the Delhi citizens against
this; and

(c) it so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

PHALGUNA 24, 1887 (SAKA)

Oral Answers 547
(b) No, Sir.
(c) Does not arise.
it o9 fomrll : a1 7w A AE
T ¢ e o¥E oaER Y W o
# I e oar f& oAt wge

Shri Govinda Menon: Rationing is
done by State Governments and not
by the Central Governmert.

Nty femit : gene wEw, T
FEE A g F1 Q= fwaT gr—-
AT HAAWH HIET M qA WG
s §-—For s frgmma AT Wy
quA ¥ ffaam w6 a1 gEer
T T ow faem o1 o wswt
¢ | FF v g F far e
&1 TWT IO Fmro9vy oA & e
WA ¥ wr wwEa g7
Shri Govinda Menon: Thia was
decided at a conference of Chief Min-
isters; they took the decisior that
cities should come under rationing.
The Centra] Government only an-

nounced what was decided at the
Chief Minister's Conference,

=it wy fomir . o wwi ww W
oI AT Ag femm o9 oAy
A EET W 2

feeme & o mew § wwr
Twfr # sEeqr ¢ g faAew
9T W &=t gFT 2 st faedr #®
ot @l gET & sEH qmroew £ 7
T faeet ® faavor ¥ gomm samr
Al &7
Shri Govinda Menon: In the other
cities also, this is the ru'e adopted.

Mr. Speaker: Is Delhi
more on administration?

. Shri Govinda Memon:
made any comparison.

spending

I have mot
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st w for® : war oy WA A
o gwar ? & & qor fr faelt W0
AU ¥ WEagy §, WU oagr W
fomw s @l 7

W AERE W wgdd & fere
TF g Gl § ey e
wfl ®T "% |

off ot : Wy AEE, IR
qTH ®% gar Wy ¥ ar agr ?

The Minister of Food, Agriculture,
Community Development smd Coope-
ration (Shri C. Subramaniam): It is
not more expensive. It varies from
Rs. 1.50 to Rs. 2.00 per head in all
cities where statutory z1ationing has
been introduced. It is expected Delhi
would incur about Rs. 2 per head.

Shri P. C. Borooah; May I know
whether it is a fact that the price of
rationed articles has increascd along
with the introduction of ru'ioning,
while it was possible to have those
same articles at a cheaper price when
issued through the fair price shops?

Shri Govinda Menon: The expenses
of rationing are passed on to the con-
sumers.

Shri Bhagwat Jha Azad: May we
know in which State the distribution
cost of these controlled things in
rationing is lowest, between Re. 1 and
Rs. 2, and where it is the highest per
head?

8hbrl Govinda Menon: That informa-
tion is not presently awvailable.

Shri Subodh Hansda; May I know
whether the basis of charging the
consumers is egual in all the ration-
ing areag like Delhi, Calcutta and
other areas?

Shri Govinda Menon: Just the ex-
penditure which is involved in the
rationing is passed on to the consu-
mers, and where it is more, more is
passed on.
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8hri Tyagi: Will the hon. Minister
be pleased to give us some idea about
the total estimated expenditure in
relation to the rationing organisation
in Delhi alone? What is the annual
expenditure estimated?

Shri Govinda Menon: This question
wag answered previously. I think it
is about Rs. 42 lakhs per annum.

ot Ui ey o fredt § oTew
=aeqT 97 uF fedr & famw qv
frar &5 wwT & R 3@ aw
o1 IUNIETHT & ST w8, IEd
et #1 gfe ox fewm www Twen

87

Shri Govinda Menon: The total ex-
penditure per annum is Rs. 42 lakhs.

Mr. Speaker: He wants per kilo.

Shri C. Sobramaniam: We give
round about 8 kilos per head per
mensem, that will be roughly 100
kilos per year, and Rs. 2 per head per
annum is the charge.

ot TwEwE o oA fger
ggar fs 96 &% ¥ w1 OF feey
w fordt gt W oafg g 27

wegW RETT ¢ qg @1 gar g
21 frem sy w=t ager § S
g gem ot uw fee ag o ax )

Shri Buta Singh: Since the intro-
duction of rationing in Delhi and the
expenditure which the citizens of
Delhj are forced to undergo under
this rationing eystem in Delhi, may I
know whether the smuggling of food-
grains from Delhi has increased, and
if so, what do the Government propose
to do about it?

Shri Govinda Menon: We have no
information that smuggling {rom
Delhi has increased after the intro-
duction of rationing.
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8hri Govinda Menon: Because of
half a day in a week being a non-
eereal day, there is reduction effected
in the issue of cereals to the hotels.

TraeqT oY diw Y T & fad s

+
#*536. =Y TATACAT :

st gER @ wEA

ot o

ot 7y fermrd

o frs qeamae

o T AT |fgan :

(v) w1 ag s= ¥fe T
eq Wt Twem™ A 650 WA
g ST o for fasw
w fmfg s & fod foew
gl & ¥7 ¥ART FTE Q@
; W

(@) afz g, @@ "HE F
W gwETEr @ omf &7

Th: Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) and (b). Yes,
8ir. Some proposals have been made
by the Chief Minister, Rajasthan from
time to time for the development of
certain roads in the border areas of
the Rajasthan State. These were
considered and geveral road projects
have been approved for being under-
taken in the area
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st TREOAR : wEw wERY,
wa s R E 8, e fedt i
@t am, fgdt #& gwer s
freramar amg

2 Wiy g gAEns £

o} TR | 7% ST @9 51
Fi a5 dmreef g & fac
ardt gt 0T FERi &1 e fagE
g Al AR sl &1 framw £
STty e Afadl gro aww @ T
HIT F 0C W T KT FFTC T
g TN FC W g X w
agar g 5 @ Jaefrar e W
w7
Shei C. M. Poonacha: There is not
anything like neglect of this most im-
portant part of the programme. Gov-
ernment are seized of the problem
and a phased development programme
of roads in the Rajasthan State has

been drawn up and work has already
been undertaken.

ot Tl qge WIT W
I gl wran @1 X ag quT A ..

weqw Wt g weY & e
o eEe T A & o owm
w gfe @it I wEgA dET
w1 §2T $ s TOfgd qv1 "
wg arfe w awg e @ g
AT & I N gEEl dammwa ¥
ot 2T AT o 1w wex e
et E FT WIE WIA WY KA
g ¥ Fgry) A v A @
off ¥ "T W gE FAw W%

stoimreerr: o aw ad
w Rl g Twemd fag f
w g m e W dmad
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Rl ¥ wEE qaT § W fom
Wt @ T s adr @
T Toreq #Y § agi ot i wC R
F? WEWE FHAF AT QT T
a5 o Fr oW fEw # e
w9 97 WY ®T gFT wgar Ag 7
toad @99 § WAMEH FHH T
¥T Fi?

Bhrli C. M. Poonachw#: Road pro-
gramme development in the Rajas-
than State is on two considerations:
one for the interna] gystem of road
development and secondly from the
angle of defence of the country.

Mr. Speaker: The question should
be listened to and heard with atten-
tion and then only It can be answered
precisely.

waw #g fear o1 s s s
e & g § FTW@E av A
o Bew Wl agiAr aEEd TEw
g3 Mol awg dex e wE
®T EIg 7 4% SA9NTH WAL WY FT
e o A wai T 1 A S
w1 qFfee 7R F?

Shri C. M. Poonacha: 1 am sorry
that T have not been quite precise in
my answer. I thought that hon.
Member's question related to Rajas-
than border only; I doubt whether it
wag for all border gecurity measures
and development measures. I was
submitting that as far as Rajasthan is
concerned, we have {wo programmes
of road development. One is for the
benefit of internal transport require-
ments of the State. The second is for
reasons of security measures and the
border security measures to be under-
taken In this sector. Third, we have &
planned programme of road develop-
ment all over the border areas and
that programme is likely to take about
three years for execution. That is
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being taken up in a phased program-
me,

ot oy fomdt g oo wfee

AT
£ @ a=

TEL A 78 AT Tl
Fdmrt gl §oawwi & fwior
X 39 frear @@ @ w9 T §
AR W A e @ wT Sqd
Taadfs e ¥, swigw e
da1 &« fear smg?

Shri C. M. Poonacha: As for the
road development programmes in the
State of Rajasthan, . . .

ot oy formdt - @ STl gl
Faw o gl o

Shri C. M. Poonacha: The question
refers to the border road development
programme in the State of Rajasthan

Mr. Bpeaker: How much in all is to
be spent on border roads this year?
It the answer ig ready, it might be
given.

Shri C. M. Poonacha: As I submit-
ted earlier, we have a programme of
three years costing Rs. 23 crores and
thig is being taken up by stages.

Shri P. Venkatasubbaiah: May 1
know whether there is a complaint
that, especially in border areas which
are vulnerable like Rajasthan and
Mizo Hills, the construction of roads
has not had the same pace or the
samg progress as wag contemplated
and, if so, what is the reaction of the
Government?

Shri C. M. Poomacha: The pro-
grammes are being pursued with
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vigour and within the course of three
years we hope to complete the road
development programme in those bor-
der areas.

Shri Bade: The hon. Minister has
said that they had got a long range
of three years, but since the cease-
fire agreement and the Tashkent dec-
laration, what amount has the Cen-
tral Government released for the
Rajasthan Government?

Shri C. M. Poonacha: I do not have
this information readily now with me.

=t o < fag oA WTEATE
fs ot dradf wamd Tome Ak
dore FOE FE FAW 9T qUE
I CF (AT A FEAL (AR W A
¥ far ot %% owdr aifgd %
TRE T FTER ¥ w7 W
L4

Shrj C. M. Poonacha: Yes, Sir. The
peripheral roads connecting other
Stateg also with Rajasthan are being
taken up for development,

Shri P. B. Chakravertl: Taking into
account the importance of the cons-
truction of border roads ‘n the
aftermath of our confliet with Pakis-
tan, @'so in other States, may I know
whether Government has got a com-
prehensive picture of all the borders,
including the eastern side, which is
more than 1,450 miles?

Shri C. M. Poonacha: Yes, Sir. The
Government have got a comprehen-
sive picture of the border road deve-
lopment programme and that is being
taken up in a phased manner,

Shri M. R. Erishna: In order to com-
plete this programme of border road
development expeditiously, may I
know whether the Government i» go-
ing to create any other new agency or
is it going to depend upon the old
agency which has been entrusted with
this responsibility?
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Shri C. M. Poonacha: The road cons-
truction work is executed through the
agency of the State Public Works
Departments, but since they have
their own works full in their hands,
the Govérnment has been thinking of
having a separate division under its
contro]l for the execution of this road
development programme.

Dr. L. M. Singhvi: May I know whe-
ther this Ministry continues to be
blissfully unaware of the fac* and the
findings of the Defence Ministry that
the largest single hindering factor inm
our defence system in Rajasthan was
the lack of roads and communications
in the recent conflict with Pakistan
and, if that is so, and in spite of that
fact, may I know whether it is not &
fact that the allocation for road deve-
lopment in border areas in Rajasthan
has been gharply slashed to the great
detriment and jeopardy of security
and preparedness in these areas?

Shri C. M. Poonacha: This Is not a
fact, Sir.

Pakistani Crew of River
Navigation Co.
-J-
*537, Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri C. K. Bhaitacharyya:
Shri Hari Vishnu Eamath:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No. 709 on the Tth
December, 1965, regarding the Pakis-
tani crew of the River Steam Navi-
gation Company and state:

(a) whether the information has
since been received from the West
Bengal Government; and

(b) if so, the details thereof and
the action taken in the matter?

The Minister of State in the Minis-

try. of Transport and Aviatlon (Shri
C. M. Poonacha): (a) Yes.

Steam
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(b) 334 Pakistani employees of the
‘Calcutta Port Commissioners were
interned and 161 are still untraced.

sStargft: g7 T oY W
& o forrat 7w firm § o &= sréard
w1 aftr w1 freet Rag gaE
wT FIT HL |

Shri C. M. Poonacha: Those people
who has been traced have been
repatriated to Pakistan.

ot wr g A TR W
it gfae G & ar W gRarEd
< F AR A Fran At =
fawms &7 wriart &rf

Shri C. M. Poonacha: I am surry I
«could not follow.

Mr. Speaker: On further enquiry,
if the same offence is committed
what would be the taken
against them?

action

Shri C, M, Poonacha: After. . .

Shri Speaker: For the same offence,
the same action; what else?
ot wy fomd : W wERT, W9
g wew ¥t wfewr & oaw w@
& o fom dn wAd wRem gwl
¥ oty ¥R § I9Y ag oo #1 Afqesr
W R WE AT W
T A W WE

oo wErEg A TRiEEs grEd |

ot Traaas aren ;g g ageg
A T 5 g9 dW o g
W Fw FW I g1 & qern
srgar g fis ot & oaw Eag ww
diwr fpgam Fidm § o=
¥ muframes ™ &1 W agi
g A At # agr s g F
e |G
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W RERE ¢ WA wErRE sy
¢ fe v o adY gaw ey oy
ATTRTS w1 gy

ot Tiww aree ;3 fagEw
# & ar afvmms =8 @ &
wifgz F¢ foi Ageft 54 werea
& o)

Shri C. M. Poonacha: The West
Bengal Government are now making
efforts to trace those personnel who
have not been traced. They have got
mixed up with the general popula-
tion. That has been the difficulty. It
is very difficult to identify them, but
efforts are now continuously being
made to trace them and to see that
they are repatriated to Pakistan.

it oo g : W W 9g
Ten gt § frgw as fird sl
qifert 97 wvafaat ¥wer @ #
R g Ik A few g e

L A

Shri C. M. Poonacha: As for the
total number of persons who are
interned in this connection, they are
about 5000. Most of them have been
repatriated, A section of them are
now in West Bengal as +well as in
Assam whom we have not traced so
far. Efforts are being made to trace
them and repatriate them. 80 per cent
of them have been repatriated.

ot fasqrrq qed : AT HAT
WERT ¥ qeTEn A AT § g el
Famfwwi & &g fow v & o ==
o e age qfreew § & e
e g 6 o a@ & 9w
AT it miwer @ fw v e
# T ger feadr § W g i faet
2w # §7

w@w W g A g

AT |
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Shri C. M. Poomacha: I have al-
ready mentioned that they are about
161 so far as West Bengal is con-
cerned and about 300 and odd so far
as Assam is concerned.

Agricultural Production

+
*538. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Shri §. C. SBamanta:
Shri Hem Barua:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
steps taken to ensure that the recent
offer of 15 million tonnes of food-
grains through PL 480 by US.A. does
not create complacency in the States
in regard to ‘Grow More Food Drive'
and to prevent diversion of funds
from agriculture in the States/Union
Territories?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): Government
have had no information to indicate
any complacency on the part of any
State in regard to agricultural pro-
duction as a result of the availability
so far this year of 4.5 million tonnes
of foodgrains under PL 480. On the
contrary, the State Governments
have responded actively to call for
organising special drives for increas-
ed food production. There is, there-
fore, no danger of diversion of funds
meant for agricultural production.
Moreover, under existing procedure,
Central assistance to any State is
reduced proportionately in the event
of any such diversion.

Shrl P. C. Borooah: May I know
how far Government agree with the
latest unofficial estimate that the
food production of this year would
be near about 20 million tonnes as
against 78 million tonnes estimated
sometime ago, and in the light of
this, may I know if the government
is going to review the import posi-
tion and reduce the import on
account of these better prospects?
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The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
The official estimate is still round
about 76 to 77 million tonnes. Even
if it is takén as 80 million tonnes, it
is only a marginal improvement and
there is still a big gup to be filled.

Shri P. C. Borooah: Is it a fact that
while we continue to import food-
grains, at least some 8 million tonnes
of last year's record crop of 88 mil-
lion tonnes are still in the hands of
the hoarders and may I know under
what ecircumstances these grains are
not taken out and what steps the
government have taken so that fur-
ther hoarding is not done next year
also?

Shri C. Subramaniam: That is why
we have a system of procurement in
all the States for the purpose of get-
ting under government contro] as
much as possible, It is only on this
basis that we are introducing statu-
tory rationing also in other areas so
that there may not be any temptation
for people to hoard and obtain higher
prices from pcople who have got a
higher purchasing power.

Shri Bhagwat Jha Azad: While we
are happy to note that the State
Governmenis are very much aware of
this, may I know, as a reault of
their awarcness plus the increased
expenditure that is going to be
incurred on agriculture, what will
be the approximate estimated increase
in food production in the current
vear and in the next one year plan?

Shri C. Subramaniam: I am sure,
hon. Members are aware, when this
crisis came over us, we took a special
drive for bringing land under addi-
tional crop. We planned to have
at least 3.5 million acres under addi-

tional erops of wvarlous sorts and
allotted quotas for the States. The
present estimate is that instead of

3.5 million acres it will be 4 million
acres achicvement. As far as the
next year, 1966-67, is concerned, we
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are making an allotment of roughly
35 per cent to 40 per cent more than
what we spent during 1965-66 for
agricultural production programmes
and we are fixing a target of 85 mil-
lion to 97 million tons for 1966-67.

Shri Subodh Hansda: The hon.
Minister stated that fresh allotments
have been made to the States for
1966-67. The hon. Minister also
stated that there is no complacency
at all. I would like to know whe-
ther the hon, Minister has any infor-
mation as to whether the amount
allotted for small and minor irriga-
tion schemes to the States during
1965-66 has been completely utilised?

Shri C. Subramaniam:
matter of fact, there has
sure for further allotments having
exhausted all the allocations which
have already been made,

Shri S. C. Samanta: May I know
whether the Centre is going to advise
the State Governments about the
scientific method of intensive culti-
vation?

Yes; as a
been pres-

Shri C. Subramaniam: Yes, Sir,
that is special programme which we
have taken up for the introduction
of new varieties of crops with high
fertilisation, plant protection methods
ete.

Shri Hem Barua: Is it not a [fact
that this spoon-feeding under PL 480
by the United States of America has
produced a psychology of slackening
efforts on the part of our Govern-
ment; if so, may 1 know whether, in
this context, the Government are
convinced. .....

Shri Sezhlyan:
not spoon-feeding.

Ship-feeding and

Shri Hem Barua: I said: “spoon-
feeding”. In that context, may 1
know if the Government are com-
vinced of the fact that India would
not be self-sufficient in food pro-
duction as long as this external aid
continues?

Shri C. Subramaniam:
ald is a short-term measure.

External
I have
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made it quite plain here and it has
been made plain by USA also that
this aid will not be continuously
available. Particularly, this crisis
has made us aware of the necessity
to go forward and attain self-suffi-
vinty as early as possible. There-
fore, all steps are now being taken
for this purpose.
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ot 7t wgrm & A fy wsw
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STt & i S w3w 3 diT & faeroer
¥ oY IEF T a1 OF T Ay
@if 7 ¥ RE yw a% Fewr A
Trw 7 fagr ama ? afy g, @Y 4T ey
wh s R E?

ww, wfu, amafoe faem aar
WEOTC WA § oAt (o smve
fas) : SamEw g & fag faarg
qT WYT |1 §F ¥ aEqy #1OAT
WY | AT 1965-66 ¥ w4
wla A oW § IEEF FqemET 15 70T
T2 I wrEw & fau e wwan faar
T R w09 FO09 8-10 FAT
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ag gfeen wiwfuast ot 2 o § oF
Ar-srfnfowas & Ay it 77 @ g ¥
¥ fordy | F wToy W e @ d
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Shri Sham Lal Saraf: From the
past experience we have seen that
in spite of the assertion made by the
hon, Minister of Food and Agricul-
ture here on behalf of the States and
also in spite of pumping funds into
the Plans and things like that, in
regard to food production practically
no State has come up to expectation.
May I know how the hon. Minister
has ensured himself now that here-
ufter the planned progress of all the
States will be in o manner that will
bring them up to the expectations
now and also in the future?

Shri C. Subramaniam: 1 would not
say that no State has come up to
expectations. I can say that Punjab
has done more than what we
expected. In the same way, some of
the States like Madras and Andhra
Pradesh have also done well. After
all. we learn by experience. We try
tv find out how and why we failed
tu reach our expectations and then
we try alternatives. It is on that
basis that I say that our expectation
is that we will be able to perform
better in the Fourth Plan.

Shri R. §. Pandey: Is it a fact that
when PL 480 negotiations were going
on with the American authorities,
spzcially with President Johnson, cer-
lain suggestions were made by the
American Government to be imple-
mented in order to produce more in
thizs country?

Shri C. Subramaniam: When we
asked for further commitment with
regard to supply under PL 480, it was
put 1o us that we cannot continuously
depend on PL: 480 imports, we have to
take measures, and that too measures
which are certain to yield results, so
that within a foreseeable future we
would attain a stage of self-sufficiency.
In tha! connection we discussed with
them a programme which we have
evolved for reaching self-sufficiency.

Shri Surendranath Dwivedy: The
hon. Minister stated that PL 480
imports is a temporary measure. May
1 know whether Government has get
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any time-limit after which PL 480
imports wil] not be necessary?

Shri C. Subramaniam: We have a
phased programme of cutting down
imports and we hope that by the
end of the Fourth Plan we will not
need any more imports.

National Food Authority

+
*539. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri D. C, Sharma:
8hri Eajrolkar:

Shri Parashar:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to etate:

(a) whether there is any proposal
under consideration to set up a high-
powered National Food Authority to
look after the procurement and distri-
bution of food; and

(b) if so, its main features?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Govinde Menon): (a) No, Sir.

(by Does not arise.

Shri Bhagwat Jha Axad: While ap-
preciating the statement that there is
no idea to establish a National Food
Authority, may I know whether it is
not a fact that there are districts in
every State which are surplus but the
policy of procurement of the Central
Government is being thwarted, or not
being followed, by the States? In that
case, how do the Government propose
to make the erring States to follow
the policy?

Shri Govinda Menen: By and large,
the surplus States are proeuring for
the needs of the deficit States.

The Minister of Food, Agriculture,
Community Development asmd Coope-
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ration (Shri C. Subramaniam): The
question of the hon, Member is whe-
ther in every State there are surplus
districts where procurement could be
made but some State Governments
are not making those procurements.
I think the suggestion of the hon.
Member is correct to a certain extent.

Shri Ranga: What is correct?

Shri C. Subrammmiam: That some of
the State Governments are not mak-
ing procurement in the surplus dis-
tricts. But, in the present context of
decreased production and, consequent-
ly, a big gap between demand and
supply, we have to give a certain
amount of freedom of action to the
State Governments. Whether they
would procure from the surplus dis-
tricts and supply to the other areas or
they would allow free movement to
take place from one district to another
we give some freedom of action and,
later on, when we find that normal
production is reached perhaps it should
be possible for us to evolve a commeon
programme for all the States,

Shri Bhagwat Jha Aszad: Since the
distribution of food is the most es-
sontial part of the food problem where
we are encountering difficulties, is the
Government aware that there are
States where the administrative machi-
nery is zero and, therefore, even if
spoon-feeding or ship-feeding is done,
it will not be possible for them to tide
over the difficulties? May I know
what Government propose to do in the
case of such States where the mere
pumping in of supplies ig not going to
ease the situation in the long run?

Shry C. Subramaniam: 1 would not
go to the extent of saying that there is
no administration at all in some States.
No doubt, there are certain deficiencies
in some States. We are a country with
various levely of administration. We
have to function within that limita-
tion. So, it becomes almost impossible
to evolve a uniform programme for
every State. But this will be kept in
mind. That is why wc are bringing
in the Food Corporation for the pur-
pose of procurement in all the States
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so that the administrative efficiency of
any State Government may not affect
procurement.

Shri 8. C. Bamanta: May 1 know
whether the hon. Minister is aware
that gome Members of Parliament
have requested the hon. Prime Minls-
ter to consider the feasibility of esta-
blishing a National Food Council at the
Centre and also in the States where
members of the ppposition wil] also be
represented?

Shri C. Subramaniam: [ have no in-
formation about it.

Sbhri Subodh Hansda: Do Govern-
ment feel gatisfled with the different
procurement and levy policies laid
down by different States for procure-
ment of foodgrains in the different
States; if not, is it desirable to have

a uniform procurement and levy
policy in all the States?
Shri C. Subramaniam: Sir, I ex-

plained the policy with regard to that.

Shri P. C. Borooah: May I know
whether our shortage in foodgrains is
only 8 to 10 million tonnes and, on the
other hand, B million tonnes are in
the hands of the hoarders? Had the
Food Corporation of India been given
sufficient incentive to purchase that 8
million tonnes of foodgrains in the
hands of the hoarders so that there
would not have been any scarcity?

Shri C. Subramaniam: Sir, the ques-
tion for consideration is as to how we
get the stocks from the hoarders. It
can either be by a levy on the pro-
ducer or by having a control over the
traders and having it from the traders;
but once it goes into the hands of the
traders it becomes impossible to trace
the foodgrains. That is why we are
trying to evolve a system in which it
would be po-sible for us to get it from
the producer himself at a fairly eco-
nomie price.

Shri Prabhat Kar: Jusl now the
Minister said that the Food Corpora-
tion is to help in proceurement. May [
know whether it is a fact that although
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the Food Corporation is a statutory
body created by Parliament, the State
Governments refuse to issue licences
in their own Stateg for the procure-
ment right by the Food Corporation
and, ¥ it is a fact, whether the Gov-
ernment is going to have a national
food body with a view to having pro-
per contro] over all the procurement?

Shri C. Sobramaniam: The hon
Member's statement that they require
licences by State Governments to fune.
tion scerns to be correct with regard
to the legislation that we have pas-
sed. Therefore we are taking steps to
amend the legislation sp that the Food
Corporation will not stand in the queue
slong with the other traders for the
purpose of trading operations in the
States.

Shri Ranga: Is it to have monopoly
powers there?

Shri Bade: Is it a fact that in some
States the procurement price is Rs. 40
to Rs. 45 per quintal for jowar and
the distribution or consumer price is
Rs. 50; thus, the Government is criti-
cised that the States are profiteering
more than what the private dealers
are doing? [s Government going to
take action against such States?

Shri C. Subramaniam: These alle-
gations have been made on more than
one occasion and we have looked into
it. I do agree that certain State Gov-
ernment have charged a little more
than what they are entitled to, The
whole matter is under consideration
to see that no profiteering is done.

st TrmreAA : for oft e
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Shri C. Subramaniam: The policy of
the Government is to give all assist-
ance to the farmers to produce more.

Shri Ranga: Question.

Shri C. Subramaniam: But certainly
we cannot reach a stage where no per-
son need be taxed.
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Shrl Ranga: When the Food Corpo—
ration Bill was introduced here the
House was given the impression and
also the assurance, I think, that it was
not tp enjoy any monopoly powers for
procurement to the exclusion of pri-
vate trade. Now this morning my hon.
friend said that it need not stand in
the queue along with other people
and it should be given some speclal
powers. Doeg that not mean that the
Food Corporation ig not expected to
compete with private trade and is ex-
pected to have monopoly powers so
that it can keep down the prices for
the peasants also.
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Shri C. Subramaniam: I want to
make it clear that public corporations
will have a special privilege....

Shri Ranga; Why should they have
itr

Shri C. Subramaniam:....and it is
our policy to encourage public corpo-
rations rather than private traders.

Shri Ranga: Shame.

Shri Hem Barua: In view of the
fact that haphazard distribution of
available foodgrains is at the root of
al] disturbances all over the country,
may I know what steps Government
have taken to ensure proper distribu-
tion of available foodgrains by reduc-
ing the surplus States to the stage of
non-surplus States so as to ensure fair
distribution?

Shri C. Subramaniam: 1 do not agree
that there has been a haphazard dis-
tribution. On the other hand, on a
planned basis, we have tried to pass
‘on the surplus from the surplus States
to the deficit Stales on a Government-
to-Government account. Certainly, we
should not think it is only when the
trade transfers it from one State to
another that is in order and that when
the Government does it, that is all
haphazard.
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) 6,189,087

ib) There had been an increase of
1,00,5168 cards during the period from
8th December, 1965 to 31st January,
1966,

(c) Yes, Sir, The number of bogus
rition cards detected is 333, T4 was
also found that 1,442 ration cards had
units in excess of the entitlement. The
question of launching prosecutions
against the persons concerned is under
consideration of Delhi Administration,

(d) The Delhi Rationing Order and
Reguiiiions were published in Delhi
Gazetts before the introduction of ra-
tioning.

number of

(e) There is a large
public

catering establishments and
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eatinghouses in Delhj which provide
food to the floating population, In ad-
dition, temporary ration cards are also
issued promptly to temporary visitors
whose stay in Delhi is expected to be
not less than 3 days,

Shri Bhagwat Jha Azad: May I
know whether any pilot checking -or
4 genera] survey has been done, after
the first ration cards were issued, to
detect the bogus cards and what is the
basis on which this figure of 333, a
good fipure, has been arrived at?

Shri Govinda Menon: The Delhi
Administration had undertaken a
sample checking and the figures given

there are from the results of that
checking.
Shri Bhagwat Jha Azad: May I

know whether any estimate has been
made by the Administration as to
what are the reqguirements for the
floating population in Delhi and whe-
ther any attempt has been made to
have any reserve for such floating
population when it extraordinarily
goes up?

Shri Govinda Menon: In regard to
the members of the floating popula-
tion whose stay is expected to be not
less than 3 days, there is a provision
in the Rationing Order to give tem-
porary permits and there have been
no complaints received that these
have not been issued,

Shri 8. C. Samanta: The hon, Minis-
ter has said that temporary ration
cards are issued to those persons who
reside in Delhi for more than 3 days.
May I know what will be the fate of
those who stay here for two days?

Shri Govinda Menon: In respect of
those who do not stay for three days,
It is administratively difficult to give
them ration cards. They have to eat
either in their friends' houses or in
public restaurants,

Shri Subodh Hansda: Tha hon.
Minister has stated that there are 33
bogus ration cards. I would like to
know whether all these bogus cards
are held by the consumerg or by the
dealers. N

2799 (ai) LS—2,
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Shri Gevinda Menon: Probably, it
leads to all kinds of mal-practices, The
suggestion made by the hon, Member
will be kept in mind.

Shri P, C. Borooah: May I know
what 1s the population of Delhi accord-
ing to the registration figure of the
Rationing Department and how it
compares with the population figure
of 1961 census?

Shri Govinda Menon: I have not
understood the question of the hon.
Member, I said that 6,19,087 ration
cards have been issued.

Shri P. C. Borooah: What is
population?

the

Mr, Speaker: The census flgures will
say what the working population is.

Shrimati Savitrl Nigam: May I
know whether the rural population of
Delhi have also made a demand for
this type of rationing arrangement
and whether some coarse grains are
also going to be distributed through
ration cards in Delhi?

Shri Govinda Menon: The present
policy is to introduce rationing in
bigger cities and not in the villages.

Shrimati Savitri Nigam: The second
part about coarse grains has not been
answered,

Mr. Speaker: Mr. Yashpal Singh:

st gmarer fig cam waET Tg
wema @ foafy didfs w@ 7o
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wE Fp w1 mrfedl € oars ow
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Shri Govinda Menon: Those who
have not received ration cards will

be given ration cards, if they apply
for them.

Shrl Basumatari: May I know the
reasons why, since the introduction of
ration cards in Delhi, commodities like
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kerosene, rice and atta are not found?
It is very difficult to get them.

Shri Govinda Menon: The rationing
is confined to wheat and rice and they
are found in the ration shops and the
cardholders get them from their ration

shops.

Shri Kashi Ram Gupta: Is Govern-
ment aware of the fact that, even
among the clerical staff, there are cer-
tain persons whose demands of act*::a‘.
requirements fall short of the ration
supply and if so, will the Government
consider categorising them as rabour-
ers fo; this purpose?

Shri Govinda Menon: The ration
is given on a certain scale. There may
be certain persons who may find the
ration to be insufficient, But that is
the scale fixed.

Shri Kashi Ram Gupta: My point is
that there are people even in t_ha
clerical staff who require more ration
than what they are supplied and these
people should be categorised as lab-
ourers.

Mr, Speaker: The Minister says that
it is given according to a  specified
scale whether he be a clerk or any-
body.

Shri Kashi Ram Gupta: The labour=-
ers get more.

Shri 5. M. Banerjee: Recently the
M.Ps: have been piven an additional
ration card for their expected and
unexpected guests, I want to know
whether similar ration cards have
becn given to those who are expecting
guests but who are not Members of
Parliament, i.e., the citizens other than
M.Ps in Delhi.

Shri C. Subramaniam: We expect
the hon. members to use it only when
they pet guests, We cannot expect
the game kind of behaviour from
others also,
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Vaikuntalal Mehta Commiites em
Coeperation

*542, Shri Linga Reddy: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Vaikuntalal Mehtw
Committee recommended the fulb
finance scheme on co-operation to
mect the entire financial needs of the
agriculturists in the country;

(b) the extent to which the scheme
of full finance to enable the agricul-
turists to purchase all the agriculturak
inputs has been implemented; and

(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Vaikun-
talal Mchta Committee recommended
that credit from the cooperatives
should be adequate to meet the pro-
duction needs of cultivators taking
into account the nature of the crops
to be grown, the inputs to be used ete.
and also the repaying capacity of the
borrowers.

(b) and (c). The policy regarding
loang for agricultural production has
been generally liberalised. Loans are
being increasingly made production-
oriented through the adoption of the
crop loan system, However, credit
through cooperatives has been limited
due to inadeguate resources.

Shri Linga Reddy: May I
know whether any survey is made with
regard to the credit needs of the ryots
on the basis of a credit finance card
for each family?

Shri Shyam Dhar Misra: A rough
estimate has bren made. ‘The Dant-
wala Commiitee was set up and the
report hag come, The officials have
also made an assessment. The credit
needs of the cultivators may be of the
order of Rs 1000 crores. The co-
operatives are toking care only
to the extent of Rs. 400 crores and by
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the end of Fourth Plan, it may pro-
bably be Rs, 700 to Rs. 800 crores.

8Shri Linga [Reddy: May I
know whether the present financing
agencies are not in g position to meet
the full needs of the ryots and if it is
#0, how Government propose to meet
their full requirements?

Shri Shyam Dhar Misra: Thiz is
exactly the point. I have also stated
in the main reply that the co-opera-
tives are not able to meet the total
credit requirement because of inade-
quate rcsources. This is under con-
sideration by Government,

Bhri P. Venkatasubbaiah: May 1
know whether it is a fact that the
Rescrve Bank has plaved a ceiling of
Rs. 36 crores for issue of dvbentures
by the land mortgage banks and that
has fallen short of the requirements
of the agriculturists, and if so, whe-
ther Government propose to address
the Rescrve Bank to liberalise it und
to remove the ceiling?

Shri Shyam Dhar Misra: 1t is a fact
that the Reserve Bank and the LIC
have put their ceilings on this fund,
whereas the requirement is much more
and is of the order of Rs. 50 crores.
We are negotiating with these bodies.

Shri Inder J, Malhotra: Taking into
consideration the working of the co-
operative societies all over the coun-
try, may I know whether Govern-
ment are by and large satisfied that
this agency can ultimately deliver the
goods lo the farmers or whether they
fee] that some other agency is requir-
ed?

Shri Shyam Dhar Misra; It is a fact
that the co-operative structure as it
exists today is much better than it
was but it has many deficiencies, and
it is under the constant review of the
Government; to the cxtent that the
credit needs are to be supplemented
by some other organisation, that will
have to be done, and Government are
giving thought to this matter,

Shri D. J. Naik: The credit-worthi-
ness is based on the land held by an
agricuturist, The small farmers do not
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get credit from the Central financing
agencies, that is, co-operative agencies,
May I know what steps Government
intend to take to give adequate credit
to the small farmers so that agricultu-
ral production can increase?

Bhri Bhyam Dhar Misra: The recom-
mendations of the committee  have
been accepted by the Centra] Govern-
ment and they have also been accept-
ed by most of the State Governments;
according to those recommendations,
the credit needs of the farmers will
be met irrespective of the ownership
of the land, whether they are tenant-
cultivatorg or they are land-owning
cultivators. ...

Bhri Ranga: Question, Is that be-
ing done?

Shri Shram Dhar Misra: These
needs are being met and credit is
being given without land mortgzges
etc,

May I know whe-
been

Shri D. J. Naik:
ther that recommendation has
accepted by the Reserve Bank?

Shrimatl Vimia Deshmukh: What
will be the maximum amount that
will be made available to the agricul-
turists under this scheme?

Shri Shyam Dhar Misra: Each
State has different ceiling; if I
remember correctly, the amounL per
cultivator in States like Madras is
about Rs. 2000, but each State has
its own coiling for individual cuiti-
vators.

Shrimati Akkamma DPevi: May I
know to what cxtent 'y Agricul-
tural Refinance Corporation will help
the small cultivators through the
land mortgage banks?

Shri Shyam Dhar Misra: The
Apgricultural Refinance Corporation
will not take care of the short-term
needs of cultivators but of the
medium-term and long-term needs.
So far, it has been having a limited
impact only; we expect that in the
Fourth Plan it will give good help.
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Shri Gauri Shankar Eakkar: The
short-term loaning through co-opera-
tive societies is not helpful to cultiva-
tors and does not give any relief to the
cultivators. Is the hon. Minister in
a position to introduce only long-term
and medium-term loaning for the cul-
tivators and do away with short-term
loaning?

Shri Shyam Dhar Misra: Short-term,
medium-term and long-term finances
are necessary; all the three types are
necessary for agricultural production,
and it is Government's considered
view that short-term loaning is also
necessary and it is having a good im-
pact. (¥

Shri S, Kandappan: While ¢aking
steps to liberalise the credit available
to the farmers, may I know whether
Government will take care 1o see that
the intercst charged on the loan is not
increased?

Shri Shyam Dhar Misra: The present
rate of interest renges beiween T§
and 9 per cent; it was considered high,
but in the light of the tight position or
the tight situation in the money mar-
ket today a view has to be taken
whether it is high; I think it is not
very high now.

Shrimati Savitri Nigam: Is the hon.
Minister aware that some of the co-
operative credit socicties are charging
very high rates of interest, sometimes
8, 9 and 10 per cent? If the answer
is in the affirmative, what steps are
the Ministry going to take to see
that thi= high rate of interest is re-
duced so as to give genuine relief to
the farmers?

Shri Shyam Dhar Misra: The culti-
wator has a problem of obtaining ade-
quate credit; it is not 8o much the rate
of interest which is the problem. As
stated in answer to g previous supple-
mentary, the rate of interest ranges
from T} per cent to 9 per cent which
Government consider, seeing ihe
present money market rale, not high.
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12.00 hrs.
SuorT NoOTICE QUESTIONS

Holding Elections to Rajya Sabha from
Kerala

SNQ. 9. Shrimati Tarkeshwarl Sinha:
Will the Minister of Law be pleased
to state:

(a) whether Government have taken
any decision on the question of hold-
ing elections to the Rajya Sabha from
Kerala arising from biennial retire=
ment of Members from the State; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Baman): (a) Yes, Sir.

(b) The scats in Rajya Sabha allot-
ted to Kerala muy remain unfilled till
the elections of the npnew Legislative
Assembly of the State and no consti-
tutional amendment mav be underiak-
en as it will be of no avail in connec-
tion with the ensuing biennial elec-
tion.

Shrimatl Tarkeshwari Sinha: In view
of the fact that thig situation can arise
any time, at present or in the future,
why have Government not iaken a
decision to fill in the vacancies so as
not to deny the right of the State
where such an exigency occurs?

Shri C. R. Pattabhi Raman: By the
Proclamation, there is gissolution of
the Legislature there. According to
art, #0(1), which deals with the com-
position of the Council of States, the
Council of States shall consist of (a)
12 members to be nominated by the
President in accordance with the pro-
visions of clause (3); and (b) not more
than two hundred thirty-cight repre-
sentatives of the States and of the
Union Territorics. Then clause (2) of
the same article is important,

“The allocation of seats in the
Couneil of States to be fllled by re-

presentatives of the States"—
I emphasise that with your leave—
“and of the Union territories

shall be in accordance with the
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provisions in that behalf contain-
ed in the Fourth Schedule”,

As I said, the Assembly has been dis-
solved. In order to effect a constitu-
tional amendment, there has to be
ratification of it by not less than half
the States. This will take the rest of
the ycar; the next election may come
sometime in March.

Shrimati Tarkeshwari Sinha: Ac-
cording to the constitutional provision,
members when they are declared elec-
ted, bucome the voters. In the case
of Kerula, the members were duly
elected; the only thing that did not
happen was the meeting of the Assem-
bly. The Assembly was not duly con-
stituted; it was not called in session.
But the right of the Members is in-
tact as voters. In this election, it is
not the Assembly which chooses the
representatives of the Rajya Sabha,
but it is the individual members who
have bcen elected to the Assembly who
do sn. Has that position been examin-
ed and if so, what is the present posi-
tion of Government in that regard?

Shri C. R. Pattabhi Raman: That was
why I emphasised art. 80(2). The
elcction to the Rajya Sabha is by all
the representativegs of the State As-
sembly who form for the purpose the
electoral college.

Mr. Speaker: Has that position been
examined, and if so, what is the posi-
tion of Government?

Shri C. R. Pattabhi Raman: It has
been examin.d. The principle is clear.
8o far as the Lok Sabha is concerned,
the people are electing the representa-
tives direct. So far us the Rujya Sabha
is concerned, except for the nominated
members who are taken under art
80(3), the rest are referred to @3
‘representalives of the States’. This
has been examined, There is dissolu-
tion of the House. It is functus officio.
It cannot be revived for this election.

Shri Vasudevan Nair: Kerala has
9 members in the Rajya Sabha. Al-
ready one seat is vacant, and next

month three more seats will fall vacant.
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That means, out of 8, we will have
only five. It is a serious malter. May
I know whether Government hag exa-
mined the possibility of some amend-
ment of the Constitution or the Repre-
sentation of the People Act to allow
the pretent sitting members to con-
tinue till the next elections which pos-
sibly may take place in 1967.

Shri C. R. Pattabhi Raman: It is not
possible. I have already answered.
The Constitution has to be emended.

Shri H. N. Mukerjee: The whole
idea of a Council of States, which is
the Rajya Sabha, is that the States
constituting the Indian Union are fully
represented on that body. It so hap-
peng in this case that on account of
the omission to secure the election of
certain members, full representution
of a particular State, which iz an es-
sential feature of Rajya Sabha, is being
denied. In that case, g constitutional
crisis has arisen, and what does the
Government do in order to solve this?

Shri C. R. Pattabhl Raman: It is true
that out of 9 seats allotieg to Kcrala,
four will not be filled, just as. if there
is gome death a fow months before he
elections, there will not be any filling
up of that vacancy. It is true there
will be four seats vacant, they cannot
be filled because the representatives
of the State have to be clected.

Shri Surendranath Dwivedy: 1fitlis
not possible for the Government to
come forward with a constitutiona.

iment to accommodate such an
eventualily may I know whether the
elections to the Rajya Sabha in Kerala
will be held in 1867 after the general
elections are over, or will they wait
till 1968 for the next turn for Rajya
Sabha elections to come?

Shri C. R. Pattabhi Raman: I envi-
sage po difficulty; when the new House
is elected in 1867, it will be possible
to elect them.

Dr. L. M. Singhvl: It is evident that
this eventuality was not anticipated
by the founding fathers of the Consti-
tution. In view of that, may I know
whether the Government propose to
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bring about a constitutional amend-
ment not merely to provide and cover
this case but to cover this kind of
contingency which may arise now and
then in other States also? Why does
the Government not bring about an
amendment about these general ques-
tions?

Shri C. R. Pattabhi Raman: Coming
as it does from a distinguished law-
yer, we will keep this in 'mind and
consider it.

Shri Tyagi: As I understand it. the
elections to the Rajya Sabha are held
not by the State as such, but their
Assembly. Srates are only mentioned
there just to define that they will be
in proportion to the population of “he
States etc. for that purpose, so that
such a number of represenatives from
a particular State must come, But,
actually, the electiong are held not by
the Asesmbly by means of a resolu-
tion. The Assembly is like a polling
booth to vote for the particular cana'-
dates. So, even then the Assembly
ig dissolved, cannot the Members as
individuals be asked to come and vote?
I want to know whether there 15 any
lega] difficulty.

Shri C. R. Pattabhi Raman: [ thought
I had answered the guestion, but I can
repeat. Though we are not on all
fours with the American States whnere
each State sends two lepresentatives
to the Senate, still the electoral cul-
lege is very clear so far as the Con-
stitution is concerned. Excepting nose
individual Members who are nominateq
by the President for their scientific and
other talent, the reference 1s to the
representatives of the States, as I have
already said. The electoral college
consists of the State represenuatives
assembled in the Assembly.

Some hon. Members rose—
Mr. Speaker: I am calling one by

one. I will call as many as possible,
not all.

Shri Hem Barua: Since a similar
pituation as Iin Kerala is likely to
arise in other States also, particularly
West, Bengal, where Government are
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contemplating President's rule, may
I know whether Government have also
contemplated the necessuty. . .

Bhrimati Renuka Ray: And Assam.

Shri Hem Barua: In Assam aisu.
Will that satisfy you? She thinks my
mind was working in a parochial way,
it was not working in a parochml
manner,

Mr. Speaker: He may put the ques-
tion,

Shri Hem Barua: Since a simiuar
state of affairs as in Kerala might
emerge in gome other States aiso,
particularly West Bengal, and Govern-
ment are contempluling in that way
very seriously also, may I know whe-
ther Government have triei 1o forcsee
coming events from iheir shadows and
are going to amend the Constitutioa
in a proper manner {p obviale this
difficulty?

Mr. Speaker: That has been asked.

Shri Hem Barua: No, no, it has not
been asked.

Mr. Speaker: It has becn usked; I
tell you.

Shri Badrudduja: In a recent elec-
tion to the loczl bodies eanstituency
in Bengal, members behing the prison
bars were allowed to cast their votes
for the election of candidates set up
by differcnt parties. If members bhe-
hind the prison bars are allowed
freely to exercise theip right of fran-
chise, I do not see the reason why
the members of the Legislature eleet-
ed by the people will not be allowed
the same right to exercise their
franchise,

Mr. Speiker: That would be a diff-
erent case altogether,

ot we ol : AR T A A
weaw wg ;e e T S |

oft vy fod : X T B
weaw wgved : & w7
wgE Qe Af W gwar §



5505
oft oy forrdr : & agw A w0
W E | oy wor & fag o
qoqfn qaft  qEft
W WEE : &1 AT 55T AR |
it oy feomdt : & war Y@ wWIE )

e WE ¢ W1 55T aneg | oft
FTTET |

st arat: U gwr HHE |
F T K AFT AT aTd AT @Y
St § W fedr Pamme &1 wfa-
fafaer =Y foerar R w7 7 wET
T A& FAT W R FA F A
farc gav wom fe wew awr W
o0 sfafafae 7§ faar o awar §
e worr faraat & fw ad% &
=Ty g9 9T a1 5 T gET q1 fF
qw faegw whe gt § O e
B9 99 9T %7 @ &, oot wew w7 faar
amg?

weq wEIET ¢ AT T |

=t AR @ g AT TE AAT
gy gox oY, € Tod 4@ &
T T ET A FaAr wnfaq wT)

Shri 5. M. Banerjee: From the reply
of the hon. Minister il is clear that
-elections will {ake place in Kerala in
1967. May I know whether g final and
firm decision had been taken by the
government to have general elections
in Kerala in 19687 or whether they
will wait till the ruling party defi-
nitely thinks that it can win a majo-
rity?

Shri C. R. Pattabhi Raman: It does
mot arise out of this question.

Shri Khadilkar: Because of the Pre-
sident’'s Proclamation Kerala 18 de-
prived of its representation in the
Council of States. Would it not be
proper for the government to advise

Oral Answers PHALGUNA 24, 1887 (SAKA)

Oral Answers 5506

the President to nominate wmembers
for this period?

Mr. Speaker: Shri Limaye.

ot oy forwd : T AT ¥ W
N ¥ O TR T WY v fran
g o faoe fear & 5 <o g §
fom s e, 499t @A WK
fedt aoa 1 wfafafmea = farerm,
a-ffydErT wre 2707 T\ q&9T
g 80 T Fmwwia wwy AT R fE
¥ uF g F1 faffaca feman arfug
St g & wEw 9 Ty
sifaer faege 7ezht &1 100 gTOT
Fwg m fw e 1 Pom
W@ AT RATNT W9 gWTHT w14
aq g 1% wF gg FCAT g
g & saft e &1 garw a4 R,
o+ T w1 faegw wfafafacr 4
fra wrg, wafaw a0 ux ¥ so
o w AR WU BT E . . . .

weTw AgiRT ¢ A § o v

sty fomd : o ww o 2 fw
T FEC A 80 U FT TGT ITHTC
a7 famm fear 7

SO WEIEY : §AIT qE g f€ 80

8T &1 S F9uv 97 fa=re faar
7

Shri C. R. Pattabhi Raman: 'There
again, this is what article 80(4)
says. . .

Mr, Speaker: He asks whether it
has been examined.

Shri C. R, Pattabhl Raman: Yes, Sir.

ot ol : 497 W AW-
Pefirrdwm w1 warer & 1 ot o oA
fr T frm

Shri N. Sreckantan Nalr (Quilon):
In view of the serious dereliction of
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duty evinced by the Governor and
the Union Government and the Presi-
dent in introducing President's rule
without giving those elected members
a chance at least to select Lheir repre-
sentatives to the Rajya Sabha, will
the Government bear in mind in
future at least that the legislatures
will not be disbanded before the
election to the Rajva Sabha takes
place?

Mr. Speaker: It is a suggestion for
action,

WRITTEN ANSWERS TO
QUESTIONS
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Introduction of Rationing in Stales

*543. Shri Shree Narayan Daxm
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad;
Shri 8. C. Samanta:
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8Shri P. R. Chakravertl;

Shri Bade:

Shri R. Barua:

Shri R. §5. Pandey:

Shrl Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the extent to which States have
been able to implement the policy laid
down in regard to the introduction of
rationing; and

(b) the reasons, if any, for pon-im~
plementation of the policy?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shrk
Govinda Menon): (a) and (b). Statu-
tory rationing has already been intro-
duced in Calcutta, Siliguri Complex,
Asansol-Durgapur Complex, Madras,
Coimbatore, Delhi, Hyderabad-Secun-
derabad, Visakhapatnam and Kanpur.
Statutory rationing is also proposed to
be introduced in Greater Bombay,
Poona, Nagpur and Sho'apur by the
1st April, 1966. In other towns, sta-
tutory rulioniag will be introduced ac-
cm'ding to a phased programme.

Food Corporation of India

*544. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad;
Shri M. L. Dwivedi:
Shri P, C. Borooah:

Will the Minister of Food, Agricul-

ture, Community Dcvelopment and
Cooperation be pleased to stute:
(a) whether it is a fact that the

Food Corporation of India is not allow-
ed to enter into foodgrains trade ir
all the States; and

(b) if so, what is the idea of form-
ing such a Corporation when suc®
things could be done through the
Ware-housing Corporation?

The M'nister of State in the Minis-
try of Fond Agriculiure Community
Development and Cooperation (Shrd
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Govinda Menon): (a) At present, the
offices of Food Corporation are func-
tioning in eight States and asg it gains
experience, its activities would be
extended to other States,

(b) In view of reply to part (a),
this question does not arise. Besides
trading in foodgrains is not one of the
objectives of the Ware-housing Cor-
poration.

Common Civil Code

*545. Shri P. R. Chakraverti: Will
the Minister of Law be pleased to
state:

(a) whether {here is any proposal to
extend the provisons of the Hindu
Code 30 as to cover other communities
in line with the growing and changing
patierns of sociely and advancement
in gocial outlook; and

(by wheother Government appreciate
the fact that different codes of law for
different communities and castes mili-
tate against the concept of secularism
and national integration?

The Minister of Law (Shri G. B.
Pathak): (a) No, Sir.

{b) The Civil Code administered in
India is already uniform except in
respecy of personal laws. The Gov-
ernment however do not consider that
lack of uniformity in matters of per-
sonal laws in any way detracts its
authority from adopting appropriate
measures for the purpose of uphold-
ing secularism ang fostering national
integration.

Prices of Foodgrains

*546. Shri Vishwa Nath Pandey:
Shri M. L. Jadhav:

Will the Minister of Fooa, agricul-
ture, Community Development and
Cooperation be pleased to stace:

(a) the prices of wheat (imported
and indigenous), rice, pulses, ghee and
edible oils including vanaspati ghee on
the 31st January, 1966 as compared to
those prevailing on the 31st January,
1965:

(b) the percentage of rise in the
prices of each of these commodities at
the end of one year period that is,
on the 31st January, 1966; and

(c) the steps taken by Government
to bring down the prices of food-
grains?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) A statement
showing the wholcsale prices of wheat,
rice, pulses, ghee and edible oils in-
cluding vanaspati ghee in January,
1966 compared to those in January,
1965 is laid on the Table of the House.
[Plared in Library. See No, LT-577T
(i)/66].

(b) Another statement showing the
percentage rise or fall in prices in res.
pect of these commeodities in January,.
1966 over those in January, 1965 is laid
on the Table of the House, [Placed in
Library. See No. LT-5777(ii) /66].

(e) A statrment showing the steps
taken to bring down the prices of
foodg-ains is also laid on the Table
of the House, [Placed in Library.
Sce No. LT-5777(iii) /66).

Assistancs to States for introducing
Rationing

*547. Shri C. K. Bhattacharyya: Will
the Minister of Food, Agriculture,
C ity Devel t ang Coope-
ration be pleased to state:

(a) whether the State Governments.
have been told that it would not be
possible for the Centre to give any
financia] nssistance for the introduction
of rationing;

(b) whether this amounis to going
against th: commitment made to the
States earlier; and

(c) the reasons for changing
previous decision?

The Minister of State in (he Minis.
try of Food, Agriculture, Community

the

Development andg Cooperation (Shri
Govinda Menvn): (a) At the Chief
Ministers' Conference held at New

Delhi on 6-8-1985 it was decided that
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‘the Govt. of India should consider Lhe
‘possibility of bearing the full cost
.of introducing and enforcing statutory
rationing in cities and towns. The
matter was discussed again in a meet-
ing of the Chief Ministers at New
Delhi on 8-11-1985 and it was {inally
decided that the State Governrment
should meet the cost of statutory
rationing by suitably increasing the
.issue prices of foodgrains.

(b) No, Sir.
(c) Doeg not arise.

Wrop Insurance in Border Areas of
Punjab
-*548. Shri D. C. Shorma:
Shri D. D. Puri:
Shri Bibhutl Mishra:

Will the Minister of Food, Agricul-
tture, Community Development and
iCooperation be pleased to state:

(a) whether Government have been
urged upon for crop insurance in
‘border areas of Punjab; and

(b) it so, the reaction of Govern-
-ment thereto?

The Deputy Minister in the Minis-
‘try of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yos.

(b) The Central Government are
taking steps to introduce legislation
which will enable desiring States to
introduce crop insurance Scheme in
areas to be selected by them.

Wt WX w5 & v g e o
FTAT- AT

*549. st TEEET TEAY -
it PER W WA
=t wriw fg fegreft -
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wEwTC Wt 23 AARL, 1965 &
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Appeal in Gonda Parllamentary
Election Case
*551. Shri Harl Vishnu Kamath:
Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 707 on the Tth December,
1965 and state:

(a) the reasons for not ascertain-
ing the facts and circumstances which
have led to the delay in the disposal
of the appeal by the High Court in
the Gonda Parliamentary Election
case; and

(b) the present position of the case?

The Minister of Law (Shri G. S.
Pathak): (a) and (b). Not being a

party to the appeal, Government have
no locus standi to approach the High
Court in this matter.

Development of Land in Jalore
District, Rajasthan

*552. Bhri Harish Chandra Mathur:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in
Jalore District in Rajasthan, a vast
tract of land about 200 sq. miles has
been explored with large quantities
of underground water;

(b) if so, what part of the land is
(i) under cultivation (ii) under pri-
vate ownership and (iii) under Gov-
ernment possession;

(c¢) whether big farms could be
established there; and

(d) the steps Gowernment propose
to take for effective and early deve-
lopment particularly in the context
of the present food situation?

The Depuiy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Shyam Dhar Misra): (a) The Explo-
ratory Tubewells Organisation is
assisting the Rajasthan Government
in the construction of tube-wells in
the scarcity areas, as a famine relief
and irrigation measure. It has drilled
37 bores in the Jalore District of
which 31 are successful.

(b) to (d). Information is being
collected from the State Government
and will be placed on the Table of
the Sabha when received.

Ailr-India Bervice to Jakarta

*553. Shri Yashpal Singh: Will the
Minister of Transport, Aviation,
SBhipping and Tourism be pleased to
state:

(a) whether the Indonesian Gov=
ernment have shown their desire to
resume the flights of Air-India to
Jakarta and Garuda flights to Bom-
bay; and
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(b) it so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Bhipping and Tourism (Shri Banjiva
Reddy): (a) Yes, Sir,

(b) The matter is under considera-
tion.

Indian Frelghter ‘Janusha’

*554. Shri Raghunath Singh:
Shri Linga Reddy:
Shri P. C. Borooah:
Shri Ram Harkh Yadav;
Shri Murli Manohar:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
Indian freighter ‘Janusha’ caught fire
at Bombay docks on the 23rd Feb-
ruary, 1966 rendering it into a hull
and causing a loss of more than a
crore of rupees; and

(b) if so, the causes of the fire?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). A
stalement giving the facts of the inci-
dent is laid on the Table of the House.
[Placed in Library. Sce No. LT-5779/
66].

Strike by Shore Workers of Calcutta
Port

*555. Shri Indrajit Gupta:
Shrl Mohammad Elias:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased 1o state:

(a) whether the “B" category shore
workers of Calcutta Port, numbering
about 3,000 went on strike from the
24th December, 1965;

(b) if so, the nature of the workers'
grievanceg and Government's reaction
thereto;

(e) whether the strike is still con-
tinuing; and
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(d) if so, the reasons for failure to
settle the strike so far?

The Minister of T-ansport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). ‘B’ category shore
workers in the port of Calcutta, num-
bering about 2400, are abstaining from
work from the 24th December, 1085,
their demand being that they should
either be transferred to the A’ cate-
gory of regular employees or the
benefits admissible to regular em-
ployees should be extended to them.

In accordance with the assessment
of the Commissioners for the Port of
Calcutta, there are more than 2,000
surplus workers in the ‘A’ category
and there is, therefore, no scope for
transferring workers from ‘B’ cate-
gory to ‘A’ category. However, Gov-
ernment have decided to set up a
one-man Committee to examine the
question of improvement of the con-

ditions of service of ‘B’ category
workers in major ports and make
suitable recommendations. The deci-

sion has also been announced.

Supply of Fertilisers to Mysore

*556. Shri Sivamurthl Swamy:
Shri T. Subramanyam:

Will the Minister of Food, Agrieul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that no
quantity of fertilisers has been sup-
plied so far to the irrigated areas of
mysore for the summer crop;

(b) whether any representations
have been received to the effect that
during the summer only wet areas
should be supplied fertilisers; and

(c) if so, the steps Government
propose to take to supply fertilisers
urgently to meet the full demand of
the irrigated area of Tungabhadra
Project in Mysore?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri

Shyam Dhar Misra): (a) The requir-
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ed information has been called for
from the Government of Mysore and
will be laid on the Table of the Sabha
as soon as it is received.

(b) No such representation has been
received from the Government of
Mysore. The State Government, how-
ever sent a request for allotment of
fertilisers for use in the irrigated
areas of Tungabhadra Project in Rai-
chur district.

(¢) The State Government has been
requested to arrange supplies of fer-
tilisers for the irrigated areas of the
Tungabhadra Project out of their
allotment for 1865-68. An advance
allocation of 5000 tonnes each of sul-
phate of ammonia and urea has also
been made in favour of the BState
Government for the period April-
June 1986 and arrangements to sup-
ply these quantities in March/April,
1966 have been made by the Central
Pool.

Buffer Stockg of Foodgralns

*557. Dr. L. M. Singhvi:
Shri Vishwa Nath Pandey:
Shri Basumatari:
Shrl P, C. Borooah:

Will the Minister of Food, Agricul-
ture, Communiiy Development and
Cooperation be pleased to state:

(a) whether it is proposed to build
substantial buffer stocks from PL-480
imports; and

(b) if so, the details thereof and
the policy perspectives underlying
the scheme?

The Minister of Siate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Gov-
ernment of India intend to build up
a reserve of 6 million tonnes of food-
grains, comprising 4 million tonnes of
wheat and 2 million tonnes of
rice, The proposed reserve of
wheat will be mainly from imports
under P.L. 480. The buffer stock of
rice will be built mainly from inter-

nal procurement supplemented b
imports from abroad. Y

Panchayati Raj Systems in States

_t!._s& Shri Linga Reddy: wil the
Minister uf Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the names of the States that

have introduced the Pancha ti
system; verl Ray

(b) thz_ reasons for the other States
for_ not introducing the Panchayati
Raj system; and

(c) when the remaining States will
introduce the same?

The Deputy Minister of Food, Agri-
culture, Community Development and
Cooperation (Shri Shinde): (a) to (e).
A statement is laid on the Table of
the House. [Placed in Library, See
No. LT-5780 /86,

Shortage of Fodder and Drinking
Water

*559. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri M. L, Jadhav:
Shrl R. 8. Tiwary:
Shri Yamuna Prasad Mandal:
Shrimatl Savitrl Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the measures taken by the
Central and 1espective State Govern-
ments to meest the acute shortage of
fodder and drinking water in drought-
affected areas; and

(b) whrthe Government have made
any ecaleculation of the number of
cattle which have been sent to the
slaughter houses or have olherwise
perished owing to the lack of fodder
and foodstuffs?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devels t and Cooperation (Shri
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Govinda Menon): (a) A statement is
laid on the Table of the House,
[Placed in Library. See No. LT-5781/
68].

(b) No reports have been received
about the mortality or slaughter of
cattle on account of scarcity of
fodder,

Bengal-Assam Steamer Service

*580. Shri P. C. Borooah:
Shri M. L. Dwlivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to Star-
red Question No. 241 on the 16th
November, 1965 and state:

(a) whether steps are being taken
to Indianise the crew of the steamers
plying boeiween West Bengal and
Assam including those belong to
River Steam Navigation Company;
and

(b) if so, what?

The Minister of Transport, Avia-
tlon, Shipping and Tourism (Shri
Sanjiva Keddy): (a) and (b). Steps
are being taken to Indianise the crew
of the fleet operated by the Rivers
Steamn Navigation Company Ltd., in
Assam waters. The river services
between West Bengal and Assam,
however, stand suspended at present.

Assistance from Foreign countries

*561. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Shree Naorayan Das:
Shri Dharmalingam:
Shri R. S. Pundey:

Shri M. R. Krishna:

Shri Onkar Lal Berwa:

Shri D. C. Sharma:

Shri Linga Reddy:

Shri Mohammed Koya:
Shrimati Renuka Barkataki:
Shri Yashpal Singh:

Shrl Narayan Reddy:

Shri Rameshwar Tantia:
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Shrimatl Savitri Nigam:
Ehri Vishwa Nath Pandey:
Shrimatl Maimoona Sultan:
Shri Murll Manohar:

8Shri Ram Harkh Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether in view of the acute
scarcaty conditions, India has sought
emergency assistance from inter=
national agencies, foreign Govern-
ments and public organisations in the
shape of foodgrains, agricultural
implements, milk powder, earth mov-
ing equipment, pesticides etc.; and

(b) if so, the response thereto from
various countries and agencies etc?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Yes. In this connection a note giving
the details of response from various
countries and agencies has already
been placed on the Table of the Lok
Sabha in reply to Short Notice Ques-
tion No. 4 answered on 9th March,
1966.

Functioning of Food Corporation of
India

*562. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased io state:

(a) whether Government's attention
has been drawn to the statement of
the Managing Director of the Food
Corporation of India as reported in
the Statesman dated the 18th Feb-
ruary, 1966 that the States were reluc-
tant to hand over procurement work
to the Food Corporation of India and
that the Corporation has not been
able to function as effectively as was
originally expected; and

(b) if so, the steps taken to make
the Corporation's task & success?

j The Minister of State In the Minls-
tr

y of Food, Agriculture Community



5521

Development and CoOperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) It is not correct to say that the
Food Corporation has not been fune-
tioning effectively and guccessfully.
The intention was that the activities
of the Food Corporation should be
extended to various States only gra-
dually. This is being done. The Food
Corporation is already functioning in
eight States and it is expected that
its activities would be extended to a
few more States. Since the system
of procurement is by compulsory levy,
it is considered that it could be done
better by the State Governments than
by the Food Corporation which can-
not exercise any coercive powers.
The Food Corporation is, howevcr,
undertaking all other tasks of storage
and movement of foodgrains.

Loss Sustalned by Transport
Department, Kerala

2111. Shri A. K. Gopalan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the
Transport Department in Kerala in-
curred a loss of Rs. 26,300 because of
change of a tender for spare-parts;

(b) if so, the details thereof;

(c) whether any responsibility has
been fixed in the matler; and

(d) whether Government propose
to make an enquiry into the matter?

The Minister of Transport, Avlation,
Shivping and Tourism (Shri Sanjiva
Reddy): (a) No.

(b) to (d). Do not arise.

Fisheries Corporation for Kerala

2112. Shrl A. K, Gopalan: Will the
Minister of Food, Agriculture, Com-

ity Develop t and C tion
be pleased to state:
(a) by what time the Fisheries

Corporation for Kerala will be form-
ed; and
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(b) what its structure and composi-
tion will be?

The Minister of State Iin the Minls-
try of Food, Agriculture, Community
Development and Coo0peration (Shrl:
Govinda Menon): (a) The Govern-
ment of Kerala have a proposal to:
set up a Fisheries Corporation in the
name of “The Kerala Fisheries Cor-
poration Limited”. According to the
present time schedule, this Corpora-
tion is likely to be registered before
the end of this month,

(b) The proposed Corporation will
be a State Government sponsored pri-
vate limited company with an autho-
rised share capital of rupees five
crores entirely subscribed by the
Government of Kerala. The Board of
Directors will consist of State Gov-
ernment Officials and representatives
of the fishing industry.

Fixation of Price of Paddy in Kerala

2113. Shri A. K, Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Coo0peration
be pleased to state:

(a) whether it is a fact that land-
lords of Kuttanad, Kerala have threa=-
tened to keep lands idle in case Gov-
ernment fails to fix the price of paddy
at Rs. 75 per quintal;

(b) whether Government propose
to pay something more than the mar-
ket price to those who give the pro-
duce to Government; and

(e) the action taken to dissuade
them from keeping the land idle?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. The
memoranda received on the subject
stated that the cultivators would be
forced to leave paddy lands idle
unless the price of Rs. 75 per quintal
was paid.

(b) and (c), The Government is
already paying to the producers im
Kerala the maximum price fixed
under the Maximum Price Control.
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Order. In addition to these prices,
the Government is giving a delivery
bonus on paddy offered wvoluntarily
4o it before a notified date. An incen-
tive bonus ig also being paid for quan-
tities of paddy delivered in excess of
‘the statutory levy.

Cooperative Marketing Socletles

2114. Shrimatl Ramdulari Sinha:
‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any step is being taken
for the establishment of separate
cadre of Officers for manning Co-
operative Marketing Societies; and

(b) if so, the main features of such
«cadre?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir,

(b) Under the scheme, the State
apex marketing societies would be
enabled during the Fourth Plan
period, to build up a pool of suitable
personnel for being posted as mana-
gers and accountants in their affliat-
ed marketing/processing  societies.
Apex markeling societies will be
eligible for subsidy towards the cost
of constituting the pool. It is contem-
plated that, in due course, this pool
muy become the nucleus of a common
cadre for the personmel of marketing
societies.

Confllct of Jurisdiction between
Registrar, Co-operative Societies
and the authority created under
the Reserve Bank of India Act

2115. Shrimatl Ramdulari Sinha:
Will the Minister of Food, Agricul-
‘ture, Community Development and
‘Cooperation be pleased to state:

(a) whether there iz any conflict
‘between the jurisdictinn of the Regis-
trar, Co-operative Societies of the
<States and the authority created under
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Reserve Bank of India Act for work-
ing of the Central Co-operative Banks;

(b) it so, the nature of such con-
flicts; and

(c) the steps taken for their har-
monious functioning?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c).
Under the Banking Regulation Act
(1949) (as applicable to co-operative
societies), the Reserve Bank has been
vested with certain regulatory powers
over co-operative banks in order that
their operations conform to the gene-
ral monetary discipline of the country,
These powers relate to investment in
shares, grant of advances, opening of
branches, calling for periodical re-
turns; power to issue directives in the
public  interest etc. In exercising
these powers the Reserve Bank will
work in close co-ordination with the
State Governments and Registrars of
Co-operative Societies and there is
not likely to be any conflict.

Procurement and Levy System in
Kerala

2116. Shri P. Kunhan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have
reccived  any complaints about the
procurement and levy system from
farmers in Kerala; and

(b) if so, whether Government pro-
pose lo revise this system?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) Yes, Sir. Com-
plaints were received from certain
quarters for enhancement of procure-
ment price of paddy, for exemption
of small holders from the levy and
for reclassification of lands.

(b} Cultivators are already being
paid the maximum price fixed for
paddy under the Maximum Price
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Control Order. In addition to this
price, a delivery bonus is pald to all
cultivators who deliver wvoluntarily
the levy before a certain notified date.
An jincentive bonus is also paid in
respect of the quantities delivered in
excess of the levy. The classification
of lands for purposes of levy has also
been revised suitably with a view to
affording rclief to farmers, Instruc-
tiong have becn issued to Collectors
not to take any coercive steps to col-
lect the levy due from cultivators of
small holdings upto 2 acres. Collec~
tors have also been instructed to re=-
duce the levy suitably in cases where
yields have been found to be mani-
festly lower than the yield figures
adopted for classification of lands.

Thus, every possible steps has been
taken to ensure that the procurement
scheme does not cause any undue
hardship to the producers. Any revi=
sion of the Scheme can be considered
only after the current crop season,

‘Rates of Ration Qunota ia different
States

2117. Shri P. Kunham: Will the
Minister of Food, Agricul‘ure, Com-
munity Development and CoOperation
be pleased to state:

(a) the basis on which the differen-
tiation in the rate of ration being
given in the different States has been
decided upon; and

(b) whether Government have any
proposal under consideration for the
implementation of uniform rates of
ration throughout the country, keep-
ing in view the food habits of diffe-
Tent States?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
all-India standard of cereal ration for
statutorily rationed area has been
fixed at 2 Kgs. per adult per day. The
actual ration jssued in the different
cities so far brought under statutory
rationing more or less follows this
pattern, the variation being marginal,

2799 (ai) LS—3,

decided upon by the State Govern-
ment on the basis of local conditions.
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Coatrol of Floods in Brahmaputra

2121, Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Tramspert,
Avlation, Shipping and Tourism be
pleaseg to state:

(a) whether the process of bottom
panelling conceived by a French ex-
pert has been applied to Brahmaputra
at Hatimura, 20 miles from Gauhati,
with spectacular results;

(b) whether the technique, put into
practice 12 months ago, has been found
an effective agency to solve the pro-
blems of floods, erosion and silting;

(e) whether the scheme is being
tried at Neamati to silt up the 35 mile
Gohaingaon S:ream which caused de-
vastating flood in Jorhat this year;
and

(d) the other projects now proposed
to be undertaken to ¢heck erosion?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva

Reddy): (a) and (b), The Bottom
Panelling experiment carried out
under the technical guidance of a

French expert for improving naviga-
tional depth of the channcl at Hati-
mura, hag shown promising resulta,
The ¢echnique used has proved effec-
tive for closing a secondary arm of the
river and thereby diverting the flow
of water through it into the main na-
vigable channel. Its direct and indi-
direct effects on bank erosion, floods
etc. are yet to be investigated.

(¢t} The Bottom Panelling experi-
ment is also being tried at Neamati to
close the Gosaigaon stream (Kokila
Nallah) with the object of diverting
more water into the Kamlabari chan=
nel.

(dy It is proposed to earry out bot=
tom panelling experiments at Dibru-
garh and Dhubri. As regards erosion,
the usual measures such as construec-
tion of spurs, revetment and other
bank protection measures will be con-
tinued. It is also proposed to try
dredging at selected places for divers-
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ing the main current away from the
bank,

Acquisition of Land for
Societies in big cities

2122. Shri P. R. Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether Government have taken
into account the judgment of the
Bombay High Court delivered on the
24th December, 1965 that acquisition
of land for a Cooperative Housing So-
ciety was not for public purpose; and

(b) whether Government propose to
introduce appropriate legislative mea-
sures to facilitale acquisition of lands
by these societles to alleviate acute
shortage of accommodation in big
cities like Bombay and to vest them
with effective powers?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
reactions of the Government of Maha-
rashtra to the ruling of the Bombay
High Court are awaited. The matter
would be examined by the Central
Government if necessary after know-
ing the views of the State Govern-
ment.

Procurement of Foodgrains

2123, Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmj Dass:
Shrimati Maimoona Sultan:
Shri Vishwa Nath Pandey:
Shrimatl Ramdulari Sinha:

Will the Minister of Food, Agricnl-
ture, Community Development and
Cooperation be pleased to state:

(a) the target in quantities of food=-
grains to be procured in each State
tor this year; and

(b) the storage facilities arranged in
each State?
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The Minister of State jn the Minls-
try of Food Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No procurement
targetg have been fixed. Steps have,
however, been taken in euch stale to
maximise procurement of foodgrains
on Government account,

(b) Necessary storage accommoda-
tion is arranged in each State by con-
struction and hiring of godowns at

suitable centres by Government. The
godowng available with Central and
State Warehousing Corporations and

Co-operative Societies are also utilised
whenever necessary.

Ban op Serving Cereals

2124, Dr. L. M. Singhvl: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether any effort has been
made to enforce uniform restrictions
on serving cereals on any particular
week day throughout the country; and

(b) if not, the reasons therefor?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) All State Gov-
ernments have been requested to pro-
hibit the servire of riee in eatering
establishments on one day in a week
in rice-eating States and on two days
in a week in  whoat-eating  States,
They have a'so heen requested 1o ban
serving of cereals on Monday nights.

(b) Dors not arise.
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Planning Board for Haldia

2128, Shrj Subodh Hansda:
Bhri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether any proposal has been
submitted by the Government of West
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Bengal for setting up a Planning Board
for Haldia in West Bengal;

(b) if so, whether this has been
approved; and

(c) it not, the reasons therefor?

The Minister of Transport, Avlation
ShippMmg and Tourism (Shri Sanjiva
Reddy): (a) to (c). It is understood
from the West Bengal Government
that they had submitted a proposal to
the Town and Country Planning Or-
ganisation in the Ministry of Health,
Government of India, for an allocation
of Rs. 2 lakhs during 1986-87 for the
preparation of a Comprehensive De-
velopment Plan for Haldia, the total
cost of plan preparation being esti-
mated at Rs. 5 lakhs. The proposal
is now being considered by the Town
and Country Planning Organisation in
consultation with the Planning Com-
mission and sanction is awaited by the
West Bengal Government, As soon
as the proposal is approved by the
Government of India, preparation of
a comprchensive development plan
for Haldia will be intiated by the
Calcutta Metropolitan Planning Orga-
nisation under the State Government
of West Bengal. A proposal for the
estahlishment of n separate Planning
and Development  Authority for
Haldia is also under consideration of
the State Government.

Construction of Lighthouse at
Trivandrum

2129, Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Unstarred Question No. 1934 on the
Tth December 1965 regarding Light-
house at Trivandrum and state:

(a) whether the construction work
has since commenced;

(b) if so, the funds allotted for the
same: and
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(¢) when the work is likely to be
completed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The site for the construc=-
tion of a lighthouse at Trivandrum has
been handed over to the contractor on
28-2-1966 and the work is likely to
be started hmmediateiy.

(b) Total amount sanctioned for
the Trivandrum  Lighthouse is
Rs, 17,48,100/- out of which a sum of
Rs. 4,27000 is for Civil Engineer-
ing works,

(e) The work is likely to be com-
pleted by the end of August, 1967.

Double-Deck Buses

2130. Shri Bagri:
Dr. Ram Manohar Lohia:
Sh+j Ram Scwak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to state:

(u) whether it is a fact that the
double-derk buses have been found
wery useful in clearing peak hour tra-
ffic in Delhi and New Delhi;

(b) if so, whether there is a propo-
sal to introduce srme more double-
deck buses in the year 19866-67; and

(c) the funds allotted for the samc?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) The Delhi Transport Undertak-
ing has a proposal to add a few more
double deck articulated tractor trailer

type of vehicles to its fleet during
1966-67.
(¢) A provision of approximately

the
yeur

Rs. 7 lakhs is being made in
Undertaking's budget for the
1866-87 for this purpose.

Ports in Kerala

2131, Shri Bagrl:
Dr, Ram Manohar Lohia:
Shri{ Ram Sewak Yadav:
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Shrl Kishep Pattnayak
Sh:i Yashpa] Singh:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to refer to the reply given to
Unstarreq Question No. 1926 on the
Tth December, 1965 regarding the
development of ports in Kerala and
state the further progress so far made
in this connection and the details
thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shry Sanjiva
Reddy): The following suggestions
were made by the Chairman, National
Shipping Board:

(1) Foodgrain and fertiliser im-
ports for the hinterland of
Trivandrum should be hand-
led through Trivandrum Port.

" Alleppey Port should be im-
proved by providing two new
tugs, effecting repairg to piers
and installing additional elec-
tric cranes,

2

—

(3) The insurance rates charged
by Indian Insurance Com-
panies on cnastal eargo which
are unduly high should be
reduced.

(4) Rudio comvmunication between
shore and ships at Alieppey

should be installed.

—

(5) The development of a deep
water all-weather port at
Beypore is recommended,

(6

—

Badagara exporils were suffer-
ing due to coastal vessels not
calling at the porl.  Such
vessels should be mude to
call at that port.

(7) At Cannanore, the fishing
whart now being developed
could be utilised for handling
commercial traffic aiso.

(8) The bar at Azhikkal should be
dredged to 20 feet to enabl:
small steamers to come inside
the shelter of the river.
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2. The position in respect of some
of the suggestions is us follows:

(1) The Trivandrum Port is al-
ready being utilised for the
import of foodgrains to the
extent such import is feasible
frgm the distribution angle
and other relevant aspects.
In particular, the rice requure-
ments of the hinterland of
Trivandrum are already being
imported through the Trivan-
drum Port to the extent pos-
sible, Since it ig a fair wea-
ther port it cannot be used re-
gulariy for import of food-
grains. There are not ade-
quate facilities for discharg-
ing bulk wheat at this minor
port and so the port can be
used only for the import of
bagged foodgrain wviz Tice.
Efforts arc also being made to
explore the possibilities of
handling bagged cargo of fer-
tilisers at Trivandrum.

(2) Radio communication between
ships at anchor at open ports
and shore is not practicable as
it callg for reception and tran-
smission facilities on board
ship. Hardly any of the Mer-
chani Navy ships are so pro-
vided at the moment. It is
usual 1o provide visual sig-
nalling uids ashore, both by
Morse and International Code
Flags to facilitate communi-
cation with ships at anchorge.
Any defliciency in such sig-
nalling  oids at the Port of
Alleppey will have to be
made good by the Govern-
ment of Kerala in the Inte-
rest of trade and safety of

ships at the ports.

(3) According to the State Gov-
ernment, investigations regar-
ding the technical feasibility
of the development of a deer
water all-weather port at
Beypore are in progress. The
State Government hag propo-
sed to dredge the bar at
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Beyore by contract dredging
through a suitable agency.

3. The views of the State Govern-
ment and other concerned authorities
on the remaining suggestions are
awaited.

sgragtfor wgredtaer ST
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Foodgrain Dealers affecied by Ratiom-
ing ip Delhi

2133, Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri § C. Samanta:
8hri Subodh Hansda:

Will the Minister of Feod, Agrieul-
ture, Community Development - and
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Cooperation be pleased to state the
number of foodgrain dealers affected
by the introduction of rationing in
Delhi and the alternative jobs provid-
#d to them to enable them to earn
their livelihood?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperatlon  (Shri
Govinda Menon): The number of
licensed foodgrain dealers who were
functioning in urban area and urbanis-
ed villages contiguous tp urban areas
of Delhi at the {ime of introduction of
rationing was #400. Of these, 2411 are
now functioning as authorised retail
distributors under the rationing
scheme, There is no bar on the focd-
grain dealers who have not been
appointed as authorised retail distri-
butors to handle non-rationed articles
and it is reported that these dealers
are dealing in foodgrains other than
rice and wheat and/or doing kirana
business.

Training Centres for Officlal and
non-Officials

2134. Shrl Linga Reddy: Will the
Minister of TFood, Agricuiture, Com-
munity Development ang Cooperation
be pleased to state:

(a) the number of training centres
for the officials and the non-officials in
the country at present in community
and mational extlension service;

(b) the expenditure involved an-
nually in maintaining these centres;
and .

(c) the impact of the training pro-
gramrme on the officials and the non-
officials?

The Deputy Minister in the Minlstry
of Food, Agriculture, Community
Development amg Cooperation (Shri
Shinde): (a) and (b). A statement is
laid on the Table of the House., [Plac-
ed in Library. See No. LT-5782/66].

(c) The impact of the training pro-
gremme hag generally been good.
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Second Shipping Channel at
Visakhapatnam Port

2136, Shri Kella Venkalah:
Shri M, N. Swamy:
Shri Laxmi Dass:
Shri M. S. Murti:

Will the Minister of Transport,
Aviation, Shipping ang Tourlsm be
pleased to state:

(a) whether the Centra] Water and
Power Research Station, Poona, has
given itg considered opinion on the
question of widening and deepening
the second shipping channel at Visa-
khapatnam Port;

(b) i¢ so, what is the opinion; end
(c) the decision taken?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Central Water and
Power Research Station, Poona, huve
not so far given their opinion gpn 'mat-
ters reluting to the Second Ship Chan-
nel for Visakhapatnam Port.

(b) and (c). Do not arise.

World Poultry Science Asseclation

2137. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Boroovah:
Shri M. L. Dwivedi;
Shri Bhagwat Jhy Azad:

Will the Minister of Food Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether India is associated with
the World Poultry Science Associa-
tion;

(b) if so, the nature of association;
and

(c) whether any Indian has been
sent abroad for training in poultry
science?

The Deputy Minister in the Minls.
try of Food Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): (a) 1o (c). India
is a patron of the Worlg Poultry
Bcience Asscciation. This Association
does not undertake training of scien-
tists from different countries. Indian
students/scientists are, however, be-
ing sent {o foreign countries for train-
ing in Poultry production and market-
ing, hatchery management etc, under
various foreign aid programrmes,

fureit § For Ttw o fawrelt € sqweat
2138, S PFH X7 S :
it e fag
il

r ofeagw, Sy, Stage war
qdza wedt 7 fieraz, 1965 § nareifew
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Gt oy & v # famfrwwoa
gt e W
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Bridge over the Ganges at Patna

2139. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Shree Narayan Das:

Wiil the Minister of Transport,
Avlation, Shipping and Tourism be
pleased to state:

(a) whether the Union Government
have taken decision with regard to the
congtruction ¢of a bridge over the
Gangeg at Patna;

(by whether it is a fact thal in its
upper reaches of nearly 600 miles, the
Ganga is bridged at six placesz in UP.
while in its flow of 300 miles through
Bihar, it is only bridged at Mokameh
which is 265 miles away from the
necarest bridge in U.P.—the Malaviya
bridge;

(c) when the final report prepared
by the Research Stations at Poona and
Rnorkee is expected to be made known
to the State Government of Bihar,
which can then only design the bridge
and go into action; and

(d) whether the Centre have agreed
to provide funds for the execution of
the project?
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The Minlster of Transport, Aviation,
Shipping and Tourism (Sbrl Sanjiva
Beddy): (a) to (d). A statement ex-
plaining the position ig laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5768 (66].

Ex-Gratia Amount for Air Indla
Employees

2140, Shri Vishwa Nath Pamdey:
Shri Bagrl:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meenw:

Will the Minister of Transport, Avia.
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to the
Siarred Question No. 548 on 30th
November, 1965 regarding er-grotia
amount for I.LA.C. employees and state:

(a) whether Government have con-
sidered the proposal flnaily about the
ex-gratia pa, ment to the Air-India
employees also;

(b) if so, decislon taken in the mat-
ter; and

(c) if not, the recasons for the delay?

The Minister of Transport, Avialion,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir,

(by Air-India is deemed to come
within the purview of the Payment of
Bonug Act, 1965, and therefore, the
employees are entitled to the payment
of bonus under the Act. A payment of
one month's basic pay plus dearness
allowance, subject to a limit of
Rs. 1000 has bcen made to the em-
ployees in India, ag on the previous
occasions.

(c) Does not arise.

Supply of Sogar to U.P.

2141, Shrl Vishwa Nath Pandey:
Wi'l the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleascd to state:

(a) the total annual requirement of
sugar in Uttar Pradesh during 1965-
86; and
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(b} the steps taken to ecnsure a-
smooth supply of sugar ia Uttar Pra-
desh during 1968-67?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): {a) Allotment of sugar to

UP. during the sugar year 1965-66
(Nov.—Oct.) will be about 3,17,000
tonnes.

(b) Supply of sugar during 1968-67
will depend on sugar production dur-
ing that year. No difficulty in main-

taining supplics is anticipated at pre-
sent.

Supply of Rice to West Bengal

2142, Shri C. K. Bhattacharyya: Will
the Minister of Food, Agriculture,.
Commun:ty Devclopment and Co-
oprration be pleased to state:

(a) whethor it is a fact that he has
told the Chief Minister of West Bengal
that his State will get only one lakh
ton of rice from the Central pool in.
1966-67;

(b} whether it is a fact that in the
previous ycar Central commitment to

West Bengal stood at three lakh tons;
and

(c) the reasons for making the re-
duction?

The Minister of Stats in the Minils-
try ot Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The Government
of West Benzal have heen told that
they will get only one lakh tonnes of
rice from Ccntral Pool during 1966.

(b) Yes, Sir.

(c) Lower availability of rice with
the Central Government due to serious
shortfall in the production of rice in
the surplus States of the country this
year and the fact that import of rice
from other countries will be less this-
year than last year.
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Agro-Industrial Corporation in
Andhra Pradesh

2143, Shri M. S. Murti: Will the
Minister of Food, Agriculture, Com-
munity Development amd Cooperation
.be pleased to refer to the reply given
.to Unstarred Question No. 2002 on the
7th December, 1965 and state:

(a) whether the proposal to set up
an Agro-Industrial Corporation in
Andhra Pradesh has been finulised; and

(b) if so, the amount of the Central
participation by way ol equity share
capital in the Corporation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Government of Andhra Fradesh has
suggested that the Co-operative insti-
tutions in the State may be permitted
to participate in the share capital of
the Andhra Pradesh Agro-Industrial
Corporation equally with the Central
and State Governments, cach contri-
buting 33-1,8 per cent. The proposal
is under consideration.

Statement of Fx-Chairman, Food
Corporation of India

2144, Shri Umanath: Wiil the Minis-
ter of Food, Agricullure, Community
Development and Cooperation be
pleased to state:

(a) whether Government are aware
of the statement of the outgoing Chair-
man of the Food Corporation of India
made on the 2Tth December, 1985 at
Madras that:

(i) the regulated Market Acts
which were pessed in many
States have been kept in cold
storage;

(ii) that the minimum tolerance
limits prescribed by Govern-
ment were not rigid enough
and provided for e fairly large
percentage of stones, foreign
matter and dust in the food-
gralns; -
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(ili) that the State Government
were not keen on enforcing
even the minimum standards
laid down by themselves;

(b) if =0, the reaction of Govern-
ment thereto;

(¢) whether any action has been
taken to rectify the position;

(d) if so, the details of the action;

and

(e) if ro actlon is to be taken, the
reasons for the same?

The Minister of State In the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Govinda Menon): (a) The Govern-
ment has seen the statement made
by the former Chairman of the Food
Curporation of India on the 27th De-
cember, 1985, at Madras:

(i) It is not correct to say that
the regulated Markets Acts
passed by various States have
been kept in -old storage, The
number of regulated markets
in the country have increased
from 450 at the beginning of
the Second Fiv2 Year Plan to
1,528 on 1st January, 1968,

(i) 'The minimum tolerance limits
are prescribed after taking
into account the methods of
crop harvesting and threshing,
the wvarietal characteristics,
average quality of stocks nor-
mally produced by the farmers
and consumer acceptability.
Taking these factors into ac-
count the tolerance limits pres-
cribed are quite reasonable
and realistic. The specifica-
tions lay down that foreigm
matter which includes small
fractions of the concerned
graln itself should not exceed
1 per cent. Percentage of
stones and dust permissible in
the terms of foreign matter is
one-tenth of 1 per cent.

Tolerance limits for the pur-

(i)
chase of foodgrainy are ad-
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ministered by the authority
making procurement. In the
case of procurement Oon acC-
count of the Food Corporation
of India, the Corporation itself
enforces the standards. Heavy
penalties are provided where
refractions exceed the toler-
ance limit. If the refractions
are exceeded beyond a certain
limit, the consignments are
not accepted at all.

(b) to (e). Do not arise.
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Supply of Sugar to Orisse

2148, Shri Ramachamdra Ulaka;
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) the total annual requirement of
wsugar in Orissa during 1965-66;

(b) whether it is a fact that sugar
is in short supply in that State at
present; and

(c) if go, the cteps taken to ensure
adequate supply of sugar to that State
during 1966-677

The Deputy Minister lu the Minis-
try of Food, Agriculture, Community
Development and Cooperatiom (Shri
Shinde): (a) Allotment of sugar to
Orissa during the sugar year 1965-66
(Nov.-Oct.) will be about 58,000 tonnes.

(b) No, Sir.
(c) Docs not arise,
Exploratory Tube-Wells in Orissa

2149. Shri Ramachandra CUlaka:
Shri Dhuleshwar Meena:

Will the Minister of Feod, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of exploratory tube-
wells sunk in Orissa till the 31st Janu-
ary, 1966;

(b) whether there is any proposal
to sink more such tubc-wells in that
State during 1966-67; snd

(c) if so, the details thereof?
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The Deputy Minister in the Minis-
try of Food, Azricultare Community
Development ana Cooperation (Shri
Shyam Dhar Misra): (a) In the course
of groundwater exploration in Orissa,
the Exploratory Tubewells Organisa-
tion has drilled 33 expioratory bores
till 31st January, 1866, of which only
20 yielded satisfactory discharge of
water,

(b) No.

(¢) Does not arise.
Deep Sea Fishing Schemes in  Orissa

2150. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food. A:rlc‘lll-
tare, C ity Develop
Cooperation be pleased to state:

(a) whether any financial assistance
was given to the Orissa Government
for deep sea fishing schemes during
1865-66; and

(b) it so, the details thercof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) An allocation of
Rs. 65 lakhs has been made for Cent-
ral assistance for Fisheries Schemes
including Deep Sea Fishing Schemes
of the Orissa Government against a
tota] anticipated outlay of 53 Lakhs

(b) The following schemes of the
Orissa Government pertaining to Deep
Sea Fishing qualify for Central assis-
tance according to the pattern indicat-
ed against each:

Scheme Pattern of Assis-
tance
Pilot pioneer . 25-?:!,-:(5“33-
Fishing in sea 0% =—=Loan,
[Omn cost of
marine engines
only)
Applied Research  in
Marine Biclogy . . 50%—Gra 11
Applied  Research in
deep water fishing 0% —Grant.
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The gactual quantum of wssistance
will depend on the expenditure incur-
red during the year on fisheries
schemes.

Supply of Fertilisers to Andhra
Pradesh

2151, Shri Dhuleshwar Meena:
4bri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the quantity of fertilisers actu-
ally supplied to Andhra Pradesh
during 1965-66 so far; and

(b) the quantity proposed to be al-
lotted to that State during 1966-877

The Deputy Minister In the Ministry
of Food, Agriculture, Community De-
velopment and  Cooperation (Shrl
Shyam Dhar Misra): (a) The requisite
information is appenderd below:—

(Figu res in tonnes)

Kind of fertiliser Allotment  Quanti-
(1965-686) tly supp-
ied  t-

15-2-6 ¢.
1 2 3
Sulphate of Ammonia  1.40.762 1,715,265
Urea 76,846 67.767
Ammoniurn Sulphate
Nitrate . 9.500 6,667
Calcium Ammoninm
Nitrate : 4,000 1.970
Ammonium Phosphate 61,400 1,100
Ammonium Chloride 1.000 144

(b) Alloeations for 1966-67 are under
consideralion and will be made in fa-
vour of the State Governmen! on
quarterly basis according to the usual
practice. In view of the expected im-
provement in the availabilily of ferti-
lisers during 1966-G7, the total mllot-
ments to the State of Andhra Pradesh
from the Central Pool during 1966-67
are likely to be higher than in 1965-66,

Motels on J.EE. Natlonal Highway

2152, Shrl D. D. Purl; Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether Government are aware
of the serious inconvenience caused to
the passengers due to traffic hold-up
on the Jammu-Srinagar National
Highway because of bad weather, bad
road conditions and convoy move-
ments;

(b) if so, whether Government pro=-
pose to set up moatels on this High-
way with adequate provisiong for ac=
commodation and food supplies for the
convenience of the passengers; and

(c) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tour'sm (Shrl Sanjlva
Reddy): (a) Yes. During the
period between the lst January 1965
to the 31st December 1985, the High-
way was closed for 47 days due to bed
weather, land alides, and other cir-
cumstances beyond control. The High=
way was also closed fur shout three
days in a week during the winter
months January 1965 to March 1965,
and December 1965 for blasting rock
in the interest of specdy execution of
the work of widening the road. The
total number of days for which it was
closed for this purpose was 39.

(b) and (c). The Government of
India have no proposal for setting up
motels because arrangements in this
respect are the responsibility of the
State Government.

afedmT wmalr § ot
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Procurement, Import and Production
of Foodgrains

2154, Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
;‘ Devel p t and C D Hon

be pleased to state:

(a) the total amount in tons, of rice
and wheat separately procured in-
ternally in India in 1065-66 so far;
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(b) the total amount of foodgrains
imported from gbroad; and

(c) the total foodgrains produced im
India in 1965-66 so far?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperatiom (Bhri
Govinda Menon): (a) The procurement
scason for rice is November to Octo-
ber and that of wheat April to March.
During 1965-66 reason, up tp the end
of February, 1966, 15.8 lakh tonneg of
rice and a liltle over 4 lakh tonnes of
wheat have been procured on Govern-
ment account (both Central Govern-
ment account ag well as State Govera-
ment account).

(b) A little over 70 lakh tonnes.

(c) The 1965-68 rabi crops are yet
to be harvested. Even for the Kharif
crops, final estimates are not availa-
ble. It is, therefore, nct possible to
indicate the total quantity of food-
grains produced in India during 1965-
686.

Cooperative Institutions in Bihar

2155. Shrimati Ramdularli Sinha:
Will the Minister of Food, Agricul.
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fuct that the
position of cooperative institutions is
so bad in Bihar that l:e had to advise
the Bihar Government on the occas-
sion of the State level seminar held
at Rajgir that signboards of coope-
ratives should be removed from various
co-uperative institutions; and

(b) if so, the weaknesses of co-ope-
rative movement in Eihar?

The Deputy Minister of Food, Agrl-
culture, C it Devel t and
Cooperation (S8hri Shyam Dhar Misra):
(a) and (b). No, Sir. No such obser-
vation was made, although it is a fact
that the cooperative movement in
Bihar is weak. The main weaknesses
arei—

(i) societies are crganisationally

and structurally weak;
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(ii) absence of rational and pro-
gressive loan policies at the
levels of primary societies and
central banks;

(iii) inability of the credit institu-
tions to mobilise sufficient re-
sources;

(iv) lack of adequate local non-
official leadership to guide the
muovement.

Nationa]l Parks im Tripura

2156, Shri Dasaratha Deb: Wil] the
Minister of Food, Agriculture, Com-
ity Develop t and Cooperation

be pleased to state:
(a) whether Government have any

scheme to set up national parks in
the forest of Tripura; and

(b) if so, the sites selecied for the
purpose?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shinde): (a) No, Sir,

(b) Does not arise,

Wild Life in Tripura

2157. Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government are aware
that the wild animals like tigers, ele-
phants, bears and Goboi (jungle-cat-
tie) are gradually decreasing in Tri-
pura due to de-forestation;

(b} if so, the steps taken to preserve
those wild animals in the jungles of
Tripura; and

{c) whether Government propose to
totally prohibit any shooting in certain
areas of Tripura?

The Deputy Minister in the Minis-
of Food, Agricultnre, Community
Development and Cooperatiom (Shri
Bhinde): (2) Government iy aware of
the danger to wild life in Tripura re-

sulting from deforestation through:
shifting cultivation snd unauthorised.
felling and shooting in border areas.

(b) Ruleg regulating hunting and
shooting within the ‘Reserved’ and
‘Protected’ forests in Tripura provide
for restrictions aimed at protection of
wild life. Restrictiuns on shifting cul-
tivation have been placed in specified
areas and large-scale afforestation of
denuded areas has been taken up.

(c) Continuous vigilance for the pro-
tection of wild life will be maintained"
through necessary patrolling by forest
stafl,

Manughat-Subroom Town Road im
Tripura

2158. Shri Dasaratha Deb: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any representation was
received from the Government of
Tripura for constructing a road from
Manughat to Subroom Town via Amar-
pur Sub-Division in Tripura;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the construction is like-
ly 1o start during the Third Five Year
Plan; and

(d) if so, the estimated expenditure
invoived?

The Minister of Transport, Aviation,
Bhipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). No representation
has been received from the Govern-
ment of Tripura for constructing a road
from Maunughat tn Subroom tia Amar-
pur Sub Division. Between Manughat
and Ambassa and between Bogafa and
Subroom, the road exists. For the re-
maining section between Ambassa and
Bogafa, the total distance is 82 miles,
Estimates for two sections—total
length 53 miles—have been sanction-
ed during the Third Five-Year Plan
by the State Government and work is
in progress. The whole project is esti-
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‘mated to cost about Rs. 75 lakhs and
-1s expected to be completed by March
1970. The expenditure incurred upto
the end of December 1965 is about
Rs. 12 lakhs.

‘Irrigation Schemes in Kerala

2159. Shri P. Kunhan: Wil the
Minister of Food Agricultmre, Com-
'manity Development and Coeperatiom
be pleased to state:

(a) the total number of minor and
‘medium irrigation schemes completed
in Palghat District in Kerala during
the Third Five Year Plan period; and

(b) the total amount provided and
‘the evpenditure actually jneurred
thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development amd Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
required information is being collected
from the Kerala Government and will
be placed on the Table of the Sabha
as soon as it is received from them.

Air Accidents

2160. Shri Gulshan:
Shri Basumatari:
Shri P. C. Borooah:
Shri Lakhmu Bhawami:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the number of air accidents
which took place from January, 1965
1o February, 1966 and the number of
persons died as a result thereof and
Josses involved in each case; and

(b) the main reasons for these ac-
cidents as found by the Enquiry Com-
missions?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) During the period from
January, 1965 to February, 1966, 21
air accidents involving Indian civil
aircraft took place resulting in  the
death of 138 persons. In addition 3
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air accidents involving foreign regis-
tered aircraft occurred in India during
this period resulting in the death of
37 persons. The information regarding
losses involved in each case is not
readily available.

(b) The 12 accidents, investigated
so far, have been ascribed to the fol-
lowing eauses:—

Low flying T
Under-shooting veer 2
Heavy landing 2
Ineorrect use of engine

throttle control vizes
Stall during a steep turm .... 1
Striking during an

obstruction N |
Loss of control vae 1
Over correction of a

swing developed during

take-off run cenn 1
Extrancous reasons vane 1

Receipts of Air Corporations

2161, Shri Madhu Limaye: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the recent accidents
(Boeing-Air-India Friendship-IAC)
have affected the receipts of the two
Air Corporations; and

(b) if so, the extent of the fall in
the receipts?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shri Sanjiva
Reddy): (a) and (b). The Corpora-
tions have not yet computed the
effect of the loss of aircraft on their
revenues, It is expected, however,
that the fall in receipts is not likely
to be appreciable.

Foreign Exchange given to Hotel
Oberoi Intercontinental New Delhi

2162. Shri Dharmalingam: Will the
Minister of ‘Transport, Aviation,
Shipping and Tourism be pleased to
state:

{a) the amount of foreign cxchange
given to the Hetel Oberci Inter-con-
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tinental in New Delhi for the
truction of the building;

SOns-

(b) whether it is g fact that the
foreign exchange was used to import
materials which are available in India;
and

tc) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Foreign exchange as de-
tailed below was given to ‘Hote] Obe-
roi Intercontinental’, New Dclhi  for
the import of machinery for the cons-
truction and equipment of the Hotel:

Rs.

{i- Against EXIM Bunk of

U.5.A. Loan of Rs.

3414 lakhs  granted so

the hote]. . - . 28,25,501 00
{ii; Aguinst quuta of forcign

exhange . . . 11,01,850°00
(iiid Amiinit Ruaze pavment  1,78,000-00
Liv) Against Daech Credit 46,000 00

- 41,51,351-00

Total

(b) All import licences were issued
in favour of the Oberoi Intercontinen-
tal Hotel, New Delhi after taking cle-
aran~e from the indigenous gngle from
the Dircctoraie General of Technical
Development (Ministry of Industry &
Supply).

(¢) Does not arise.

Port and Dock Workers

2163. Shri Kolla Venkaiah: Wil
ihe Minister of Transport, Avlaiion,
Shipping and Tourism be pleased to
state:

(a) whether the All-India Port and
Dock Workers Federation had decided
to observe a protest day against the
proposed imposition of service con-
dust rules at major ports and to de-
mand the withdrawal of rules already

2700 (ai) LS—4.

imposed in Visakhapatnam, Coehin
and Kandla; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Minisier of Transport, Aviatien,
Shipping and Tourism (Shrl Samjiva
Reddy): (a) Reports had appeared in
the Press that the Al]l India Port and
Dock Workers' Federation hud decid-
ed to observe an “anti-service conduct
rules dayv" in all the major ports on
the 22nd February, 1966, In pursu-
ance of this decision, the members of
trude uniong affiliated to the Federa-
tion are reported to have observed a
protest day on this date in the Ports
of Bombay. Madras gnd Kandla.

(b) The Conduct Regulations for
the employees of the Visakhapatnam,
Cochin and Kandla Port Trusts were
notified by QGovernment on the lines of
the regulations applicable to Govern-
ment servants under Section 128 of
the Major Port Trusts Act, 1863 on
the 24th February, 1984. The question
of withdrawing these regulations does
not arise. As regards the Ports of
Bombay, Calcutta and Madras, uni-
form conduect rules approved by the
Port Authorities of all these ports
were received by Government recent-
ly and are being examined.

Production of Coconmi

2164. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the annual output of coconuts at
present;

(b) the value and quantity of co-
conuts imported annually at present;
and

(e) the steps taken by Government
to attain self-sufficiency in the supply
of accounts?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) 4738 milliom

4
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nuts in 1963-64 (latest available figure,
Figures for the subsequent year are
being collected and would be furnish-
ed.

(b) There is no import of coconut
as such at present, Import mainly in
the form of copra was limited to the
quantities jndicated below:—

Year Import of
copra © in

tonnes.

196¢-61 99,258
1961-62 " 88,922
19¢2-63 94,492
196:-6 £B,067
1964-65 63,099

(¢) One of the major programmes
during the Fourth Plan would be in-
tensive cultivation of coconut in large
blocks on the lines of package pro-
gramme. A target of additional pro-
duction of 104 milllon nuts 18 under
consideration for the Fourth Plan, This
may require a net outlay of 8'56 cro-
res. In addition with a view to reduc-
ing the gap between demand and sup-
ply of coconuts, efforts are also pro-
posed to be made for increasing the
production and collection of non-edi-
ble cilseeds and to develop plantations
of red palm oil, so that coconut wil
now used for industrial purposes can
be replaced by these oils. Schemes
wwards these are being proposed in
the Fourth Five Year Plan.

Acquisition of Land in Delhi

21685, Shri Onkar Lal Berwa:
Shri Hokam Chand
Kachhavaiya:
Shri Yudhvir Singh:
Shri Gokaran Prasad:
Shri Bade:
Shri Omkar Singh:

Will the Minister of Food, Agricul-
tare, Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that in Delhi
befors acquiring any agricultural land)
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garden, the owner of the same is paid

its compensation before stariing the
work thereon;

(b) whether it is also a fact that
before acquiring agriculiural lJand the
owner is required to be informed of
such acquisition by a writtern notice
the necessity of acquiring the same;
and

{c) whether it is also a fact that
sufficient notice {5 given to raise the
objection by the owner before the
land is actually taken over by Gov-
ernment for its use?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and  Cooperation (Shri
Shyam Dhar Misra): (a) Yos, com-
pensation is offered to the owners of
agricultural land|garden in any lo. ality
before its possession is taken over ex-
cept in case of urgency where the em-
ergency provisiong of the land Acqui-
sition Act ere invoked.

(b) The owners are not individually
informed, but a preliminary notifica-
tion is published in the Official Gazeite
and the Collector causes public
notice of the substance of such notifi-
cation to be given at convenient
places in the said locality.

(¢) Public objections are invited
against the proposed acquisition with-
in a period of one month.

‘Waste Land

2166. Shri M. Malaichami: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to refer to the reply given
to Unstarred Question No. 109 on the
15th February, 1966 and state {he mea-
sures formuluted to start Stale farma
in contiguous blocks where waste land
is available jn large acres?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Bhyam Dhar Misra): A committee has
been set up to explore the possibilities
of setting up State Farms on large
blocks of waste land available in the
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country. The findings of the Com-
mittee are awaiteq in the near future.

Auction of D.T.U. condemned vehicles

2167. Shrl Yashpal Singh: Wil| the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased tp state:

(a) whether Government have turn-
ed down the request of the Delhi
Transport Undertaking for -he &uction
of 80 condemned vehicles; ana

(b) if so, the reasons therefor?

The Minister of Transport, Aviation,
Bhipping and Tourism (Shri Sanfiva
Reddy): (a) No such request has been
received by this Ministry from the
Delhi Transpor{ Undertaking.

(b) Does not arise.
Supply of Wheat and Sogar to Punjab

Z168. Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state the quantity of
wheat and sugar allotted and supplied
to the Punjab State during 1963-66
and 1966-67 so far?

The Minister of State in the Minis-
ry of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): Quantities of wheat
and sugar allotted and supplied to
Punjab during 1865 and 1966 (upto
February '66) are indicated below:

(Figures in thousand
tonnes)

Wheat Sugar

Allotted Sup- Allotted Sup-
lied lied-

1965 (Jan-Dec) . 170°3 150°0 1798 185°1
1966 (Jan-Feb) .

B-2 13-7 338 169
(for
Janu-
ary
only)

Grow More Food Campaign in Punjab

2162, Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state the amount of
grant actually given to the Punjab for
Grow More Food Campaign during
1965-66 and to be given for the year
1986-67 so far?

The Deputy Minister in the Ministry
of Food, Agriculture, Community Deve-
lopment and Cuoperation (Shri Shyam
Dhar Misra): Grant given to the States
for the Grow More Food Campaign is
covered under the Heads of Develope
ment—(i) Agricultural Produection (in-
cluding Land Development), and (i)
Minor Irrigation. A total grant of
Rs. 171.54 lukhs has been allocated to
Punjab State during 1985-66, under
the above mentioned two Heads of
Development, The grant will be actus
ally released for payment to the Stats
Government by the end of March 19668
when the statements of actual ex-
penditure for the first three quarters,
ang anticipated expenditure for the
fourth quarter of 1865-66, are received
from the State Goverrrment. The
amount of Central financial assistance
to be allocated during 1966-67, has rnot
been finalised so far.

Alr-lifting of Foodgraime

2170, Shri Madhu Limaye: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperaliom
be pleased to state:

(a) whether the Government of
U.S.A. have formulated any program-
me of air-lifting food supplies to the
interior, famine-affected areas In
India; and

(b) If so, the details thereof?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development ang Cooperation (Shré
Govinda Menon): (a) Government is
not aware of any such programme.

. (b) Does not arise,



5563 Written Answers

Chassification of Paddy Lands lu Kerala

3171, Shri Vasudevam Nair:
Shri Warler:

Will the Minister of Fesd Agriemi-
ture, Community Development amd
Cooperation be pleased 1o state;

(a) whether Government hava re-
ceive:l representations from the agri-
eulturiste against the classifications of
paddy lands in Ke ula Stute for the
purposes of levy; and

(b) if su, the action taken thereon?

. The Minister of State im the Minis-
iry of Food, Agriculiure, Community
Development ang Cooperation (Shri
‘Gevinda Menon): (a) and (b). In a
Natificution issued by the Government
«o! Kerala gn 3-d January 986 under
th+ Kerila Rice and Paddy (Procure-
‘m nt by Levy) Order, 1965, the Taluks
wof the State of Kerala were classified
irz.g four categories depending on the
p.oductivity of the land and different
rcales of levy were prescribed for the
different categories of Land. The
State Government, however, received
certain representations gsubseguently
to the effect that such classification
-caused hardship to cultivators in cer-
tain areas. The ‘matter was, there-
fore, re-examined by the State Gov-
ernment who issued s fresh Notifica-
tion on 14th February, 1068, revising
the classificalion of land suitably.

Managers of Milk Depots

2172, Shri S. M. Bamerjee: Will the
Minister of Food, Agricultore, Com-
munity Development and Cooperation
be pleased to state:

{a) whether 1 is a fact that the ser-
vices of the Depot Managers and
Depot Assisiants employed on milk
depots of the Delhi Milk Scheme can
be terminated at any time without
assigning any reason therefor and they
are also not Tequired to be served
with any show-cause notice before dis-
pensing with their services; and

(b) if =0, the reasons therefor?
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Written Answers 5364

The Minisier of State In fhe Misls-
try of Food, Agriculture, Community
Development and Cosperation (Akn
Gevinda Menon): (a) You

(b) These are part time employess,
usually working in one shift—in the
morning or in the afternoon for w few
hours. The existing terms snable the
management to take prompt action in
cade 0f delinquency—such as adultera-
tion, black-marketing, misbehaviour
towards clients, irregular gttendunce
etc. Action is taken by Chairman,
Delhi Milk Scheme, after inveslige-
tion into the case,

“Jai Jawahar' Crew

2173. Shrimati Savitrli Nigam: Will
the Minister of Transport, Aviatlen
Shipping ang Tourism be pleased to
Reddy): (a) and (b). Necessary infor-
Question No. 612 on the 22nd Decem-
ber, 1984 and stlate:

(a) whether the question of pay-
ment of compensatnon to the kith and
kin of the crew of ‘Jai Jawahar' has
since been gettled and, if not, when
it is likely to be settled; and

(b) whether uny inlerim or final
payment has been m#de to them and if
30, the details thereof?

The Minister o Tranasport, Aviatiea
Bhipping amd Tourism (Shri Samjiva
Reddy): (a) and (b). Necessary infor-
mation is Deffig collected, and will be
placed on the TabM® of the Sabha in
due course.

Scooter Fares im Delhl

2174. Shri Kolla Venkalah:
Shri Miheswar Naik:

Will the Minister of Transport, Avia-
tion. Shipping and Tourism be pleased
to state:

(a) whether the scooter-rickshaw
drivers resorted to strike against the
new fare rateg in the third week of
February, 1966, in Delhi;

(b) it so, for how many days the
strike continued,
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(c) the number of drivers who took
part in the strike;

() whether the taxi drivers have
shown any sympathy towa-ds the
strikers; and

(e) the actiom takem by Lhe mutho-
rity to reconsider the rates in view of
the protsst?

The Minister o/ Transport, Aviatiea,
Shipping amg Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) Seven days.
(c) About gix humdred.
(d) No.

(&) The State Tranaport Authority,
Delhi, in its meedng held on the Bth
March, 1946, reconsidered the matter
and approved enhancement of rate of
tares for autorickshaws ns under,
subject to fitment of approved fure-
meter, with effect from the 13th March,
1966:—

(i) Minimum of 40 paise for the
first 1} K.M. or less, and

(ii) 10 paise for each subsequent
{K.M. or less.

Calcutta-Agartaly Freighter Bervice

2175. Shri Bilrep Dutta: Will the
Minister of Transport, Aviation
‘Shipping and Tourlém be pleased to
state:

{a) whether the freighter services
from Calcutta to Agartala has been
opened by the Indian Airlines Cor-
poration; and

(b) if not, when it is expected to be
started?

The Mfister of Transport, Aviation,
Shipping and Tourism (S8hrl Sanjiva
Reddy): (a) No, Sir, The Dakota
freighter services from Calcutta to
Agartala, Manipur-and Assam have not
yet been resumed due to labour trou-
ble in Caleutta area.

(b) The services will be resumed as
soon as possible after the situation im-
proves.

Impositlon of Levy on Paddy in
Tripura

2176, Shri Dasaratha Deb: Will the
Minister of Food, Agriruiture., Com.
munity Developmen; ang Coeperatiom
be pleased to state:

(a) whether the Government of
India have received any proposal {iom
the Government of Tripura for the
imposnition of levy on paddy im
Tripura.

(b) it so, whether the Government
of India have given their approval te
the proposal; and

(c) if not, the reasons thereof?

The Minivier of State In the Mimis—
try of Foed Agriculture, Community
Development and Cooperatiom (Shri
Gevinda Menon): (a) Yes, Sir.

(b) and (c). Yes, Sir. But there are
indications that the Government of
Tripura have recently decided not to
resort to levy for the purpose of pro-
curement,
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Expansion Programme of Air India

2178, Shri D. C, Sharma: Will the
Minister of Trangport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the expansion programme of the
Air India for 1966-67 and in whal
stages it is to be carried out; and

(b) whether the Air India proposes
to open some offices abroad and if go,
the justification for the same?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Banjiva Reddy): (a) The pressrt put-
tern of operations would zontinue dur-
ing the first half of the year 13966-67.
Freen October, 1066, the present p.an
Is to introduce—

(i) an udditional weekly Irequen-
cy on the India/UK =jute.

{ii) extension of the Bombay/
Singapore service to Sydney.

(iii) an additional weekly frequ-
ency on the India/East Africa
route,

(b) Air-"ndia’s present plan i3 to
open 3 offlina offices in India and
abrood during 1986-67. The justifica-
tion is the utilisation of business poten-
tial in fresh a-eas to earn addilional
revenue for {he Corporation. The
location of thes: offices has not yet
been finally decided.

Missing I.A.C. Fokker Friendship
Plane

2179, Shrl Vishwa Nath Pandey: Will
the Minister of Transport, Aviation,
Bhipping and Tourlsm be pleased to
state:

(a) whether it is a fact that the
wreckage of the Indian Aulines
Tokker Friendship plane, which was
missing from the Tth February, 1968,
has been sighted on the 1st March,

MARCH 13, 1966
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1966 near Hun-Heng Hills (Jammu &
Kashmir); and

(b) it so, the details of the recover-
ies made?

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. The wreckage
has been found at Hung-Hing Hills
(Jammu and Kashmir),

(b) According to informatlon rece-
ived upto 9th March 1908, a total of
34 bodies have been recovered from
the wreckage of the aircraft, 31 of
which were identiied. Three bodios
were charred beyond recognition.

Supply of Foondgralns to Mysore

2180, Shri Linga Reddy: Will the
Minister of Food, Ag iculture, Com.
munily Develcpment and Cooperation
be pleased to state:

(a) whether the Government of
Mysasre has requested the Central
Government for a permanent supply
of foodg-ains with a view 1o intro-
ducing rationing in Bangalore wund
Kolar Gold Fields;

(b) if =0, the quantity of wheat and
rice reguested to be suppiied every
month; and

(c) if not, the reasons therefor?

The Minister of Slite in the Minis-
try of Food, Agriculiure, Community
Development ang Cooperation (Shrl
Govinda Menon): (a) and (b). The
Government of Mysore had asked for
an assured supply of 60,000 tonnes of
wheat and 16,000 tonnes of rice per
month from the Centre {0 meel the
requirementg of the entire State, be-
fore they introduced statutory ratiome
ing in the five towns of Bangalore,
Mpysore, Hubli-Dharwar, Kolar Gold
Fields and Mangalore.

(c) Does not mrige.
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Crash of Patiala Flying Club Plane

2181. Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Omkar Singh:
Shri Hukam Chang
Kachhavalya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether {t is a fact that two oc-
cupants of a Patiala Flying Club plane
(Jullundur) were killed when it
caught fire in mid-air and crashed to
the ground on the 2nd March, 1558
at Phagwara; and

(b) if so, the causes of the accident?

The Minister of Transport, Aviatlon,
Bhipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. Tw) accupants
of the Patiala Aviation C ub sircraft
were killed when their plana ¢ ashed
and caught fire on 2nd March, 1966 at
Phagwara.

{b) The accident is under investiga-
tion.

Air India Employees

2182, Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviaticn, Shipping and Tourlm be
pleased to state:

{a) Whether Government have re-
ceived the award of the Natisnal
Industrial Tribunal in the case of Air
India Employees;

(b) whether the work-to-rule prac-
tice adopted by the employees has
anything to do with the delay in
submitting the award on the abrupt
breaking off of direct negotiations
with the Union;

(c) the effect of this practice on the
flight schedules; and

(d) the losscs sustained as a result
thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva

RBeddy): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). There have been delays
to flights on account of *work to Rule
and 'work to trade' practices adopled
by a section of employees belonging
to the Air Corporation Employees
Union.

These delays to flighty did not cause
any serious loss of revenue by they
resulted in considerable inconvenience
to passengers and loss of goodwill and
diversion of traffic.

Bye-Electiona

2183. Dr. Ram Manohar Lohla:
Shri Madhu Limaye:
Bhri Kishen Pattnayak:
8h1 Hari Vishnu Kamath:
Bhrl Yashpal Singh:
Bhri D, C. Sharma:

Will the Minister of Law be pleased
to state:

(a) whether it iz a fact that the
Election Commission have tentatively
decided not to hold bye-elecuions;

(b) if so, the reasons for this declk
sion as conveyed to Government by the
Election Ccmmission; and

(c) whether there is any likelihood
cf reconsideration of this decision?

Th+ Minister of State in the Minis.
try of Law (Shri C. R. Patrabhi
Raman): (a) to (c). On the 17th Sep-
tember, 1965 the Election Commission
issued a Press Note postponing the
holding of bye-elections to the Lok
Sabha and the State Legislative As-
semblies.  Thereafter, the Govern-
ment is not aware of any declsion, ten-
tative or ntherwise_having been taken
by the Election Commission in this
behalf. o I

12,15 hrs.
MOTIONS FOR ADJOURNMENT
DisTUREANCES IN DeLmr

Mr. Speaker: Now, 1 have got six
Adjournment Motions and 18 Calling
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[Mr. Speaker]

Attention Notices on the disturbances
in Delhi. May I ask the Minister
whether he has to say anything, only
on the failure, if any, of the Govern-
ment and not on other things for the
present?

Sari Hem Barma (Gauhati):
should be allowed to say—

Mr. Speaker: If he ig not satisfled,
1 will ask him. Now, I will call one
or two of them to have their say.
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Mr, Speaker: Would he sit down? I
have asked Shri Bagri to sit down.

ot Emw (wiceT) : weaw AR,

. i
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oy ot §3 Iy |

Shri Surendranath Dwivedy (Ken-
drapara): He does not want to make
a statement.

The Minister of Home Affairs (Shrl
Nanda): There is no failure, I am
prepared tg make a siatement.

Mr. Speaker: I will have to ask them
how they allege, and he ought to meke
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some statement, whether there is real-
ly anything— (Interruption).

Shri Namda: I have a statement to
make. The Bharatiya Jan Sangh gave
a call for the observance of hartal on
l4th March, 1986 to protest against
the recommendation of the Congress
Working Committee in regard to the
demand for Punjabi Suba. On this
day acts of violence and hooliganism
occurred mainly ‘at Chandni Chowk
and Lahori Gate where mobs indulged
in brick-batting, arson and looting of
shops, burning of private vehicles, in-
cluding three private cars, two scoot-
ers and a jeep, and attack on the
police. There were also clashes bet-
ween groups of persons. In the after-
noon, a crowd of about 200 to 250 per-
sons went to the office of the All
India Congress Committee at Janiar
Mantar Road and created rowdism.
The police intervenegq at all these
places and, besides dispersing the vio-
lent mobs, were able to give protection
to such of those who were being inti-
midated or subjected tp other forms
of coercion.

Shri Kapur
Question.

Singh (Ludhiana):

Shri Nanda: On the eve of the hartal
the police had rounded up 169 bad
characters of the city and during the
day about 65 persons were arrested
for looting, arson and rioting. To-
wards the evening, the District Magis-
trate promulgated an order under sec-
tion 144 of the Code of Criminal Pro-
cedure for seven days in the areas of
police stations Kotwali, Lahori Gate
and Sadar Bazar. Curfew was also
imposed in these areag from 8 pm.
to 7T a.m. The situation has been under
control and peaceful since § p.m.
yesterday.

In all these incidents, one Additional
District Magistrate, a Superintendent
of Police, two Deputy Superintendents
of Police and 19 other public servants
(including 15 policemen) received in-
juries. 19 members of the public were
also injured. All this is a matter for
deep regret and sorrow,
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One cannot too strongly condemn
the acts of hooliganism into which
siich publiz demonstrations socon de-
generate. 1 appeal to the Members
of all political partieg for the full and
unstinted co-operdtion in the difficult
tasks fazing the country without dis-
sipating the encrgies of the people
which may hinder devclopment, pro-
gress and welfare of the community.

May I in the end assure the House
that Government are determined to
maintain peace and order and to give
fullest protection for life and pro-
perty and are confident that this will
be done.

wory gty qu A S 9T
#frawr{ fewr oy

Shri Kapur Simgh: The statement
which the hon. Home Minister has
made ig not only not coneclusive on
#he subject of the Adjournment Motion
but it also is afflicted with what is
called zuppressio veri. The state-
ment made by the hon. Home Minister
deliberately suppresses the most im-
portant aspect of the situation in Delhi
which js now known not only to the
whole public from the reports in the
press but the truth of which I have
persomally verified after having made
enquiries on the spot. The 'most im-
portant elements of the situation are
that it was the mobsterism of a parti-
cular community which inflicted
damage upon a minority community,
namely, the Sikhs....(Interruptions)
This fact he does not mention. Secon-
dly, the attack of the mobsters . ..
(Interruptions).

Shri Ranga (Chittoor): He is point-
ing out the omissions.

Shrimati Tarkeshwari Sinha (Barh):
He can say gbout a particular party;
why should he point out an entire
community and put the blame on the
entire community?

Mr. Speake ; I will ask him to con-
fin: himself to thase facts which might
show that thers has been a failure.
W are for the present concerned only
with that and not with other facts.

Delhi (Adj. M) 5574
They can come only if the discussion
is allowed.

Shrl Kapur Simgh: If 1 have said
anything, even though righ: but which
has arouged the apimosity of the hon.
Lady Mesnber, I can only say it is my
misfortune. 1 have said nothing thut
was improper. The stalement of the
Home Ministerr suppresses this aspoct,
which is most vital to the whole situa-
tion, that the attacks were focused
ng only on a particular community,
that is, the Sikhs, but they we:'e also-
focussed on the central cultural and
religious centré of the Sikhs, namely,
Gurkdwara Sisganj, which is in the
vieinity of the kotwali.

Mr. Speaker: That is one aspect.
Failure ghould come,

Shri Kapur Singh: I am coming to-
that. All these attacks and the re-
prehvnsible activities of the mobsters
on & particular community were per-
formed . .. (Interruptions). 1 say
what I know to be the truth and ne
amount of shouting will be able to
cow me down.

Mr. Speaker: Order, order. Mr.
Kapur Singh also will sit down. 1 am-
to be satisfied first whether there has
been a failure. At this stage, it should
be conflned only to those facts and
other emotions or other feelings
should not be brought in.

Shrimati Tarkeshwari Sinha: The
word community and communalism
should not be used.

Bhri H. N. Muokerjee (Calcutta Cen-
tral): rose—

Mr. Speaker;: He ig not a signatory.

Shri H. N. Mukerjee: I have given
a calling attention notice.

Mr. Speaker: 1 am on the adjourn-
ment motions now. Shri Bagri.

Shri Kapur Singh: I have not finish-
ed, Sir. '

‘Mr. Speaker: He might sit
mow. Shri Bagrl

down.
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Shri Surendranath Dwivedy
(Kendrapara): Sir, it is very clear
from the reports available that the
situation could have been prevented
if the Government had taken action
quite well ahead. It has been admit-
ted by the Deputy Home Minirter
that the police did not anlicipate
such events and therefore, there was
not adequate police arrangcments even
in the kotwali when these incidents
occurred, They were confined there
when the attacks went on. There was
no police available even when there
were attacks and the peop'e were be-
ing forced to close their shops. Even
when ali these things happened the
police were nowhere to be found. It
is because of the failure of the admi-
nistration to take adequate steps to
prevent such things from happening
that the situation got aggravated and
such unfortunate incidents took place.
Therefore, it is this complete lack of
imagination, antie pation aid failure on
the part of the administration that has
led to this unhappy incident.

I repudiate the suggestion that any
community was responsible for this
It is very unfair that in situation Lke
this any motive should be attributed
to the actions of any community. That
is wrong. We are not concerned with
any religion here. I do not think these
incidents had anything to do with any
attack on any religion or any commw-
nity whatsoever,

Some hon. Members rose—
Shri Hem Barua: Sir, my nams b
also there.

Mr, Speaker: All names are not t™»
be called
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Shri Hem Barua: You have allowed
Members to be called like that. Why
should there be a departure particu-
larly in my case?

Mr. Speaker; It is not fair. There
are six adjournment motions,

Shri Hem Barua: When Shri Muker=
jee stood up you did not allow him to
speak because he had not sent in an
adjournment motion. That shows you
wanted to call only those whose names
are in the adjournment motions. But,
8ir, you have so nicely omitted me,

Mr. Speaker: Omne whose name ls
not there, of course, I would not call
him. But one whose name is there it
is not necessary that I must call him.
Every one cannot be called, 1 may
tell the hon, Member.

Shri Hem Barua: Then why did
your office take the trouble of typing
out things in the morning; we could
have had a happy morning.

Mr. Speaker: When it comes up for
discussion, if it is admitted then cer-
ta‘nly he will have preference over
those who have not s2nt in adjourn-
ment motions. Now 1 am tryi~g to
assess whether there has been a failure
or not.

Shri Alem Barua:
been a failure.

I say there has

Mr. Speaker: All right, he may alsw0
gav what he wantsg to say. He should
not be impatient.

w0t nesw . @I wwea gl
g1 T eigia )

Shri Hem Barua: My submission is
this. This twenty-four-word resolu-
tion passed by the Congress Working
Committee without giving any detail-
ed account of the new State to come
or a c'ear picture of it is at the root
of all these troubles, Whenever a
momentous decision of this sort 15 to
be made the Government should make
an announcement and give full de-
tails and a clear picture of it,

Here Government has not done it
My fear is this, These things are

spreading. ...

Mr, Speaker: He is talking apout
a general problem. Hereg we are con-
cerned with what happened yestérday
and the failure of the Government in
dealing with the situation,

Shri Hem Barna: MNow my fear Is
this, Things of this sort are spreading
and that might adversely affect the
democratic structure of this country.
We cannot allow India to be brokem
into fragments. Although Shri Kapur
Singh has sad all these things, I woula
like to say that the Sikhs have behav-
ed in a commendable way to prevent
the situation from deteriorating inw
an orgy of violence, We rmust take
that also into account, Whatever that
might be, yesterday the police failed
miserably. The Home Minister in his
statement has stated that he knew and
the Government knew about the pro-
posed demonstration to be staged by
certa.n political parties and yet he did
not take any adequate measures to
prevent the situation from deteriorat=
ing to such a stage yesterday. The
police appeared at the scene only three
hours after the Incident. The Chief
Commissioner has pleaded his inability
or helplessness bv saying that he did
not have any policemen to rrinforce
the existing pol‘ce porsonnel. This is
tha state of thines in the ecanital of
this country and this Government has
failed in a very miserable manner

Some hon. Members rose—

Mr, Sprake=: T cannot a’low nofor-
tunities to all members to speal.

Shrl Kapur Sinth: Sir, T had not
completed my statement.

Mr, Speaker: All right:

Shri Kapur Singh: T will not reft-
erate the ground which has already
been covered. I merely want to make
two points. Firstly, if 1 have given
any impression that 1 was trylng to
fix responsibility on any particular
community as a whole, I can assure
the House that it is not my intention
1 was merely referring to a communal
gection to which reference has beea
made by the hon. Home Minlster him-
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|Shri Kapur Singh)
selfl. Secondly it haa been stated by
many hon. Membears who have preced-
ed me that the Punjab Police and the
Dethi Administration have miserably
failed. | want to add to it that the
Delhi Administration eng the Punjeb
Police have pot only miserably failed
but they have miscrably acted also.
We have evidence in our possession
to support this contention that the
police here has acted in a manner
which shows that they were not omly
deliberately refraining from affording
protection but they were deliberately
helping and abetting those elements
which wanteq to create trouble. On
this account also I say that there is
failure on the part of the Government.
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Mr. Speaker: Thers are two Quus-
tions. One allegation has been that
the police arrived at the scene 3 or 4
hours later. They did not anticipate
it, or even when theie evenls were
happening they did not appear there.
Secondly, where were these jeeps
burnt? Were they in front of the
Gurudwara? The front of the Guru-
dwara is the same as the Kotwali it-
self. If the jeeps and other things
have been burnt just in front of the
Kotwali itself, then how did the
Minister say that there hag been no
failure on the part of the police?

Shri Nanda: Sir, yesterday my
colleague, Shri Shukla, wag on the
spot for many hours, moving about
for a number of hours, and the specific
information may be provided by him;
but I may just clear up one thing and
that is that in the whole of the city
arrangements were made, that is the
force had been spread out in all parts
of the city to meet any situation that
might arise. The previous evening 69
people had been arrested. In the
course of the day at any particular
point where trouble arose, it is quite
possible that some lapse on the part
of an individual may have occurred
and action has been taken regarding
that. Here T may also assure you
that T have decided personally to look
intn all the clrcumstances to be able to
pinpnint whatever has been responsible
for this and to take whatever action
s necessary,

Mr Speaker: Woere the cars burnt
just in front of the Gurdwara?

Sh= Xann= Sineh: Yes Sir . ..
{ Intereugtion).
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The Depuiy Minisber in the Minis-
try of Fome Affairs (8hri Vidya
Charan Shakla): Sir, I was present sn
the spot from 1.30 pm. onwards up to
about 5 o'closk,

Mr. Speaker: Whea did the treuble
start?

Shri Vidya Charan Shakia: The
trouble started, according to my infor-

mation, a litile before 1 arrived
there. .. ... (Interruption) When 1
arrived there, therc were two cars
burning.  There were two scooters

that were also burning, but none of
them were either in front of the Police
Kotwali or the Gurdwara,

Mr  Speaker: Where
burning?

were they

Shri Vidya Charam Shakila:
were away from the Gurdwara.

They

Shrl Kapur Singh: How far rway?

Shri Vidya Charan Shukla: About 40
yards away.. .. (Interruption). [ ins-
pected the spot myself. ... (Interrup-
tion) . There was no scooter or vehicle
burning in front of the Kotwali or the
Gurdwara; they were away from there,
about 40 yards away.... (Interrup-
tion).

Mr. Speaker: 1 give my consent to
it. Shri Kapur Singh may ask for the
leave of the House. ... (Interruption).

Shei Kapur Singh: Sir. T ber to ask
for leave to move the adjournment of
the House,

Mr, Speaker: Iy there any objection?

Some hon. Members: Yes,

Mr. Speaker: Thouse hon, Members
who are in favour might rise in their
places....I find, more than 50 hon.
Members rising. It would be taken
up at 4 O’clock.
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1249 hes.

RE: CALLING ATTENTION
NOTICRS

(Query)

Mr, Speaker: There is a Calling
Attention Notice about the arrest of
Master Tara Singh ang others where-
in it is alleged that the arrest of
Master Tara Singh and his lieutenants
under D.LR. was on the advice of Shri
V. Shankar, Secretary to Government
of India. It can be a matter eoncern-
ing the Centre if really it has given
advice. Otherwise, it will not be a
matter concerning the Centre.

The Minister of Home Affairs (Shri
Nanda): There was no such adviee
given.

Mr, Speaker: Then, I cannot allow
it.

Shri Kapur Singh (Ludhiana): It
might be allowed. May I make a sub-
mission?

Mr, Speaker: If there is any proof
that advice has been given by the
Centre, I am prepared to listen to him.

Shri Kapur Singh: I may be permit-
ted to explain as to what amounts to
the adviee of Shri V. Shankar....

Mr. Speaker: Not that,

Shri Kapur Singh: 1 want to show
that the statement of the Home Mini-
ster amounts to eguivocation and,
therefore, permit me to make a sub-
mission. Equivocation means when
you put a peculiar meaning on a par-
ticular expression of the word....

Mr. Speaker: Mr. Kapur Singh, this
matter is not the responsibility of the
Centre. It is purely a State matter.
The arrest of Master Tara Singh or
whoever might be has been done by
the State Government. The Cen-
tre has got nothing to do with it
Only because he had put it that it
wag on the advice of the Centre that
1 enquired from the Centre and be-
cause the facts are known now,
according to the Government, no
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[Mr. Speaker]
advice has been given, I disallowed
that.

Shrl Ranga (Chittoor): Sir, 1 am
not questioning your ruling. We
wanted to submit that it is a fact that
Mr. Shankar was sent as the agent
of the Government of India to advise
the Government of Punjab. I do not
know for what specific purpose he has
been sent there; it has not been done
anywhere else so far. It is natural
for me to draw the conclusion that
since this has happened, the arrest of
Master Tara Singh, soon after Mr.
Shankar had gone there, the Centre
cannot in conscience plead either of
non-interference or non-interest in the
arrest of Master Tara Singh.

Mr. Speaker: Even if Mr. Shankar
has gone there as their adviser, then
too, if he advised the State Govern-
ment, the administration is of the State
Government and not of the Centre,
Papers to be laid.

Shri H, N, Mukerjee (Calcutta Cen-
tral): There is a Calling Attention
Notice which you were pleased to hold
over in regard to the wvisit of the
Home Minister to Calcutta,

Mr. Speaker: He is making a state-
ment tomorrow.
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PAPERS LAID ON THE TABLE

Avorr Report  (Crviu), 1966  Awp
APPROPRIATION Accounts (CrviL),
1964 65

The Minister of State in the Minls-
try of Finance (Shri B. R. Bhagat):
On behalf of Shri Sachindra Chau-
dhuri, T lay on the Table a copy each
of the following papers:

(1) Audit Report (Civil), 1988
under article 151(1) of the
Constitution. [Placed in Lib-
rary. See No. LT-5771/66].

Accounts
[Placed in
No, LT-5772/

(2) Appropriation
(Civil), 1964 65.
Library. See
66).

Firre  ANNUAL Reporr or KERALA
‘WATER TRANSPORT CORPORATION LImrT-
ED ALONG WITH AUDITED ACCOUNTS

The Minlster of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): On behalf of Shri
Sanjiva Reddy, I lay on the Table a
copy of the Fifth Annual Report of
the Kerala Water Transport Corpora=
tion Limited, Alleppey, along with the
Audited Accounts for the vear ending
31st March, 1963, and the comments
of the Comptroller and Auditor
General thereon, under sub-section
(3) of section 619A of the Companies
Act, 1856, read with clause (c)(iv) of
the Proclamation dated the 24th
March, 1965, issued by the Vice-
President, Adischarging the functions
of the President, in relation to the
State of Kerala, [Placed in Library.
See No. LT-6773/66].

Shri N. Sreekantan Nair (Quilon):
I want to raise a question.

Mr. Speaker: I will allow him.

RerorT OF THE SHIPPING DEVELOPMENT
Funp COMMITTEE

Shri C. M. Poonacha: I beg to lay
on the Table a copy of the Report of
the Shipping Development Fund Com-
mittee for the period ended 3lst
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March, 1984, along with the Audited
Accounts, under sub-section (6) of
section 16 of the Merchint Shipping
Act, 1958. ([Placed in Library. Sce
No. LT-5774/66).

AMENDMENTS T0 KERALA LAND
. AssicNMmENTs RuLes, 1964

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperat.on (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of the Notification
S.R.O. No. 405/65, published in Kerala
Gazette dated the 16th November,
1965, making certain amendments to
the Kerala Land Assignment Rules,
1964, under sub-section (3) of section
T of the Kerala Government Land
Assignment Act, 1960, read with clause
(e) (iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LT-5775/66].

Mr, Speaker: What does Mr. Sree-
kantan Nair want to say?

Shri N. Sreekantan Nalr: In view
of the fact that the Kerala Govern-
ment, acting under the President's
rule, has very seriouslv jeopardized
the interest of the people of that State
by suspending off and on and ligui-
dating almost the life-line of traffic,
the water transport, and in view of’
the fact that a large amount of money
was spent on that by Kerala Govern-
ment, that report has to be consider-
ed and some time should be allowed
for that.

Mr, Speaker:
for that.

Shri Hari Vishno Kamath (Hoshan-
gabad): May I request that the ruling
given by you yesterday on the case
of releage of Shri Umanath on parole
be circulated—because you will agree
that it js a great triumph for the con-
cept of Parliamentary democracy, the
supremacy of Parliament—just as
your last year's ruling on C.B.I. report

He can give notice

_Was circulated?
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Mr. Bpeaker: It was eirculated. Mr.
Kamalnayan Bajaj.

Shri §. M. Banerjee (Kanpur): Will
the Minister reply today or tomorrow?

Mr. Speaker: Tomorrow.

Shri M. R, Masani (Rajkot): When
will the debate end?

Mr. Speaker: It will continue for
‘the whole of tomorrow.

12.48 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—contd,

Shri Eamalnayan Bajaj (Wardha):
1 was saying yesterday that the
Finance Minister had made a good
survey and showed a good grasp of
the economic development of the
country. But looking through the tax
proposals, I have come to the con-
clusion that he has not been bold
.enough to solve the various problems.
He has given only some trifle conces-
sions like abolition of the tax on bonus
issues, reduction in the incidence of
‘tax on dividend and 5 per cent. reduc-
tion in surtax. It was probably
thought that it would improve the
psychology of the share market. But
the 10 per cent levy on corporate tax
and the individual income-tax has
more than offset that. Last year on
.account of diminishing returns on cor-
porate tax and individual taxes, cer-
tain amount of concessions were
given, but this year, in spite of the
fact that the Finance Minister an-
nounced that there should be more
savings, he has failed to give any
such concessions.

The super profit tax was levied
after the Chinese aggression, This
tax was changed into surtax by the
previous Finance Minister, Shri T. T.
Krisinamachari, Thig tax operales
after the normal taxes have been paid
and certain amount of profit is
allowed to be exempted. This tax is
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a kind of tax on efficiency of the sor-
poration. The corporation whiah
works with greater efficiency has to
pay more because of the surtax. The
surtax was legitimate and eould be
justified during times of war, but in
normal circumstances, especially after
the Tashkent agreement, there is no
moral justification for the retention of
this kind of tax at all because it is a
discriminatory tax on persons who
are making special efforts to make
more profits. So I fail to understand
why this tax is continued on those
p:eople who are working the corpora-
tion with greater efficiency. This tax
should really have completely gone.

12.50 hrs.

Now, I come to the 10 per cent sur-
charge on individual taxes. Although
al the lower limit of income-tax a
certain amount of conccssions or ex-
emptions have been given that is mso
negligible, because on an income of
Rs. 6000, the p'ion or i
given is only about Rs. 14. But the
excise duty bn sugar hag been  in-
creased, and if a person with that jn-
come has to pay the increased excise
duty on sugar, then it would mean
that on sugar alone he will have te
pay more than Rs. 14 which he would
otherwise save on a3 income wf Rs.
6000. So, even the exemptiop which
hag bren given to the lower ineome
Eroup is only a paper transaction,
but probably on the whole, there 8
more burden on the tax-payer in that
respect.

During the last year, the retorns
from the taxes were reduced. During
1965-66, the estimated corporation
taxes were Rs, 371'6 crores, but the
cxpected amounts are only Rs. 330
crores; so, ablout Rs, 41'6 crores were
received less. Similarly, in regard to
personal taxation, in 1965-66 the esti-
mateq amount wag Rs. 271.6 crores
but the cxpectation is only about Ras.
260 crores, thus Jeaving a shortfall of
about Rs. 11.5 crores. If we see this we
find that the diminishing return has
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already set in under this high rate
of taxation. Any expert on economics
can be made to go into it and he will
not come to any other conclusion ex-
cept this that the taxation has risen
to such a high level that diminishing
returns have already set in. For that
very reason, during the last year, the
previous Finance Minister had reduced
the taxation to some extent. In 1964-
65, on individual earned incomes, the
taxeg at the highest slab amounted to
82-5 per cent, but in 1865-66 they
were reduced to 74'75 per cent, but
this year again, they have been in-
creased to 82-25 per centi, almost to
the level of 1864-65. Thig is the posi-
tion in regard to earned income. As
regards unearned income the percen-
tage would be about T or 8 per cent
more. If you take the total taxation,
on uncarned income, the flgure may
amount to 120 per cent of the annual
income; in the case of earned income,
it may come to about 108 to 110 per
cent.

Tt has been said that there should
be mpre savings, and there should be
more production and more industries
should be developed and more invest-
ment should be there but then if one
has to pay more than 100 per ceni by
wauy of tuxes, where will the savings
be in the private hands or in the cor-
portations?

The tota] dividend that the compa-
nies had paid last year was about Rs.
71 crores. As compared o that the
additional taxation which had been le-
vied was Rs. 43 crores. If Rs, 43 crores
are to go out of that profit, then how
are the companies going to maintain
the dividend and how are they going
to have savings for investment?

Of course, gome trifling benefits have
been given to the extent of about Rs.
7 crores by reducing the dividend
tax and by giving exemption up to
10 per cent on dividend and by al-
lowing the bonug issueg without taxes
and so on on the national income
-which was taxed previously. These

2799 (ai) LS—5
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are some of the things by which the
psychology could be improved; though
they do not result in much monetary
benefits, they have removed certain
irksome difficultiey which were there;
and the psychology which was bad
in the share market has also been
improved; perhaps, these things would
simplify the tax structure and remove

unnecessary  administrative work
which was not very profitable, From
that angle, I really welcome these

changes. But these things have been
more than offset by the levy of 10 per
cent tax. This is my inference; I
am not saying this on the basig of my
information as such, but my inference
is that when the total fiscal tax struc-
ture was framed, some of the irksome
taxes were removed, and five percent
concession was given on the surtax,
and since savings had to be improv-
ed, I feel that some concessions on
the corporativn and individual taxes
must have been farmed in the origi-
nal budget when the Finance Minister
had framed it. I fai] to understand
how when there is the argument that
there should be more gavings, all of
a sudden this 10 per cent increase on
individual and corporation taxes has
come gbout. I wonder whether it
was a part of the budget as original-
ly framed or whether it has been an
after-thought which has been super-
imposed later. If it was an after-
thought, it would mean that the inten-
tiong of the entire fiscal policy were
changed later on at the last moment
because of certain political or other
considerations.

Last year, a trend was introduced
to lessen the tax on the highest glab
because of the diminishing returns;
and the psychology began to be slight=
ly adjusted. But again within one
year, if the trend is changed and it
is brought to the original level, then
we lose the confidence of the tax=
payer thereby, which in the long run
is not good, nor is it fair to the tax-
payer.

Last year, the previous Finance
Minister had assured the House that
there would be Rs. 150 crores reduc-
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tion in the civil expenditure and so
on. But in spite of that there has
been an increase of Rs. 236  crores,
making a total difference of Rs. 386
crores. Of course, Rs. 30 croreg in-
crease js on account of defence needs,
and that ig quite understandable; if
we take opul these Rs. 30 crores, then
the difference would stil] be high, be-
ing of the order of Rs. 356 crores, This
is not a very small amount, and I
hope the hon. Finance Minisler will do
wel] by applying his mind and get-
ting more savings under administra=
tion, by aveiding wastage and unne-
cessary costs which have gone on
increasing from year to year. In 1850-
51, the civil expenditure was Rs. 31
crores, but in 1965-66 it went up to
Rs. 122 crores, and in 1966-67 it is
eslimated to be Rs. 141 crores. It this
is the rate at which civil expenditure
increases but if our total development
doeg not increase at a similar rate,
then where is the  justification for
such increase in adminisirative costs?
In the entire budget of 1985-66 the
total non-productive expenditure was
about Rs. 1528 crores out of Rs. 2470
crores tota] revenue. During 1966-67,
the figure is Rs. 1666 crores out of
Rs. 2719 crores tolal revenue. This

is the grder of the non-productive
expendture, I admit that all
non-productive expenditure is not

useless expenditure; there are catego-
ries of such expenditure, which are
useful. But still we must have a
limit on the percentage of such expen-
diture we must lay down to what ex-
tent we can go in for non-productive
expenditure and to what extent we
must invest in creative or  fruitful
flelds in the country. If 65 to 70 per
cent of the total revenue goes into
the non-productive category and very
little remaing for productive invest-
ment, then how are we going to effect
savings even in the public sector? It
is  surprising to find that in the en-
tire public sector, we are going to
invest this year Rs. 345 crores. The
total revenue from the corporate sec-
tor was gbout Rs. 340 crores; with the
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increase in taxation, it is going to be
Rs. 376 crores. As against this, we are
Euing o make an investment in the
public sector of Rs. 345 crores. If we
are going to invest all the money
which comes from the private
sector in the public sector, T have no
grievance. You may do so. Bui what
is the return on the public gector in-
vestment? It is a bureaucratic sector, 1
am glad that even members like Shri
Nath Pai described it ag that yester-
day, which I described two years ago
in this very House, that it is a bureau-
cratic sector, a government gector, not
a public sector. I can understand a
public sector where the public is
directly interested. Take the private
seclor where the public companies are
there; there are thousandg and thous-
ands of shareholderg belonging to the
public; that is the public sector where
the public has direct control and
managers and shares in the profit and
50 O,

13 hrs,

On the total investment of round
about Rs. 3200 crores or Rs. 2800
crores in the public sector, the re-
turn is not more than 1} per cent.
There again, I may be excused if I
use that word and say that the ba-
lance sheets of some of these publie-
seclor undertakingsg are not properly
drawn in the commercial gense. In
some of the balance sheets, they show
some profit without providing for de-
preciation. It is a fabrication. If a pri=-
vate-sector company does that, that
is without providing for depreciation
shows a profit, it will be taken to task
by the company law board. If this
kind of balance gheels are allowed in
the public sector without taking ae-
count of depreciation, it is not g fair
practice.

I would say that the public sector
should be run on entirely commercial
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lines in a systematic, methodical man-
ner, If the Government find it diffi-
cult to do so, which we gee from the
resulls of so many years, I on, behalf
of the business community, give this
assurance. There are patriotic business
people who are experienced glso. 1
assure the House and say this. Give
us half a dozen public-sector concerns
you are not able to manage, and in
a reasonable time, we will give you
what we want, how much money we
want; we will tell you what we are
going to do, we will give you the full

programme and policy. We will run
them.

Mr. Speaker: His time is up.

Shri Kamalnayan Bajaj: Please

give me five more minutes. When in
the midst of my argument, there is a
solitting up, it becomes difficult to
continue the thread.

1 give the House this assurance. Let
us have a trial. But I  would
make it clear that there should be
no political or administrative inter-
ference. You have every right to check
and inspect, guide and advice. But
then you ghould leave it there. There
are private-sector people in the coun-
try, good, influentia] and experienced.
Instead of nationalising the material
wealth, T would say this. If you want
to do it, do it by all means. But why
not npationalise the rea] talent in the
country, the good qualities experi-
ence and talent of the people, and
ask them to serve the country by
managing the public-sector concerns
properly? That is the eastern way, the
Asian way. We know of the rishis and
munis. We have the system of sanyas
and vanaprasth, national service, I
think if a proper call ig given in the
proper way, there will be people com-
ing forward, people who have done
everything in their life who will give
their best for the country and do this
gervice for the sake of the country.

1 would not take much more time.
On the Gold Control Act, I have spo-
ken when it was enacted. After that,
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it has been distorted again by the
previous Finance Minister. 1 think it
has done enough damage. We should
really remove it. I would not argue
more about it

1 would also say a word about the
annuity deposit scheme. It is g very
troublesome, new device. [t has
brought in only Rs. 40 crores. Ewven
if somebody pays whatever is due,
what is the position. Suppose Rs. 150
is due as annual deposit. He has to
pay in four instalments. If there is
a differece of Rs. 10 he has to pay
and then apply for refund. A person
has to wait at the Reserve Bank for
three, four five and six hours. For
a year and a half, many people have
not even received the receipt for
their payment. As it goes on increas-
ing, after a few years I think the
administrative  cost will be out of
proportion o the receipt. Then I have
my doubt whether the Resreve Bank
will be able to cope with it efficiently.
So why keep such an anomalous, irk-
some and troublesome new device in
taxation? Even if you want to keep
it, make it completely optional.

In 1962, the iola] revenue of the
Government was Rs. 1300 crores; in
1966, it hag increased to Rs. 2,700
crores, more than double. If Govern-
ment has increased taxation, T am
happy, but really, to that extent, has
the country progressed? Hag it pro-
gressed one hundred per cent?

13.07 hrs.
[MRg.

The burdent of the heavier taxation
falls on the Indian people. This ig the
cause of further inflation. If al] this
money that had accrued in the hands
of Government was profitably utilised
for development, more goodg would
have been produced and cosls would
have come down which would have
been beneficia] to the country. Our

Depruty-SpEAkER in the Chairl.

total national income is
round about Rs. 15,000 crores.
Qut of that, if Rs. 2,700 crores

is the total collection of the Central
Government, it comes to 18 per cent
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of the total national income in gov-
ernment's pocket for dmini
expenses. Apart from that, there are
State Governments who are collect-
ing taxes. I do not know the percent-
age in their case; it may be altogether
25 or even 30. It is regarded by eco-
nomic experts of the world that if the
revenue increaseg more than 20 to 25
per cent of the total national income,
it is serious; if it increases more than
30—35 percent, it is disasirous, These
figures make us tremble sometimes
and ask ‘where are we really pro-
ceeding?’. We have to take serious
note of these things.

1strative

Two more points and 1 will con-
clude, There has been some criticism
in the House of the managing agency
system. The system may go; I hold no
brief for it. But I would only say this
that when we want to develop our
country, a system is there which is a
co-operative system not only of fami=
lies but of friends come together. 1f
you find it bad and if you can re-
place it by gomething else, remove it,
but do not create a vacuum by which
industrial development will be re-
tarded. I will give you an instance.
Some pcople in my close relationship
thought of forming g new company
some years ago. They have tried to
persuade Government to allow them
to have a managing agency. Just be-
cause they are small people, it has not
been sanctioned. The Government's
argument is, “‘Whatever percentage, 10
or whatever il is you want, you name
iwo people and take 5 per cent each;
but they will not agree to the manag-
ing agency'. I am prepared to argue
and convince the House that unless we
have the managing agency system in
the present conditions of our develop-
ment, we cannot pring people together
with (. resourceg of entire families
and {friends pooled together. Under
this system, they can share. If the pro-
fit of the managing agency is more,
you can always iniroduce g curtailing
slab and so en. That is g  different
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matter. But do not disturb the sys=
tem and dispense with it entirely
without giving the matter serious
thought. .

Yesterday there was an argument
about the significance of the word
‘bania’ in the House. Shri Nath Pai
used it and I said that I am proud
to be a bania. Here I would give the
meaning of the word ‘bania’, ag I
understand it. For that T have to
speak in Hindi.

af &Y 9t @957 a7 §% |
afa o St qTEr HAT T T+ |
afqar 41 A ga¥ T qF |
afn a1 I ®= FO T S )
g T v wgTeRTST oY A ¥ |

8hri Tyagli (Dehra Dun): I wish
1 were one.
Shri Kamalnayan Bajaj: I would

be proud if you were.

Shri K. C. Sharma (Sardhana): It
is his meaning.

S GHAATT AATA : GHIL WAL |
afear =7 wgror w1 &, wafq oA 7
oY g § g Wg {1 AR ¥
forr =t ot F w77 mr g AT oY
oTq ST AT FS FE | FfdT F AGHq
T B g AT A A qamm | W WA
W ZEAT 98T AG § A1 A9 T
W FY AHZ F HIG Fg g4 § W
ST W T §Eaw WeST g At W
TEH! T G FE AR g |

wETeRt wrdy ¥ WA w1 g A
famT, o7 &% /vy TART wdve § ghoaw
wga &1 afrar ag & forT @9 & amq
T wF AT A oafr w1 owed T
ERIl e
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st Wo Wlo wl (FTET)
afar ag & St g A

ot wHETaT A o Wi #
¥ 7 ¥ § ot 71 g & W gw il
Ll WY T ¥ e o §

Shri A. C. Guha (Barasat); The
Finance Minister in any country is
mostly a prisoner of circumstances.
He has to act within the prevailing
economic conditions in the country.
But that would apply more aptly to
the present Finance Minis'er who had
taken over charge only about two
months before presenting the budget.
So, he has to work within the prevail-
ing conditions, and also within the
broad framework of the budget which
was mostly prepared before his tak-
ing over.

Moreover, it is not possible for
any Finance Minister to make a radi-
cal change in the financial, fiscal or
monetary policy of the country. He
has to take some time to give a new
drive, create new tendency, tp the
economic policies of the country. BSo,
1 am afraid the present Finance Mi-
nister may get some vicarioug gbuses
and alsp gome vicarious commendation
if any, because he is not responsible
for whatever present economic condi-
tion—good or bad is prevailing. He
has only to carry over the burden and
the legacy left for him and created
during these last 16 or 17 years.

To some of us, the word socialism
hag become something like a mantra,
whose incantation will lay the ghost
of capitalism or reactionism, and so-
cialism will dawn only if the Fiance
Minister or the Prime Minister  can
utter the word socialism g number of
times. It has been stated in this
House that this budget does not carry
any indication of the Bhuvaneshwar
resolution’, or has not taken any step
towards the reduction of inequalities.
I think the Finance Minister hag stat-
ed that the Government is on policy
and principle averse to concentration
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of wealth and economic power or con-
tinuance of inequalities of wealth and
power. That he has stated in the
budget speech, and so, he has adhered
in his budget spcech also to the fun-
damental policy enunciated for the
country, for this Government, that
ig the reduction of economic inequi-
alities and equal economic opportuni-
ties and power for all.

The present Finance Minister has
not only to find the money for the
current revenue expenditure, but ke
has also to find moneéy for the capital
expenditure and for the plan envisag-
ed and undertaken by the country.
For that he has to impose certain
taxes. T realise that it is his obliga-
tion, and I do not like to blame him
for that. If there is any one to be
blamed, I think the blame should lie
also on this House, because the pud-
get and the plan were all discussed
year after year in this House and
approved by this House. So, if there
have been failures in pur expectations,
if there have been failures in reaching
our goal or any relardation in prog-
ress then the responsibility lies with
the Government, and also to some ex-
tent with the House. We cannot ab-
solve ourselves from the responsibi-
lity for the failures, because every
policy was discussed and accepted by
this House.

Having said this, I would like to
point out some of the dark features
of the present economic pbosition also
ag reflected in the present budget.
The most alarming economic feature
of the country is inflation. If the Gov-
ernment could have put 3 stop to th's
inflation, if the Goverament hid beer
able to control the price spiral, I think
most of the problemg would pot have
come, or would not have come in such
a severe form asg now.

For this inflation I think the fiscal
policy of the Government is mostly to
be held responsible. I take up this issue
first because this is the pivotal point
on which other problems will more
or less hinge. During these few years,



5599 General

[Shri A, C. Guha]

Government's revenue has increased
by more than 300 per cent, during
three plan periods, and a huge amount
of money on account of this expen-
diture has been pumped into the
handg of the pecple, but there has not
been any corresponding increase in the
supply of goods. During the last ten
years, that is, during the second and
third plan periods, supply of money
has increased by over 100 per cent,
but the supply of goods has increased
only by about 40 per cent. So; the re-
sultant position is  that money has
been abundant, but goods have been
scarce, money has been pursuing and
runningg after goods, and goods have
been trying to hide. That is the main
reason for thig inflation.

The previous speaker also referred
to non-development expenditure of
the Government. In 1950-51 the non-
development expenditure of the Cen-
tral Government was only Rs. 260
crores, and of the States Rs. 223 crores,
total Rs, 483  crores, but in 1964-65
non-development expenditure has gone
up to Rs. 1,085 crores for the Centre
and Rs. 544 crores for the States, the
total eoming to about Rs. 1,610 croves.
1f during the plan non-development
cxpenditure of the Government has
gone up by about 400 per cent, you
can realise what position has to be
created.

The Finance Minister has stated in
his budget speech that there is urgency
of restricting Government expendi-
ture both of the Centre and of the
States, both of development and norn-
development, both on capital and re-
venue accounts, but there has not
becn any indication in the budget pro-
posals in that direction. Perhaps, hav-
ing realised the problem, it has not
been possible for the Finance Minis-
ter to curtail the expenditure of the
Government.

One proposal, which T would like to
put before the House, and through
this House to the Government, is that
there should be a deliberate poliey
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of contradiction of money supply. We
should realise that this inflationary
tendency in the economy of the coun-
try has come in the wake of the infla-
tion created during the last world
war. The internal purchasing power
of the rupee during the last world
war had gone down by about 50 per
cent, and since then the internal pur-
chasing power of the rupee has gone
down very radically, and I think, co1-
sidering the price structure of 1839,
the present purchasing power of the
rupees will not be even 20 paise,

So there should be a deliberate po-
licy of contradiction of money supply
or at least the supply of consumer
goods should be made to catch up
with the supply of money. It is not
an easy task; it will take some years
for the government to supply enough
consumer goods to catch up with the
circulation of money.

Another matter for which there is
no justification at all is this. Govern-
ment has increased gix times the dear-
ness allowance to the central govern-
ment employees during the three plan
periods, first in 1961-62, then in 62-63,
then in 63-64,64-065, and in 65-66 it has
been done twice. The total amount,
excluding the recent announcement of
allowance to employces getting over a
thousand rupees, comcs to Rs. 161.35
crores annually. I cannot understand
a more senscless and folish policy than
this. The total number of central gov-
ernment employeeg ig about 2.6 mil-
lion out of a total of 460 million. This
only indicates that the government is
solicitous and  anxious only about
their own employees, forming less than
one per cent of the total population
in the country. T recollect that last
year in this House both the Ministers
of Finance and of Home Affairs stated
or admitted that the increase in dear-
ness allowance in the carlier part of
that financial year had been  more
than neutralised by the increase in the
price following immediately after-
wards,. Knowing this and knowing
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that it adds to the distress and diffi-
culties of the 99 per cent of the other
people, government have betn putting
thig burden of gbout Rs. 300 crores on
the general tax-payer. Instead of
fighting the inflationary trend in our
economy they have taken to this use-
less and harmful but easier way.

During the three plan periods, gov-
ernment have imposed and realised
taxes commmulative amount being to
Rs. 3,000 crores anaually. Only in the
Third Plan period they have imposed
taxes whose annual collection would
be about Rs. 2100 crores. {n the
Second Plan it was Rs. 218 crores ana
in the First Plan Rs. 170 crores. The
total tax imposed for the implementa-
tion of the Three Plans amounts to
about Rs. 3,000 crores annually. When
new taxes are imposed, every time we
are told that this is intended to mop
up the surplus purchasing power but
nothing ig done and no surplug power
has been mopped up. All these new
taxes have helped to increase the
price which morc or less has the
same effect as inflation, though in
economic termg the two may mean
different things.

There is one problem which is being
discussed inside the couniry and also
abroad. Some forcign countries have
been advising us on thiz devaluation
of our rupee. It is such an important
issue that a clear and categorical denia]
of any proposal of devalution should
be made by the Finance Minister
himself or by the Prime Minister so
that there msv not be any irrespon-
sible discussion. Whatlever advantages
that they advoeates say, would accrue
to India, are all imaginary; it is doubt-
ful if it will mean only increase in
our exports but it will mean very
much less receipts for our exports and
more payments for our imports, parti-
cularly when the gap between export
and import is ever widening. We will
have to pay much more on opur im=
portg than we may expect to earn on
increased exports,

It it is a question of promoting ex-
ports, it can be done by subsidising
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exports as is now being done in the
case of sugar. Every consumer of
sugar in India has to pay for the sub-
sidy paid for the export of gugar. That
is @ more economic and sensible way
of promoting exports than by deva-
luation of the rupee. While taking
about -exports, I am surprised at the
complacency prevailing in the
concerned ministry. Only a few
days ago there was a Bill on the ex-
port-import control. The minister ex-
pressed his satisfaction over the ex=-
port performance of his ministry be-
cause the value of the exports has
increased. But if we look into our ac-
tual performance, the position is this.
From 2.02 per cent of the total world
irade, gur share has come down to
1.15 per cent. The minister should not
be complacent about this. Energetic
and definite steps to promote exports
should be taken. Another curious
thing is that when the minister was
eloquent here aboul the performance
of his ministry, the Deputy Minister
stated:

“At present, the country’s ex-
port effort is feeble. From 1850
1o 1964, world exports increased
from $56,680 million to $151,800
million, while during the same
period India's  exports went up
only from $1,146 million to §1,749
million."”

e had said that the couniry's share
of the world exports shrank from 2.02
per cent to 1.1 per cent.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri A. C. Guha: I shall take a few
minules more.

Mr. Deputy-Speaker:

ready taken 20 minutes.

Shri A. C. Guha: I know; but the
Chiel Whip of the Congress Party has
said that I may be given more time.
Now, about the promotion of export,
certain incentives schemes have been
devigsed, particularly the import en-
titlement scheme and the tax certifi-
cate scheme. I am very much doubi-
ful about the import entitlement sche-

He has al-
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me. I am afraid all these incentive
schemeg leave scope for sending the
money to the black market. It shoula
alsg be realised that there is g diver-
gence of opinion between the Reserve
Bank and the Commerce Ministry
about the total earnings by way of
export, and this divergence about the
statistics of export earnings only indi-
categ that certain monies which are
expected to go to the coffers of the
Indian foreign exchange have not gonc
to the coffers of the Indian foreign
exchange, but they must have gone
to some black market. This is one
aspect which should be taken care bt
so that not only fhe question of pro-
moting our exports but also the gues-
tion of looking to the [act that the
export earningg should come to, and
be acvounted for by the Reserve Bank,
It should also be taken care of, =0
that the country may get the full
benefit out of it

The main problem nmow for the
country is this: whether it is for
checking inflation, or for earning of
foreign exchange, we have to in-
crease our production. 1 hope there
should not be any doctrinaire or
jdeological inhibition put on produc-
tion. Every scope should be given
for greater production, provided pro-
duction is achieved efficiently and
economically,

The previous speaker pleaded about
the performance of the private sec-
tor, and the Commerce Minister also,
a few days ago, gave a good conduct
certificate to the private traders. 1
do not think the country will share
this view about the performance of
the private gector; they are mostly
for profit, and they do not care either
for the quality or for the prices of
the product. They have an ensured
and protecled market and expanding
the market too, where any commodity
can be solil at any price. This ten-
dency on the part of the private
sector shorld be checked. The Gov-
ernment should take some control for
ensuring {1 e quality as also the price.
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I think at present the Government
have no authority to enquire into
the costing of the industrial goods.
They should take certain authority
and should do it regularly. It is on
rare occasions when any commodity
is referred to the Tariff Commission
for prolection, and only then the
Tariff Commission looks into the ques-
tion of costing. That is not an ade-
quate. The cars manufactured in
India are sold at about 70 to 80%
higher price than gimilar cars abroad
—I mean those manufactured abroad
by the foreign firms with whose col-
laboration the cars are manufactured
in India,

Most of the engineering goods in
India are a high-cost ones, and it is
frankly admitted that ours is a high-
cost economy. In a poor country, if
you develop a high-cost economy, it
means an enormous difficulty and
distress for the poorer sections.

I have referred to the taxation pro-
posals. It seems the Finance Minis-
ter has become bold enough, Previ-
ously, when there was any new tax
imposed, or when any new tax was
proposed, the Finance Minister at
least used to be somewhat apolo-
getic. Aggin in 1962-63, after the
election—not pre-election year as
now there was a proposal to the tune
of Rs, 60.80 crores by way of taxes.
Then be Finance Member who was a
much stronger person than the pre-
sent Finance Minister said that it will
“no doubt impose a burden of sacrifice
on our people.” He justifieq it and
sald that it “will take us yet closer
to our goal of raising adequate re-
sources for our Plan.” Then he also
gave us the assurance or a warning
and said that “the pofnf to remember
is that there are only two alterna-
tives to such {axation—inflation or
stagnation.” I think the Government
or the Planning Commission have
been kind enough to give us all the
three—taxation, inflation ang also
stagnation. There is deflnite econo-
mic stagnation.
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Mr, Depuiy-Speaker: Please finish.

Shri A. C. Guha: I am not a fre-
quent speaker. I would take just
three minutes,

Mr. Deputy-Speaker: He has al-
ready taken 25 minutes,

Shri A. C. Guha: I shall finish in @
few wmore minutes.

Shri K. D. Malaviya (Basti): I will
also plead for himl

Shri A. C. Guha: On a previous
occasion also, when there was a tax
of about Rs. 60 crores which was
sought to be imposed a much stron-
ger Finance Minister also pleaded
that his proposal was a formidable
bill of fare or it would mean some
great sacrifice. But then the present
Finance Minister has become bold
enough to put up Rs. 120 crores of
taxation. It ig not Rs, 101 crores,
that will come to the exchequer of
the Government. It will come to
Rs. 140 crores, because the State Gov-
ernments will get Rs, 41 crores plus
another sum of about Rs. 9 crores to
Rs. 10 crores. So, it will be in all
about Rs, 150 crores of new taxation
put on the tax-payers. But there is no
word of apology or no assurance of
any good or better day coming. |1
think that the Finance Minister has
not put any good prospect which he
may not be able to fulfil, ang so, it
is better that he hag been frank.

One word more about the State
finances. India is a federal Govern-
ment and the finances of the State as
such include the finances of the seve-
ral States of India. The Finance
Minister has stated the unsatisfactory
financial position and the undesirable
budgetary tactics. I have great sym-
pathy for the states. They have
only limiled resources; they have
restricted resources. The Centre can
increase any tax or raise any new
tax, but the States’ scope for taxation
is very limited. But even then, it
would not be proper for the State
Governments to get unauthorised
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overdrafts from the Reserve Bank.
But I shall give the Finance Minister
some credit because of the fact that
he has tried to relieve the State Gov-
ernments of some burden. Apart
from what the Stateg will get out of
the recommendations of the fourth
Finance Commission—I think it will
be Rs. 144 crores or something like
that—he has also given Rs. 100 crores
as loan for the current year, and for
the next year he has provided about
Rs, 41 crores more, as annual finances
for the States, I hope that the States
will now be able to fulfil their obli-
gations of maintaining sound budget-
ary conditions and a stable economy.

Before concluding, 1 wish to say
that both the Centre and the States
should adopt a definite policy of con-
traction of money supply. There is
enough scope for tie Government to
curtail expenditure by about flve to,
10 per cent and also some of the deve-
lopmental expenditure might be defer-
red till the production of the country
can come up somewhat to the level of
the circulation of money.

Shri Warior (Trichur): Mr, Deputy-
Speaker, Sir, when the debate on the
budget or on any other important
matter goes on here, it must not be
just like two lawyers contending and
the presiding officer commenting, “why
do you contend like that? A deci-
sion has been taken much earlier.”
That should not be the attitude of
the Government. I am constrained to
remark that the Minister should give
more altention to what is said here,
and some othcr hon, Members should
not disturb the Ministers when the
debate is going on. That is a very

bad thing often noticed here. We
ourselves lose all our inlerest
and enthusiasm t{p speak. I hope
the  ministers will pay more

attention to what is said by the mem-
bers, whether it is relevant or not.
After all, we are not fortunate enough
to be briefed by so many Secretaries
as the Ministers. So, there might be
unconnected things also. Whatever
is in our mind, we give expression to
it and the government shoulq respond
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to it. Then only it is a responsible
government. I hope in this debate
government will give more pointed
.attention to certain remarks coming
not only from this side but that side
of the House also,

Whenever budgets are presented In
this housv or in any legislature, we
expect that the real things happening
in the country will be reflected at
least broadly in the budget. But this
budget is not reflecting that way, The
budget must be & real mirror—not a
distorting mirror—of the situation in
the country. This budget views
things only from one angle. The most
ignored angle 1s {He people’s angle.
People are rememberéd only when
taxation comes. They are forgotten
for all other matters. Even for partly
concessions to be given, they are
completely ignored. The graceful
attitude is still retained only to that
section of the community which can
hold 1ts own,

Many @t debate hag taken place in
this House regarding the food prob-
lem. Actually many efonomists have
repudiated all the arguments and
justifications for such a food muddle
in this country. The ministerial ranks
are always harping upon the problem
of more production. God also has
helped them in the form of failure
of monsoons, weather conditions, etc.
which are not in anybody's control,
which cannot be obliterated by mere
speeches or any government action.
When the monsoon fails, what can the
minister doT It is quite a natural
way of justifying things, but in spite
of all this, we have to do certain
things for the people, who must live
and carry on their avocations. I read
an article by the eminent economist,
Dr. Raj, in the Times of India gated
20th January where he says that the
entire policy question has to be re-
viewed in the 1ight of procurement
and not of production. HR gives us
facts and flgures to show that even
with al] the failure of monscon and
production, if there is equitable dis-
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tribution, we can give about 14 ounces
of cereals to the people. But that
side is not looked Into; it ig left to
take its own course.

80 per cent of our people are agri-
cultural producers, but the entire
policy is manipulated from the angle
of the consumers, that too a small
percentage of consumers residing in
the cities, Rationing was introduced
only in the cities and not in rural
areas, There are agricultura)] labour-
ers who are suffering from time im-
memorial. Why has nof the govern-
ment turned its attention to the
agricultural labour population? It is
because the government looks after
only that organised section of people
living in urban areas, who can shout,
demonstrate ang take action. What
about the 80 per cent of the people
living in our villages? Take the price
policy. In my place, we are given
Rs, 4 per mcasure of paddy i.e., about
Rs. 40 per para. As a cultivator, I
can say we spend more than Rs. 68
for that, Why sghould not the gov-
ernment give Rs. 807 The Govern-
nient is trying to import all sorts of
things fertilisers inputs and outputs
—s0 many new terms have been im-
ported! As an agriculturist, T can
say we can increase food production
it only we are glven a price which
is economic to us: Afler spending
Rs. 4 per measure of paddy, it we
get Rs, 4, it is not only uneconomlc,
but ruinous. This process hak—Been
carried on for so long that the survey
report on rural Indebtedness shows
that the agriculturists are indebted to
the extent of Rs. 900 crores. You
can imagine how much interest has
accrued on that. The agriculturist
population is at the mercy of the
anti-people policy of the government.
Instead of paying through the nose
for PL 480 imports, why not give a
few chips more so that we can pro-
duce more?

Instead of fertilisers, Jet me ask the
government, what has it done to
mobilise the human waste of 47
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crores of people, produce compost and
cultivate the land? The human mate~
rial is the most precious, but that is
the least valued. It can be shot down
like rats and dogs in the streets, This
elementary thing is not taken into
consideration,

A whole generatton of people, who
have fought against the imperialist
oppression ang foreign capital domi-
nation in this country, are aghast and
surprised that they are going to be
handed over lock, stock and barrel,
to the very same imperialists in the
form of the Boothalingam agreement
and things like the fertliser deal. It
started in Mr. K, D, Malaviya's time.
51 per cent of capital was given to
Phillips and Company in the refine-
ries. We have seen the result. We
know the things that have happened
in the streets of Calcutta and its
suburbg and in Bombay and Kergla.
1 find it is reported in the papers that
UP will be following th& same course.
1 do not know which other State are
coming in this line. We can expect
explosive situations not only in one
part, but in severa] parfs of the voun-
try, which means in the entire coun=
try.

Take, for instance, the workers’
question. Factories are closing down
one by one. Textile factories are af-
fected. Hundreds and thousands of
workers are on the streets. Gowvern-
ment does not realise ii. There is
the question of coal mines, backlog
of unemployment, bonus question,
ete. In this very same budgel, a con-
cession given fo the corporste sector
is going to affert the bonus question
much more. I am quite gure that the
Government will be bringing forward
an amending Bill 1o amend the Bonus

Act that we passed, because all the
companics in the corporate sector
will be pleading that they ecannot

honour this 4 per cent minimum that
has been fixed and they will have to
bring down the quantum of bonus.
1 can say that as a trade unfon wor-
ker. I know that such a Bill is going
to come. That 18 already talked
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about in the trade pnion circles. This
15 what I have to say about the peo-
ple so far ag the agriculturists and
indusirial workers d4fe conscerned.

Then there is the question of gov-
ernment employees and other private
employees. What is their position?
In Delhi, a pav or a quarter kilogram
of bhendi costs eight annas today.
Whereas last year we paid Rs. 30
month for our vegetables this year
we have to pay about Hs. 80 to Rs.90
per month. How can the poor people
afford to pay that much? Shri Guha
was saying that six times the dear-
ness allowance has been increased, I
can lell the Government, I can tell
Shri Guha and his party also, that
the workers and employees of the
Government should not be given any
dearness allowance at all. Let the
Government have their own ration
shops, their own foodgrain shops and
shops which will deliver other com-
modities at prices to be fixed by the

Government. Then there will not be
any clamour at all. Once the
Government opens such shops, we

know the workers will get their things
at fixed prices and the rural people
will also get them in due course. But
the Government is not prepared to do
that. Therefore, the government em-
plovees and private employees are also
on the war path.

This is the situation. Does this
situatinn reflect in this budget? No.
Does this dismal situation, this unfor-
tunate state of affairs in our country,
reflect in this budget? There is no
such thing. The new Finance Minister
had this tp say in his speech:

“Some of the difficulties such as
the inadequate performance of the
economy, the sluggishness of the
capital market. the pressure on
the balance of payments and the
rise in the prices of essential com-
modities have been with us now
for a number of years...."

These were not there only in the last
year, there have been with us for a
number of years. I wish to ask this
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Government how it happened that for
a number of years these things had
been continuing? Should I give a more
emphatic, more sharp indictment of
this Government than contained in thig
sentence? What is more, except the
people everything else is here. Such
difficulties, such inadequate perform-
ance, he says “of the economy”, It
means the entire thing is a failure and
a collapse. Sluggis} of the ital
market, our hon. friends will take care
of—I[ mean our hon. friends like Shri
Kumalnayan Bajaj and others. Then,
“pressure on the balance of payment”,
God is responsible for that, If the
monsoons had not failed we would
have exporled more groundnuts and
we would have got more payments
from foreign countries with the result
that these balances would have been
favourablg to uz and not adverse to
us. These continued for a number of
years. The rise in the prices of essen-
tial commodities is just by the way,
and the Finance Minister says:

et i & it is imperative that bud-
getary and, indeed, all economic
policies are framed with a view
to reversing these adverse trends.”

Actually, no reversal of any of these
trends Is here—except, of course, it
may be in the capital market—I do
not know. But all the capitalists
papers and financial papers are saying
that the capital market is not enough
supported or enough spurted. They
do admit of course, that they have got
something. 1 have been hearing very
minutely what Shri Morarka, Shri
Bajaj or other eminent Memberg have
been saying about the capital market.
It is funny that these people are now
coming against even this budget. It
is just like asking for more. They
know more pressure is to be added
and then they will get something more.
That had happened before also, They
are asking for more and more conces-
sions. Actually they are laughing in
their sleeves. They know that only
they have got at least a fair deal in
this budget at the expense of the poor
people and, as I gaid, they are laugh-
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ing in their sleeves. At the same time,
very seriously and very gravely they
are asking the Government whether
they have helped the capital market
or not, whether they have helped to
increase production or not, whether
these things are creating more inflation
or not and so on. All these questions
of economics are posed, not to hood-
wink that gentleman who is sitting
there with the finance portfolio, Shri
Sachindra Chaudhuri, because he
knows the thing and he has more
knowledge of the company affairs than
anybody-else here, not only the holes
but the loopholes also, but to hood-
wink us, we laymen who do know
these intricacies of economics So they
say: “Oh! the entire market is col-
lapsing, the entire stock market is
going to disruption and therefore you
should give more, give more and give
more”. Because we do not know the
real position, we will also be support-
ing their claim. It is for that purpose
that they are saying like this.

Sir, 1 have made a study of the
entire tax structure for the last 15
years. [ have been devoting some
time to read all these things. You
will note that whenever the tax is
raised, and abnormally raised, it is
always on the indirect taxes more than
on the direct taxes. Shri Morarka
was yesterday saying that any tax for
that matter, whether direct or indirect,
will finally come down upon the
people. That may be true, because the
people are defenceless, the people are
unarmed, they are innocent of the
workings of all these things and there-
fore the people in business know how
to put all the burden on the shoulders
of the people. That is true, and the
Government ought to have come to
protect the interests of the people in
that respect. That the Government is
not doing Apart from that, if you
look at the tax structure itself you
will be aghast, you will be surprised
rather, to see this, because, Sir, you
are also paying in the same way as
We are paying. We know that most of
us are not able to meet these tax bur-
deng like this. The total tax revenue
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of the Union and State Governments
increased enormously during the last
15 years. From Rs. 738 crores in 1851-
52 it has come to Rs. 2791 crores in
1965-66. new estimates have come
now. The total yield over thig taxa-
tion is not the estimated yield. We
-all know it is the trick of making the
budget that whenever the revenue is
calculated it always will be an under-
statement and when the expenditure
side is stated it will be an over-state-
ment. This is purposely done. Never
in the annals of history of taxation in
this country I know so far the Gov-
ernment has realised less than what
is budgeted. I do not blame anybody
for doing that. It is a policy inherent
in this budgeting. Not only that, most
-of these amounts shown as expenditure
will not be expended at all. Supose
there is a provision to construct a fac-
tory, without knowing any of the de-
tails of the project they may first put
a token amount. Then, without know-
ing whether cement or iron is avail-
able or not, they allot more funds.
Afterwards, without knowing whether
foreign collaboration and technical
know-how are coming forward or not,
without knowing what the capital cost
and the initial expenscs would be,
they allot still more funds. Many a
time the Estimates Committee has
pointed out in its reports that mot
only is the money not expended but,
in some cases, it is not even surren-
dercd. Why should the Government
do that? Why should the Govern-
ment tax the people without knowing
how much they require?

14 hrs,

Here I will give you some figures.
The total vield of the additional taxa-
tion measures of the Centre is estimat-
ed to aggregate Rs. 2,260 crores against
the Plan target of Rg, 1,100 crores. The
additional taxation measures of the
‘State Governments are expected to
yield about Rs. 590 crores over the
Plan period. The total yielg from
additional taxation during the Third
Plan will amount to Rs. 2850 crores,
as against the target of Rs, 1710
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crores—Rs, 1,100 crores for the Centre
and about Rs, 600 crores for the States.
Is it not a staggering figure? I know
these figures are very small, compared
to the figureg for big capitalist or im-
perialist countries like the United
Kingdom, France or USA. But, then,
our coumtry is a poor country. Our
people can hardly afford to pay taxes.
So, every pie collected as tax should
be accounted for and utilised in a pro-
per way which will give some benefit
to the tax-payers. But is it being
done? Not at all. Taxes are collected
and the money is expended on schemes
which will yield no returns or give
any benefit to the poor people of the
country. The reports of the Estimates
Committee, Public Accounts Committee
and the Committee on Public Under=
takings are full of instances where
money has been spent recklessly with-
out any regard to the rules and with-
out any compuction whatsoever.

Now I come to another aspect of the
collection of taxes, the break-up bet-
ween direct and indircct taxes. Here
I will give some figures The total tax
revenue of the Central Government in
1950-51 was Rs. 357 crores—Rs, 130
crores of direct taxes and Rs. 227
crores of indirect taxes. In 1965-G6
budget, excluding the supplementary
budget of taxation of Rs. 100 crores
which Shri Krishnamachari presented
last year,—an extraordinary procedure,
a second budget in the same year—
the total tax revenue was Rs. 1,682
crores—Hs. 5686 crores of direct taxes
and Rs. 1,118 crores of indirect taxes.
The increase in total revenue was Rs.
1,325 crores out of which direct taxes
was Rs, 436 crores and indirect taxes
Rs. 889 crores.

This is not the whole story. The
excise duties alone will show you how
much the consumer goods are taxed
in this country. Tax revenue from
kerosene in 1955-56 was Rs, 243 lakhs.
In 1905-66 it rose to Rs. 4,500 lakhs,
an increase of Rs. 4,257 lakhs. This is
the fate of kerosene oil which is ordi-
narily useg by the poor people in the
villages which are not ordinarly used
by the poor people in the village
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which are not electrified. The revenue
from matches was Rs. 1,008 lakhs in
1855-56. In 1965-66 it rose to Rs. 2,850
lakhs, an increase of Rs. 1,342 lakhs.
In the casc of tea, it was Rs. 317 lakhs
in 1955-56, In 1965-66 it became
Rs. 1,700 lakhs, an increase of 1,303
lakhs In the case of soap, it rose from
Rs. 155 lakhs in 1955-56 to Rs. 467
lakhs in 1865-66, an increase of Rs.
307 lakhs. On sugar, on which so
much of controversy has been raised,
it rose from Rs, 1,858 lakhs in 1955-56
to Rs. 5,365 lakhs in 1965-66, an in-
crease of Rs, 3,507 lukhs. We are
paying so much on sugar, not only to
feed ourselves, but feed people abroad
also by export of sugar. Yet I am
quite sure, they will not change that
policy. In the case of tobacco the re-
venue in 1955-56 was Rs 3,648 lakhs.
In 1965-66 it rose to Rs. 8,858 lakhs,
an increase of only Rs. 5,192 lakhs.
It looks as if tobacco is the special
target of all successive Finance Mini-
sters in their budget proposals. They
all seem to be anti-tobaccoists. It is
supposed to be a luxury item and so it
is taxed out of all proportion. That
is why the increase in revenue from
tobacce alone amounts to Rs. 5,192
lakhs.

Of course, I can understand that for
the development of this country if the
Government wants money, we must
pay. I ean also understand that in a
developing country austerity is neces-
sary. Recently, I was reading a speech
by Fidel Castro of Cuba, the erstwhile
friend of China. China declined to
supply Cuba rice. The only commodi-
ty exported by Cuba is sugar. Fidel
Castro addressed the people of Cuba
and asked: “do you want the economy
of this country to go to ruins or eat
a little less rice and more of vege-
tables and other things? I will pro-
vide you with more fish, more vege-
tables and other things."

In our country also, our benevolent
new Prime Minister addressed several
meetings and asked the people to
substitute other food for rice and
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wheat. But I am not convinced; nor
are the other people convinced. Here
in our country rice is available in
every nook and corner; only, you
have to pay through your nose. Even
in Kerala I can purchase rice, 1 am
sure, Shri Govinda Menon will sub-
stantiate that statement. Rice is
available in Keralg at the rate of Rs.
2.50 per kilo. In Bombay rice is sold

at the rate of Rs. 275 per quintal. In
every Stale, every district, every
taluka you can get rice, unless of

course it is cordoned off, just like
Bengal. It is a foolish thing that they
did in Bengal. When rice is available
for a higher price in any area, how
can I convince the people that there is
dearth of rice? When wheat is avail-
able in plenty, of course for a higher
price, how can I convince the people
that there is no wheat? So, it is difi-
ult to convince the people that there
is shortage of food. Of course, if the
entire production in the country is
procured &ind equitably distributed to
the people all over the countr}' then
there is no question of disputing "¢
contention of the Government that
there is real dearth; not otherwise. If
there is real scarcity, let it be equit-
ably distributeq over the whole
country. If there is real plenty, let it
also be equitably distributed over the
whole country., Then nobody will
complain. But that is not done. The
position today is that those who ere
in the high income bracket. those who
can afford to pay a higher price, they
get enough food; but the poor people
who cannot afford to pay a higher
price, they do not get it

Mr, Deputy-Speaker:
taken 30 minutes.

You have

Shri Warlor: T wanted to say some-
thing more.

Mr. Deputy-Speaker: You have al-
ready taken six minutes more than you
were entitleg to.

Shri Warior: I wanted to have more
figures given but never mind about it.

So also is the case of money. Why
1 oppose these taxation measures fis
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not because 1 grudge giving the Gov-
ernment enocugh money for develop-
ment. Even a paper like the Eastern
Economist says that there is no justi-
fication at all for this new taxation.
I would have understood it if the
Eastern Economist had said that there
was ro justification for more taxation
on the corporale sector; but, no, on the
enlire taxes they are very clear. They
say that these are asking for sacrifices
without any gains at all.

In this connection may I bring to
your notice two very relevant instan-
ces of the attitude of the Government
in nol being particularly serious about
getting money from where it can get
it and getting the money from where
it cannot get it. They do not want to
take the money from where they can
get it. Money cannot come from
people who have no money, monecy
can come only from people who have
money. Suppose, you ask the Marshal
to search me and get Rs, 100. Can you
get it? 1 do not think you can get it
because I have not got it.

An hon, Member: You may be hav-
ing it in your house,

Shri Warior: But there was an
MP whose house was searched by

the thief, not by the Enforcement
Branch, who got Rs, 76,000 or Ras.
86,000.

Dr. M. S. Amey (Nagpur): That

amount was between Rs, 8,000 and
Rs. 6,000 and the reporier said Rs.
86,000.

Shri Warior: 1 am sorry, if it is
a printer's devi] and it is  actually
Rs. 6,000; but there was another caze
of a very eminent man murdered in
the heart of Delhi for keeping about
Rs. 70,000 or Rs. 76,000. Then, there
was another case. Recently a very
respectable gentleman was caught at
Palam Airport with a gilly amount
of Rs. 8 lakhs.

An hon. Member: Small amount.

Shri Warlor: Silly amount. I do
not call it a small amount. If any-
body calls a large amount a small
amount, we are not very serious
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about these things. It is such a silly

thing.

And may 1 add to the list one
more? Here comes to my knowledge
a judgment. This may also go on re-
cord with your permission, On Sep-
tember 28, 1965, Hon'ble Mr. Justice
A. N. Ray delivering his judgment on
an interim application in $uit 600|61
in the High Court of Calcutta, made
certain very serious remarks and
passed strictures on the glaring col-
lusion of revenue department with.
Hari Das Mundhra. This is a judge-
ment, incontrovertible. The significant.
aspect of it may be read with your
permission it reads:—

“It is significant that though
Hari Dass Mundra is indebted to
revenue for gver one crore of ru-
pees by way of tax for several
years, the revenue  authorities
have taken no steps to  realise
this amount. It was argued on
behalf of the petitioner that Hari
Dass Mundra has not paid for
the shares and that he is not in a
position to pay for the shares.
Identical contention had been ad-
vanced in this suit and that con-
tention was not accepted for the
reasons discussed in the judge-
ment. It is a matter between re-
venue authorities and Hari Dass
Mundra as to why the revenue
has not been ecollected. Tt is a
matter within the province of
revenue authorities”,

who are within the province also of
Shri Sachin Chaudhuri.

Sir, I have spoken at lengfh about
tax imposition; one more  sentence
about tax collection and the picture:
is complete. A newg item appeared
in the Amrita Bazar Patrika, Calcut-
ta. These things do not come from
your State or my States this will
come only from Bombay, Caleutta,
Kanpur and such other places and so
¥ou must glso be interested in it. The
senrch conducted by the Enforcement
Directorate, Government of India,
refers to the office of the solicitors firm

. Orr Dignam—ORR, Orr; DIGNAM,.
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[Shri Warior.]

Nignam; I do not know the proroun-
ciation—

The Minister of State in the De-
pariment of Parllamentary Affairs
and Communications (Shrl Jagan-
natha Rao): Orr Dignam. You can
ask Shri Mukerjee,

Shri Warlor: I do not consult my
leader in these things.

....0rr Dignam and Company at
29, Netaji Subhas Road, Calcutta and
the residence of thelr senior part-
ners. I have the names here but 1
do not read them. Many things were
found, 1 wish to know from the Fin-
ance Ministry as to what happened
to this; whether this case is proceed-
ed with, This has appeared in a very
respectable paper of Calcutta, the
Amrita Bazar Patrika, of 12th Feb-
ruary, 1966 on page 5. It is sufficient
reference, I hope. I wish to know this
because there were serious rumours
about it and I do not want to give
any credence to them until and unless
we hear from the horse's mouth it-
self.

This is the story of the collection
of taxes; this is the story of the im-
position of taxes; this is the story of
the spending of taxes. That is why
I say that this Budget is not a peo-
ple’s budget or g budget for the peo-
ple but against the people,

=t o fagr dgor (frege) -
Sqmerd wgIed, o 5 § woa &
arz | qF A1 A w7 wwa e g
g% o & aga mrarlr g

gz e A faa 441 7 Fofeas
fFar @, 3% T@d ¥ i @ & e
qfq safFr & Fu g AW F 40 %0 ¥
afgs 237 am fzar & 4\ g9 399 &1
30 aftmr & a9 gFd g 97
& grT & W g g § fr Py
R T BT W 7T ¥ A wAT T
mamy § 1w faft ot aw F wr
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arg a1 et 98 awi 7 faedfr weme
¥\ aTed, afe 9% ag 7 A Er
f Ty fecd efwe §, &t W wTe
fa® T ge wA Fr A fr 7
o1 WY SeHT SToET w5 {Y W
T

T & qAgd T A of
THW F WO oF S| § foran g, IR
arft =y w7 fos fear @ 1 S=R
FaTaT i o a7 WEraR § AT A,
a1 ag AT qEAr A1 A owwde ¥
urf Y, swwr fofT =@ ararse
TIER 9 | IH GERT & AqY Sy
qTTE W, 10-5 frae ® SEe 3w
frr T AR § U FEA T 09 @ ™
g1 W ag wvlt @ #1 ¥ Wy
@ 9% WErae F TaaT adl @, W
fex w3 =TT wEET  agr ¥
ar§ a1 7g fex vas1 A7 avarpd
TIEE 9T T, 99 §Wg I9E ;Y
HHM #1 W 0 aw@ § @] famn
ar, fe fraer aie & @Y § 3o
T X 97 SR -0 FT IET AN
qmaT &t qwt ¥ o, G & Sae
AT A A | U § A g
v F of@r &t | faas o g
HET A FT v 7 399 a1 §
Fary framat &

frx ow fram &Y g 1 39
qeT AT 3, @ F Al § @ oy
e T gt & Prew e et
#t faeger Wt adw g g 1 @R
sw Q¥ i F o 9@ g § o
delt #t a9 gf feew R gAY
a1 g i el oy & wTosad
T § AT w47 AT 39 |-
&Y v aT oY e /et & ww A v
T faar & | =T WA ¥ o ag e
Ffe o R & IEst A Iw &
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mE & | WM T 9T qE WA T |
WA A FIEART WEGH @ § Q@
it § fF ®ar g gwTa 4y s
TEAT 4T JEY @A IEFT AT SIUTT
YT AT AES AYAT | OF ACE A AE
w31 amar ¢ fr feamt w1 e
STEE 34T | gW AW FY §_izT I A=y
& oY FwEETd & gw o7 wveT I §
f& 4 ofiw §a1 57 afp7 @@ T
wTewTd w1 W fowA e W@
AL AT S oANT AT G WA
T T gL W Eam AT TEAT £ )
wfes s & fau fearat &1 5w
T FF wravgwar § far 9 qfy s
@A T & | IAw OF avyw afgd
for &1 & ¥ ¥ R w5 g9
gL W2W # ¥ 9 Fiw I § W I
¥ fasrsit Jeow gt & 1 e giafaer
HATET &7 FaI oar & 7@ & | FrafwwT
aTET WT @At A gE & At W I
fawsft 7Y fawrdr & 1 27adw 9% gu
% wfer owigg W Ry m @ &
g ot fawedft o=t ot F A ¥ S
fFam & & WY 27 3T #7 31Y am ey
g afsa 338 faadr &1 FwwT A
fasar & 1 9974 7 fFaT @ & &9
FHT AEER F AT Y T FT Hyw
qm @i § W TR A FIR 9w
g AfFw w7 avET F figw dq 97 Wy
s F71 fzar & ) @ T gg
g & 338 org 98 g SdT 0 e
w19 &1 Fg & ww oo 7w frar
# 7z wrar 33 § fr ag ww wfas 4o
FTF WY K ¥ I9 q97 AfHT IATIH
A T AT ATEA F IT T WY gAA
v wmy W @ § fewe 9T owm
T AW TAY AT @ F fr oaR
AT ®1 T 4 7 A0

wfzaTEaT T o a9 FY ATET 2
wre e o @ Wy &) Ay a
2799 (ai) LS—6
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ot gfrar & gew § IR W wrge
T @ ¢ fF ogi o1 w7 § wfeamme #
deta amd ot ofeareae 4o B
1 # wfrmma o wmfag da
Frar Jgy & 6 feare a7 9
Wt IAFT HAA WEH g A 7 wrOw
ag § fF I wwg 9T 9T o fasm
T | wr o T e @ e
ae< f&a ®W wam o WA
w&@ W T &1 & R IEwT aud qrr
feqr o | gwit WRW H 9T ¥ 4
o ag or feardl & fam e &
saEqT @ ¥ | IO 2N AT 93
g a F gt ag ) &
s g f5 o & A & afor
woh gast wg? fawmd F Iwmw
aresY e fawred g6 0 ogmTt o
v ¥ ot wradT A faw o o
o O A d8 wfaw & welr ¥
Iq % aaran 47 fr fadwi ¥ g9 W@
a1 ot wrk & for & fog i g
¥ ot 97 fog ¥ el S a5 3@
et ¥ Afor fear o @ww §
fFT g7 GTFTC & @ Ad g
FTHIC FT &4 56 a7 § fF T adr
fog & afr IO wFT T A§;
wizarga= G412t Afw araTor = &
qrY FF FYE s7yeqT T A Wy | fEw
TE Y ggFmaam ? famaw &
fFam ww 9% <& w9 oS T o7
fam @1 a1 ¥ ¥ fag amew afgd
awy 9T a1 Tifey | & IEEY T 0T
forerar A4 & 1+ o = foear o & S9
9% §T T IAT! AT %47 § W1 AT
qr & faw 36T T AT S gLy
T JIAAT W HTAT qEAT & 1 T dav
%! for o 7@ faear & 1 feama
T TEAT § | B1E eie ot fea §
IART AT FF Fosr o AdF &

¥ far 7z @ & fr Fover w1 o

. ferwmemw ¥ s g Fowam
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[ wr firgrdr g dan]
M E AR | @A ¥ A
ToFT Fg A% & | &§ o § oo
RO # wEwr # WEAT § Fgr S §
T & sfr sy @ @ ¥ u-

fae ) A a de wed e A
TAE ¥ A1 warear | S W}
B B2 grq F T4 3, qraT ferad
T 90 & AfFT JER TR HGEIC
FT &1 TE 9T W § | A IH SEL
oIE BT, W ¥ FW  Amadd
¥ TTF A1 FCRTE T LA AT A11E,
Ty, i, T gET Wiz # a6 a
ATIHT EATT ATAT AfEd | WG TS §
fe sy gafea 3 & wgf fd@few
AT A & 7 AR g A oF J6 fem w1
e fam g i awa w2 fy
feam &1 afes sew =W &7
Ffea wr g feam w1 gRfr mgw
faer Y & 7 formm eeT W gt
FT TGN ArEAr &, =z ST F @0
F9AT 9EAT & 1 W W GEfer
FI5A gt &1 a5 o1 WY Y Ad AT ?
#qi AT ®Y g AT 7 F AT
fiE w19 g7 §F a1 9 TEETEE
fa=T # | ST FEAY G FET A
foreaT a7 weAT &, TS WO A |

TF 7% Al GETT AR FHOT
¥ am 9T FTT T ¥ G 8, wulen
2y & 7 g 9am 9+, @) IO
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T AT gEd aO% W ar
PN G IR E ) A e
FIT ATAT § TH HTH §1 N7 qeq FTAT
TR &, TE T AT hagdry W I
9Ed € | AT I ¥ fag o W
T T R AT BT 2T &
AT qT Y v WO S gy &
w19 gy § f o weEr goeT Ay
T w1 o wt & fow Y
T 9% W AT 0GR I F @Y
TOY 1 e o fat T & F0%
g1 7 7F o e w0 g7 H
q9 o FTAET RS § 0 W Ay
ATy faT &1 Weare 33 § i ag wmo
#1 =61 s faa$T w19 @ aToOw
o g, wfgw srr Fdwr T X T
FEET Ty AT GT F T FF A9 AT
¥ ) IO HIW FT @ A AT E
@i I T HfET T FT SR B
fram #x fer m@ & | 7% o ANy
O I F7 A TE X wwET A
g & f farely sl & vy e I
T GA Y | UF qCH A AT AR
dife @ W gadt aTE wrw AR
wifrT F ST [T SR § o4
oI XA HTF F FAHOFT I AMGH
€ 1 ETT e Wl AE @
g I q@ W IFE W@ F
e IT qET, IR qFT, WIAFAT
w3t foraar o g ww fawelt & &Y
A & am A A faw @ g

q WX &I WY T g6 &,
T wfes Jewr & fog S aETAE §
HY[Z ¥, IR TR HIIHT ST AT T
2 o %8 wy w7 @ E gEd o
wiaes a2 oeRT A AL T E b
# ag) Fea1 wrgen g e Wiw 34 fn
w7 & Ml § wgiafe §, s g
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s A deg o @ § 1 w9 A 3w
iy § & @ ay £ § g WA
a1 I 9T 25 T LI WY oA
fear mar § 1 goaT AR W fRET ax
EFT @ IAAT FAC T AT 1 AR
L ARG Gl S L o)
Zai w1 ¥ faqg W da< § 1 amd
fF wrT amEa g #E W TR ¥,
fore e & &% mrosy qama &1

gaTt I Waw & o faw g
qoff forr §, i aT agF AT g &
I §GT H QF AT T UL FAN
1 9 TATAT 97 % F71 TR0 R SAIOAH
4% o\ qF ser qrafaw &1 aagd §
ferar 3 1 ot &Y oF 27 71 9asr
Tagt faeet ¥ | eanffaqfeq wamy
AT AZE T TF FHIAT K7 (AglET o
ot @i agi 9% @ fawrg & w9 fol
A | A T N A @weTE § 9%
TE ¥ 1 F A AT w7 U7 T qry A9
N 97 faamn amd, §37 W e
YA qwmH qEEdl §1 #/ ArHiaa fear
STy, FR K Y W g

TraTaTE & AT K1 grad ag g fw
g ¥ d\t I § WIE-wig w1
T ¢ g O Qg aEar ¢ fw
1€ ¥ I W § | W TF 759
T & w=ey afy ard g9 &, sumeEr
feeq &9 aTe 99 &, ATRA Wl A9BY
8, a1 ¥ AEY AR @ & i feed
U AT & 7 W A §W gfawr frr
o, a5 ™ TE fem s @ @
oTq F1 fea Y, WA H A Ay
e &1, @frgt wegl & gdEr
7@ & oY AT gANAE! 1 HAT R
/19 & Ty AWl FgU FH AT
w K wal ¥ YgAT WA ? Ay 7
qfus T ITAT FC WY §T T FHA 7
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o1 €7 @7 g qr faare s% ) wre A
WaasHan A I AaamE
STH AT qTfET &7 @ &, A § 9T
w® & ? A ofasaec o wE
T AT RE? TR A a¥ Y
fer omd, a¥ a€ wwadl € qAeIg
W & s ar qar K% fy oty T
ofasaaa o 92 ¥ 9w @ § 4
w1 THY g § WIv aury frAET 6
91E 7 AT FA F g qoq T w3 ?

fag & & & wia1 § Agigs I
e | & ¥ 79 A a% HOAT AR
Faagm dfagafiwat g foefar
¥ & qgt W § aU=T IEr fOw
AT AT TG, TAI JATH FET A7
g | % wgar w1 w@rg e aqar g
T G T, FAGL-HiaT TrE T FTeqdy
¥ O 9% 97 T | I7 TF ¥ T4
¥ Aot oft femr 41 | TE AR ®
fafaa 39T & 92 saw fear mar ar
78 Fel 74T 91 fr ¢awr gy ¥ faar
AT | ST AT g7 § F IH e
®! 35T %2 arw 7% 7 faar mr g Wik
g OF TEF TAM | TF AW A q@T
g far §, 7z #F w1y § AT WTgan
g oEWT & & @hi Y faw oaw
e & 99 g 7 9 Tl «
WTT F ¥ < FT G247 faav q1, 7T
YT FY G NIT FT 4 | gATL
g & A W /IS QX T T FS A )
forg ava sifyema & @mg o g7
o T 47 &1 FEF T3 FqvET TGN 4T |
oW FT FE FAT AL 4 | 5w A FAY
T qave7 st gare faindt |t dar
O & 97 qg TR & fv AT S
R A | T AN W IFrEAT 230 2,
IART AT AAE | WX A GAR d1
TR T | TF qTF & gAre faat
Y JATEAY &, N W AR ¥ v FEd
T ¥ ¥ F T RN wTary
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[t 7 fagrdt smgvn]

T § W FAwa § w7y § g
% ATy § WX wa faeet § vaar @
78 a0 g & Afs T Saraft w
0 TEY 9T § 1 T Y aw §
ot ard & ot IFTC A1 wEIwT A &
A FAT YA § TAIT TR F
faw | & X qwR o
Tt ® T e A ey o
Fae frgar Tfgy s wr a0 |
X AT AT AR & 1 T @
i Y aFaT ¢ e 48 s Aty T
AW & 57 wrEer w1 wvy ¥, W §
AR F T & fag e frr W
AT FHIET A1 AT FRrAT § AR A
TF V=8 Giom §, 3 S atg & T
TG TN AT AFAT § T A I¥ geard
# W qU FW F WA 9440 w2
1 W9 0F 3TF A A FAAA 7
BT 3 & AW F faA, A a0
A1 T 75 FTAT § IAFT I3 FERA W
T FE WA & 1 9L qrAad FY
R g1 TFAT &
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¥ a2 wrwm wvar g fr faw ot o
T W dww MY § @EeATd qT 9T A
AT WTAT 9T, IT KT ATqw ¥ AX
W ¥ fearl &1 el g s fis
3T 17 gAY [ §, IT W ¥V
AT § 57 T HE w1

qAYIR ATA F F T
T oAT & faq ¥ fadvivew wfaw &,
AIGA FW ¢ 1 gATE 3w A ofcfeafagy
¥ AnA A A a9 § A
™ ¥ 30 FY gAE FAT GAr A
FEHTC w1 7HAAT A5 et

Shri Sham Lal Sarat (Jammu and
Kashmir): 1 rise to support this
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budget that has been presented by
such a  straightforward and honest
person as Mr. Sachindra Chaudhuri.
Speeches have been delivered f{rom
both the sides of the House, when
a number of things have been said
about his person. I wonder, I am
rather amazed, why while the budget
is presented on behalf of the Central
Government of a country like India,
my friends sfou'd have imputed mo-
tives to his person, to his wversonal
capacity. I wholly dissociate myself
frcm those remarks and ] disagree
with them. No doubt, every  hon.
Member has y4 right to examine the
budget from all angles just as ‘was
done by my friend Mr. Warior, who
spoke from his angle. Of course, je
has every right to speak whatever
he likes,

But we have to appreciate the
position and also the time when this
budget was prepared and presenled
to this House It was only three or
four months ago that we wete  at
war. All of a sudden our transport
services came to a standstill; our
development  activities had to be
stopped altogether and many things
happened which naturally gave a
halt to the functioning of our eco-

* nomy. Keeping that in view and also

keeping in view the urgency of the
need that hag arisen because of the
war, naturally Government have to
find resources.

Mr. Deputy-Speaker, I draw your
attention pointedly to this: the De-
puty Finance Minigter shou'd listen
to what is being said here otherwise
‘he has little business to sit there.

Ags 1 said, we have to kecep in
mind the time, the occasion and the
circumstances in which the budget
has been prepared.

First, I must congratulate the Fin-
ance Minister for one thing. For the
last three years I have myself been
agitating in this House that the pre-
sent income-tax laws are intricate and
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sometimes they create a sort of jumble.
1 have personal experiences of these
while getting my taxes assessed—in-
come-tax and others. It is very difficult
to argue with the income-tax depart-
ment people and make them agree. I
must congratulate the Finarce Minis-
ter for one thing: this time he has
attempted 1o make the income-tax
laws straight and this would make it
a little easy for the assessees to know
what and how they are assessed. I must
once again congratulate the Finance
Minister for having come up with a
straight law so far as income-tax is
concerned.

I am glad that the Finance Minister
has come now. I was just appreciating
the budget presented by him.

For raising the exemption limit eo
far as income-tax is concerned, we
should really pay a compliment to the
Finance Minister. He has taken a bold
step. Though the receipts from this
class of assessees may not be very
much, still it is better because pre-
viously o lot of harassment was caused
to the people and also to the income-
tax department. I heartily appreciate
this bold stand on his part, about which
most of us here have been agitating
for years. Today he has come up with
these proposals which are very much
to be appreciated.

Some irritant: have been removed
so far as functioning of corporate bod-
ies in this country are concerned. Here
1 must make one or two things clear,
1 have been speaking about these be-
fore also. When I hear from some of
my friends like Shri Alvares or Prof.
Hiren Mukerjee, for both of whom I
have great respect, it is all right; they
may be correct because they speak
from a particular ideology. But differ.
ent voices are being heard from friends
belonging to the Congress Party and
this creates a sort of confusion. Gov-
ernment must make clear certain
things once and for all. From the
housetops it is gaid that we believe in
mixed economy; if that is so, let it be
clear once and for all to what extent
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the private gector has to exist. Just
raising the wvoices within the Party
itself is creating a lot of confusion and
I must say frankly that it is sometimes
misleading. It is for the Leader gf th2
Party to make it clear once and for all
to all his colleagues, friends and com-
rades,

When you give a place for the pri-
vate sector to lunction, let it function
without jrritanis. Taxation is some-
thing different ultogether. We heartily
welcome taxing them for the sake of
the community, but wher you place
some irritants, it becomes difficult.
Nowadays what is the pesition of in-
dustrialists? It is not only the income-
tax department and other tax depart-
ments, but a number of other repre-
sentatives from different agencies also
keep on visiting and placing impedi-
ments in the way of the smooth work-
ing of the industrial units. If the work.
ing of thege institutiong is made easier,
is made more clear, then it would be
better for thosz institutions, for the
country as a whole and it would also
tacilitate collecting revenues which we
need most.

We have been impressing on capital
formation. Capita] formation does not
take loce within the country. I cannot
understad this: on the one hand we
agree to borrowing money from for-
eigners and paying jnterest and every-
thing, and on the other hand condi-
tions are not created in the country for
capital formation. If policles are enun-
ciated where we allow capital forma-
tion on our conditions, ie., if capital
that is formed is p'unged back into
developmental activities of the coun-
try, that shouid be welcome. I per-
sonally prefer cur doing that to get-
ting money as aids and loans, though
where it is neressary I would allow
that also., But comparatively speak-
ing, I would sav that those conditions
should be created which will permit
capital formation in the country and
that alone will take us towards a self-
generating economy. Whea 1 see the
present conditions through the,institu-
tions or undertakings that are run by
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the Centre or hy the State, I feel that
there ig veory little that is done to carry
us forward towards a self-generating
economy. If that is the economy, I
do not know where it will lead us to.
I will speak on It a little later.

Expenditure tax has been abolished.
I welcome it, though, from a senti-
menta] point of view, some friends
may say that it should have continued.
When we see how much of revenue
has been collected, I must say that it
is not worth it; it is simply wasting
the time and energy of our officers. If
the staff, both ministerial and execu-
tive, apply their minds 1o collecting
the revenues, the arrears that will be
far better and more paying and that
will be in the interest of the country
as a whole.

Our efforts, as far as collection of
taxes is concerned, should he with one
point in view. Let there ‘e Jess effort
and let the deterrent be more severe.
If that orienta‘ion is given to the
system of tax colleciion, that would be
easier; that would be helpful: that
would be beneiicial.

When 1 come to the functioning of
the fiscal and financial pelicies, both
at the Centre and in the States, I find
that there is a gap between the two.
Three or four years back, when Shri
Morarji Desai was the Finance Minis-
ter I had suggested to him that under
his lead as the Finance Minister of
the Central Government, he should in
collaboration with tha States formu-
late their fiscal and finarcial policies
so that firstly tre tax structures could
be codified, and secondly the spheres
of taxation also could be well defined.
1 agree that a number of changes have
taken place since then but this is a
suggestion worth pursuing Today, from
the little experience that I have had
by working in a State, and from what
I have seen at the Centre also, I find
that the spheres of taxation are not
well defined. There is a big arouse
among the local bodles today that the
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State Governments are interfering in
their spheres of taxation. We find that
the local bodies and bigger corpora-
tions have mostly suffered for want of
sourcegs of revenue. I would like to
know whether anybody has cared to
look into this matter. I think nobody
has done so. Then, again, the State
Governments often say that the Cen-
tre is making inroads inte their
spheres of taxation. Can anybody say
authoritatively how fsr they are
correct?

Again, there is another thing on
which a number of questinng have been
put; in fact, even the hun. Finance
Minister himself has referred to this in
his budget speech and sald that our
State Governments have overdrawn
from the Reserve Bank without any
sanction. I would like to know whether
that kind of thing is going to b: per-
mitted. I would .ubmit that the States
should not be permitted to do so,
Speaking in the light of the ex-
perience from my State, I feel that
if that sore of permission is given
to the States then there would be
no end to it, and one does not
know in what difficulties they will
place the Centre and at what time. In
view of that, T would submit ihat the
Centre should have g stronger grip on
this matter. Once the straight forward
and perfect geulleman like our preseny
Finance Minister takes up this question
and does something in this regard,
people would understand that he
means what he says.

Then, I come to the question of the
Plan expenditure. My hon. friends
Shri Nath Pai and Shri Morarita had
referred to this yesterday. In the First
Plan, nearly Rs. 1400 crores were al-
located to the States for planned deve-
lopment. In the Second Plan, the
amount glven was twice that. In the
Third Plan, it was much more than
that. So far as the Fourth Plan Is
concerned, in the first year we are
proposing to spend the entire amount
that we gave to the States in the First
Five Year Plan, But may I ask, after
pumping in these crores and crores of
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rupees into the coffers of the States, to
what extent they have been successful
in creating a seif-genersiing economy?
I would submit that they have not been
able to generate or create conditions
for such a self generating economy.
After all, we are responsible to some-
body else for the repayment of the
moneys, becauss we bor-ow money ol
interest and then pay the States. So,
I feel that the Finance Minister at the
Centre should take over Lhe responsi-
bility to see what is happening in the
States in regard 1o these moneys which
are allocated.

With your permission I wculd like
to place just one or two instances be-
fore the Finance Minister in this con-
nection, from my own Stale. Take, for
instance, the low income group hous-
ing scheme. When the scheme was
started, money was allocated to the
States, and lands were allotled; appli-
cations were callad for from the people
and lands were allocated to the people
belonging to the low income groups.
Under the very conditions under which
the lands have been s'located, the
person concerned, whoever it be, whe-
ther it be myse'f or A or Bor C or D
has to build the house on that land,
But what has actually happened is this.
That very land is being sold and has
been sold at one thousang per cent
profit.

Bhri Inder J. Malhotra (Jammu and
Kashmir): Who has sold the land?

Shri Sham Lal Saraf: The allottees
to whom the land had been allotted had
sold the land. 'That wua the position
in my State, ard 1 believe that the
game must be the case elsewhere also.
In the case of these beneficial schemes
where the money goes from the Cen-
tre to the States, why should that kind
of thing happen? [ would, therefore,
request the hon. Finance Minister to
look into that.

Another thing that T would like to
mention is this. Tn a number of States
I must say that today some groupism
has taken place, and certain groups
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want to survive gnd remain in power
somehow. May I ask the hon. Finance
Minister to see what sort of tactics are
being resorted o by them in order to
keep themselves alive in power? So
far as my State is concerned, for ins-
tance, I may tel] you that a number of
people-are being raised in uniform and
without uniform, and lakhs of rupees
are being spent on them in order that
the groups in power may keep tnem-
selves in power. A similar thing
might be happening in other States
also.

My main point is that unless and
unti] the Central Ministry of Finance
has a hard grip on the finances of the
country as a whole, things will not
prosper and we shall not achieve the
desired results. I would not like to go
into details because T do not have
much time. It will all depend on how
ovr Finance Minlistry at the Centre will

function.

My hon. friend the Planning Minis-
ter has just left the House, but T would
like to ask him one question. We have
had the First Five Year Plan schemes,
the Second Five Year Plan schemes and
then the Third Five Year Plan
schemes. May I ask the hon. Minis-
ter to see how many States have kept
themselves absolutely consistent and
how many of them have kept to the
standards that that they had kept be-
fore themselves? After getting the al-
location from here, how have they
been spending the money in their
States? Unlesg somebody looks into
these things, and unless some authority
is there to look into these things, we
cannot expect results in the country
as a whole, and the pecple will con-
tinue to suffer ay they are suffering
today.

This morning, we were attending a
meeting with a particular Ministry. I
asked the particular Minister in charge
of such and such Department T was
very happy to find certain results dis-
cernible before, but now what has
happened to them?' I asked him why
those results were not visible now, He
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replied back to me ‘I do not want that
you should speak something against me
or against any -olleague of mine.' 1
told him ‘Please understanj me cor-
rectly; I have equal interest in you or
in your Ministry or in the other Minis-
tries, and I am genuinely interested in
the matter’. I too was associated with
the gmall-scale industry for a certain
number of years, and we had expected
certain results. When the small-scale
industries were started, a great fervour
wag created in their behalt and an at-
mosphere wag created for them in the
country. But today what is the posi-
tion? Most of them are starved for
want of compunents, spare parts and
raw materials. Again, may I cite an
instance from my own State?

The Pashmina wool industry and the
shawl industry are known for ages not
only here but outside the country as
well. The raw material, namely the
Pashmina woo] has been stcpped from
coming into this country for the last
ten or twelve years ever since the
Chinese occupation of Tibet which was
the source from which we were getting
that wool. I happened to be the Minis.
ter in charge of industries there. I am
not saying this to highlight what I had
done, but 1 am merely giving this as
an instance. We immediately realised
that we would not be able to get
Pashmina wool any more, and so we
gol the industry shifteq towards
Merino wool. Then, firstly, we used
to import the cloth and then got
it embroidered and then sold it. In
the second stage, we got only the
yarn, we got cloth, woven and then
ol it embroidered ang then s»ld it
The third stage was that under the
advice of the Central Ministry here,
wea set up two plants there to spin
the yarn; we used to spin the yarn,
then weave the «cloth and then
bhad it embroidered. Thus, three
industries had come up as a result of
this. But today what is the position?
Not only these three industries but
the whole industry is absolulely starv.
ing; they are not getting the necessary
raw material. the imported wnonl topa.
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On the one hand, we say that we are
very much for export drive. I am glad
that our Government are duing every-
thing possible to boost up the exports.
But we must also see that what we
have already done here, for which we
have spent the very precious money
borrowed from outside on interest, is
not allowed (o suffer. I would like to
know what effect has been created by
all this spending? Of course, I would
not say that the effect has not been
created at all, but much of it is going
down the drain, because these small
industries cannot get the raw materials,
components and spare parts, Therefore,
1 would submit that this matter has to
be gone into. 1 would respectfully
submit through you that our Finance
Minister should look into this problem.
1 am sure he will have his full grip
over this matter. He has been watch-
ing things while he has been here with
us and I am sure he will watch things
carefully when he is there on the
Treasury Benches; we know how
straightforward he has been, and how
he has been trying to understand the
problem and solve it and give his
reaction. I am absolutely sure that
he will look into this and see that
these industries do not suffer,

All of ug must not only sympathise
with our Finance Minister today but
must lend our full support to him,
whether we are here on this side of
the House or on the other side. I have
already pointed out the conditions un-
der which he had to take up this res-
ponsibility and how many pressures he
has upon him. For instance, there is
the pressure to reverse the adverse
balance of payments position. Then,
the pressure of repayment of interest
is there. Then there is famine relief
also; 1 do not know how much we
shall have to pay for famine relief.
Then, we have war damages, the dam-
ages that have been caused because of
the war on our borders etc. So, the hon.
Minister will have to look to a num-
ber of things and provide for them. I
have not gnt the time to go into the
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details, but I must say that the way
in which he has been able to earmark
funds for meeting certain items of ex-
penditure for which we were not pto-
viding in the past at all, is something
which we heartily appreciate.

But there are certain important
things that he has to look to. For in-
stance, the national income ig disap-
pointing.

Also our per capita income is ridi-
culously low. I would not go into de-
tails because I am hard pressed for
time. But may I expect of the Finance
Minister glong with his other col-
leagues in the Centre and also with
the Finance Minister in the States, to
look into this matter and gee how
soon—how sooner—we will be in a
position to make at least some shift
towards a betterment of bnth the na-
tional income and per capita income?
Once we do that, I think a number of
other problems will be solved. Today
the country is passing through many
hardships.

Mr. Deputy-Speaker; His time is up.

Shri Sham Lal Saraf: In conclusion,
I again lend my full and wholehearted
support to the Budget. I am very glad
tc. say that at least this time an honest
and straightforward gentleman has
given us a very straighforward
Budget. But keeping in view all the
cobwebs that have cropped up and the
dents that are there, he has to do a
lot of work, a ot of physical work,
intellectual work and mental work.
Only then will he be able to bring us
out of many a difficulty through which
we are passing.

ot wierr s@ ¥ (FE) ¢
JIEqH TEET, W A qE WrAT qr
fr qfF fam weft wq oy & Tafeg
¥o 29T & Wk ¥ F @t dfe
TgAriE T Y WiEE ST WY
fs g8 wgm & T o T I
aeTOn & dfe Iwr & wr e
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QETA FT 100 TT WX a7 fam

oy o 2w & ST aETE T T Sy
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AT T R FA® T & I
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@ & 1 & sy aarer agan f f
g 7 fafrargfamt st s
it feafa Far & | Afqma A9 § 535
@it & fq uF THew #, ATERT H
s00 FWt ¥ fa7 0F s &, WA
# 943 A ¥ fra oF e ], A
#H 2,000 At & faq qF =TT @,
w7 f& wra & 6,000 MM F fAQ
oF T2t § | 59 feafy & qrAm 7
afg @i Ay g

9 & wfafm 400 wmafus
fafwer et & st 4 & 91T 800
fasrg avel & gfas saeg ¥
T g

e g AT qfeanz farE
Fr ag7 AC® F@ § W wEE &
f& g4 TF 9T ¥4 ®UT W4T ;W

w faar ) afer & wrgsy qavaT Wz
g e ot & ga% a1 & gaAr wwmw
fo aueam & Wi A9 F A F af
STt W § wEAt & e g mHrIA
§ aff wrdt, saife agt ¢ A T
wWE | & wgam g g i qg war
F w19 fawary foar o @1 0

WG aF gATC WTATEl ¥ 9
gmr AW H 1951 ¥ 331 fafaaw
1961 ¥ 439 fafaaw, 1964 § 47¢
fafaa argeem & 717 1970 ¥ 7@
560 fafqas g smamr, famd fau
175 fafaaw &7 wars &1 9€@ 9311
FTETT A AT qar fwar mar §
1970 # 125 fafame 7 s Qo
frar st | Tw wEedT ¥ 91 5o
fafagq za &1 w=d qft, go%r 37
q@r fear @ /w7

HTHTC & Wi & A fean aman
tfrmdigem g @ &1 e
wiFEl & g1 wwar & fr g gt
#1 fraifer e 10 w3 z a1, AfEw
FNTEA 8. 1| HT 24 FAT | T THTL
=¥ A1g ¥1 e 780 3 sOT o
ar, w4 5 ag 1.5 $O¥ == g,
Fiaw 37 fraffa wwg 9.8 aC® =
a1 9T A7 6.6 FUT T AT | AR
1 faaifa sew 9.2 w07 27 W,
AT a7 62 FUT A gar, WE
w1 fraifa 79 1o ar o =g
¥t .95 g, fragw w1 fagifa
W .98 TA 91, AFA AT .67
g1, & gre %1 frifea ;e 92
a1, AfFT ag . 60 FaT A7 WfFaw
1 fraifs sew 1.7 a1, w7 f5 ag
Faw o2 W

T ¥ g " W 9T
80 FUT ®qaT FAqraT wAT §, AfeA
frwrAT ®Y araT A% faar @ § A
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[=ft wiwTe arer dn]
BT WY 37 9T GETC W T R e
g % wgrr g feoow oamE A
et sufaT #7 g F3F F 317 FERT
w7 71 faear fear o ou3 o4y
g atn far | o e FTT A
< i w3 fegEl w1 faar €
T 97 9T 5w @ fan ) g, faw
s afz & fgné @t @
gr ok B, afea arfr w1 AT A 2

=% 7Y, el F1fw @ R
T, S v g e § e fed, afww
T qHl &  fiW g7 F 9w M)

wgt i fawelt +1 graey @, 98w
faif@ &=7 45,000 FMERE 9T,
Afeq somET ¥ 36,000 HAAE
g | Nivw sfom W fifa @
166,000 9, #fFw  I®1 FeqTEA
Faw 60,000 gOT 1| TH! w1 Famé
) sgaem w1 Fwif 2w 205 0T
oFz oy, AfF faw 2 FT= o=
% oy srareqr #1 7K |

T o i € fr owoRT o=
A WA R TATEE ) T oW
T AT A, T AT AT FET |
W G W99 @9 § vAT W
g, @Y gesr f@wi § @
g™ 7 GWT O | HIRE
7§ e wH 1950-51 %

518 FO%T 74, 1960-61 ¥ 836
FT WY W1 1963-64 § 1655
v Ty gwr | femEl @ g

wgd f TaF aga o Twer A d
wfew oMt M AT ¥ oA @A #
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it agY ®F o ofY g, wfor &vw ax
&wq Ty ST TR E

WA wr & for sso0 w3l
AT @ TR T & oy @
T A ORI ¥ Wt AT 2T 41
fo = wfeeaw & faww g2me
a0 fF T 9, a7 garear ofr areia
dam s AT HqEOr 1 gw v At
¥ faend o1 @ & fr @b e #
wT% e wifge, Sfew v @
w1g e ) faar T g ofgw
qat & w21 & s o7 o= fir aw W
W1 T oW ST W g
T gY I, a7 T qyd aqfr ?

# g o wg g & wowmm
# g o g2 gt ¢ oF dwrfaw
e0F ¥ 3w &Y wiw 3 9 wifqe
o 39 & g gt wfagt £y
g fr s wrfge

o # avs WY aEt @k
T § WY agt T #Y oY w1 swareqy
gt g, Fomd fau g werE &= ¥
faear W& gat fowedr onfr &
fomr e w@ @ gwfew
w3 fF ag da go-ww g s

T g7 A AT ¢, Sfiew
g9 9 WiwSi ¥ wETe dwy § ghmm
#, drgATe wiwy gfami & wew £
Bor@RE) uga@ s AT AW
g1 T aweR qT uEl @ el
a1 R &, "Ew wWR Age-faamey
TAEGT gWT, TR Wiethal &, 8-
9¥ €t Fire fgrgwt w1 awE wT
feor 1 ww ¥ a@ FrEl Fwwt
g, fraT w98 FweieT g, S
T ST AWHET gET oY
™ aTET aWE % 4t & e Y
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N gU 4, TR vyl 6 g wwwa
T g A T vy fean, ow T
®IOfC w7 wEeT g A grT , gH
X AR At g g6 ) qfEA
ATy g fe ot Tt 8, fF oaw
T w5 1 7g 9w faw 97
w4, T I AT 9 TG Al
BHIR 9T &, T aTadiw w3 ! gL
w fag o, fazw sy, wit g @
TF. G a7 7 TIAaUEr & Ao
%, %feq s H{g fww 9w
L

wamefr wgwm @ W W o
wfer

s WieTC W Weay ¢ W w7
o E @ fr o AR

O T ¥ @A gATT T@r
T EY T &, g fadw awht et g
el A ehr dEC Ao
W, /T g qy SET amw
W o | qfFEE § FOE WY
A gETdr g g w7 o g, A
ot ww gEERT FF ¥ fag A
g F wiArawm g

qIfesTT & @M T [HER
g, B sw & oz ff oife-
wifat & agi o "t @Y, 78 9%
w¥F @ ¥, dfed IF ameE
ot wrv wEa € fr onres sweE
A g, 45 IF WH FT AW

# fra =@ ¥ fidz w7 fw
foerm &7 ¥ T 9T W @,
g ara 3w e fEar O W) gq
o g faar< frar omd 1 & Wkl
¥ g X @ w9 A AT T

Shri J. B, S, Bist (Almora): The
finance minister in his budget stale-
ment has tried to combine some re-
liefs with a number of increases in
existing tax-levies in the hope that
while no one will be happy the edge-
of criticism would be blunted.

I doubt very much if he has been-
successtul. The increase in excise
duty on sugar, tobacco, cloth and
certain other consumer goods would
not endear him to the common peo-
ple, The increase in personal taxa-
tion is another tax measure, which
is bound to be unpopular. The capi-
tal market which he was hoping to
revive by his palliatives has not re-
vived. The only argument which he
can use in his defence is that faced
as he wasg with the grim economic
realities, resulting from conflict with
Pakistan—fall in food production,
tight foreign exchange and a host of
other problems—this was the best he:
could do.

Since the budget debate provides
this House with an opportunity to-
discuss the major economic and poli-
tical issues, I would like to refer to a
problem to which much attention has
not been focussed. I regret to say
that despite 18 years of experience,
we have not been able to evolve =
consistent frontier policy. There are
problems in all regions located in the
periphery of our country. Manipur,
Nagaland and now the Mizo hills are
faced with troubles. While the ae-
mand of thes regions for secession
from India cannot be accepted and is
patently wrong, we have to analyse
the reason behind this movement.
During the British times, the admi-
nistration in these areas was nominal.
The British frontier policy wa: to
leave these regions in the east, west
and the north, free so long as wme
people were loyal to them. If they
become troublesome expeditions were
launched to quell disturpances, in-
cluding aerial bombing, if necessary,
a8 in the case of the NWFP agalnst
the Pathan tribals. After we became:
free and administration spread out
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to these areas, simultaneous attempt
should have been made to bring about
emotional integration of these fron-
tier people in the main stream of
Indian lite and culture. We should
not forget that the majority of popu-
lation in these areas is from a diffe-
rent ethnic stock than the ome living
in the Indo-gange'ic plain and the
south. There s nu comamon bond of
religion that binds these areas with
the rest of the country. What the
administration should have done is to
set the process of emotional integra-
tion in these areas first, Economically,
the development of these areas start-
ed receiving attention rather late and,
coupled with the feeling of inferior
status, the feeling of economic neglect
also grew. Ambitious local leaders
took advaniage of the situation and,
encouraged by foreign elements,
started talking of independence from
the Indian Union. While it is true
that so long as disturbances continue
the government's primary duty is to
restore law and order, it should not
be the end of the story. You should
seriously think what we can do to win
the confidence of these unsophisticat-
ed simple people,

In my view, there is some miscon-
ception about the constitutional ar-
rangement in our country. We nor-
mally think of the states and the
centre and want bigger and bigger
stales. Only after the States Reorga-
nisation Commision the principle of
linguistic states was conceludeq and 5
number of new tsates come into
being. While this might satisfy the
aspiration: of the major linguistic
groups, how to satisfy the aspirations
of the people who are isolated from
us and do not fee] the same emotional
attachment to the national sentiments?
This iz the main problem that we
face with regard to the tribal commu-
nities in the border reglons. Major
world nowers like the USA and the
Saviet Union have tackled this prob-
lem satisfactorily by conceding auto-
nomous ynits wherever there is gen-
uine demand for them. In the United
States they have been given the sta-
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tus of territories and can qualify to
full statehood after a period of time.
Can we not think of something on
those lines? In our own country,
wherever this experiment has been
tried, it ha: workeq satisfactorily and
helped 1o remove discontent. The
SRC had recommended the merger of
Himachal Pradesh with Punjab but
the late Prime Minister Shri Nehru
in defecence to the wishes of the
pevple decided to maintain their
scparate identity ang won their affec-
tion and goodwill in contrast to the
hill people of neighbouring Punjab
who remain discontended and clamour
for merger with Himachal I’radesh.
In Assam the hill districts ask for
autonomous status and there is resis-
tance. This createg frustration, discon-
tent, and encourages separatist ten-
dencies. I do not see any reason why
we cannot have the same pattern as in
the United States, that is, statehood
for bigger units and territory for
smailer ones. One of the chief objec-
tions that is put forward against cons-
tituting small administrative unitg is
that they are dependent on central
boundaries. But if the truth were to
be told it would be found that the
bigger states with infinitely larger
resources are dependent on central
subreentions far 'more than some of
the smaller units.

Some of the smaller units notably
Himachal Pradesh, have made very
gond use of the Central aid given to
them ang have made great progress
during the lasy few years. For in--
tance, while Himachal Pradesh with
a tolal income of Rs 7-35 crores.
spent Rs. 20'85 crores in 1965-686, and
its deficit was wholly met by the
Centre, Orissa with an income of
Rs, 57.39 crores spent Rs. 144,72 crores
and 88 per cent of its deficit was met
by the Centre; anqi Assam with an
income of Rs. 53.05 crores gpent
Rs, 117.64 crores and its deficit was
wholly met by the Centre, including
the income from its ghare of Central
taxes which Himachal Pradesh does
not gel. The proportion of income to
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expenditure in the case of Himachal
Prad:sh works out to about 44 per
cent while in the case of Orissa, it
works out to only 39 per cent and
Assam, 45 per cent.

The percentage of Central aid in
the form of grant-in-aid, loan and
share of Centra] taxes in the case of
some of the major States works out
as follows: Punjab, B8 per cent;
Uttar Pradesh, 84 per cent; Madhya
Pradesh, 93 per cent; Bihar, 96 per
cent; Gujarat, 86 per cent; Mysore, 80
prr cent; Orissa, 88 per cent; Assam,
100 per cent; Andhra Pradesh, 89 per
cent and Madras, 91 per cent. 1 hope
in future, the argument of Central
dependence would not be flung at
emaller units to deny the right of
self-rule to people who do not want
to be suffocated by the embrace of
their bigger brothers.

If autonomy I3 granted to small
units, particularly in the border areas,
it would neither weaken the national
defences nor harm the national in-
terests. On the other hand, by win-
ning the affection of the border peo-
ple, and reposing our trust in them,
we will make them a bulwark against
the cnemy.

The need to win the confldence of
the border pcople is all the greater
today because of the Chinese menace
from the north. It is no secret that
the Chinese are mobilizing all along
the border, and are Wwaiting for the
snows to melt before they launch
their fresh offensive. The Chinese
intentions may not be to launch ®»
full-scale offensive but to harass us
80 that we deploy our resources to
defence and our economic develop=
ment is retacded. In  this  limited
offensive, the border people can be a
great as-et to us if they are content
and feel that the fight against aggres-
sion is as much theirs as ours.

While the Government under the
leadership of the Defence Minister
hag taken steps to strengthen the bor-
ders. the programme of economic
development is still slow an4 halting.
De<pite promises, the road and rail-
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way schemes to make the border Il‘!l‘l
more accessible are not progressing
with the speed with which they ought
to. Last year, the Minister of Rall-
ways had assured, that the broad
gauge link to Haldwani and Kathgo-
dam, the rail-head which connects
the border areas in the central sector
would receive priority. I would like
to know what has been done aboub
it. This broad gauge line, when laid,
would also be of strategic importance
because of the fact that the time lost
by the military in shifting from the
broad gauge to the metre gauge as at
present would be avoided. So as,
things stand today it would not be
good to be complacent, and the ecarlier
we get thig broad gauge done, and
better it iz for the swift movement of
troops.

Shri J. B, Eripalani {Amrcha): Mr.
Chairman, Sir, I sympathise with thas
present Finance Minister. He has
inherited a very difficult job and it
stands to his credit—not that he has
presented @ good or a bad budget—
but he has been able to present ome
at all in such a short time. We are
familiar with like performances. Be-
fore Independence, and after Inde-
pendence, it is believed that our
administrators can do everything, from
administration to managing commerce
and industry. So also any person
who comes into the charmed circle of
the Congress and is raised to Minis-
tership, is expected to do everything
and do it efficlently, from filnance to
food and foreign policy; from home
policy to hell, from railways to re=
habilitation, from atomic energy to
astrology. So, our new Finance
Minister has very successfully tried
his hand at making a budget with
which he was not familiar,

Sir, let us see what a budget ought
to be. You will excuse me If T ask
neighbour tp read for me what
the Fi Minister himself has sald
about the requirements of a budget,
and then read to you something that
a foreigner has sald.
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Bhri Harl Vishnu Eamath (Hoshan-
gabad): By your leave. The Finance
Minister, in his budget speech, said:

“The budget of the Government
of India is a major instrument
for implementing our plans and
policies. It has to be framed,
therefore, in response to current
economic trends as well as the
long-term requirements of the
economy."”

On the 25th January, 1065, soon
after assuming the high office of Presi.
dent of the United States, President
Johnson said:

“A budget is a plan of action;
it defines our goals, charts our
courses and outlines our expec-
tations. It reflects hard decisions
and difficult choices”

SBhri J. B. Kripalani: Sir, let us
examine this budget from what fis
required in our economy. It is a fact
that our economy has been for some-
time in a bad way. Does the budget
take away the strains from which this
economy has been suffering? Does it
diminish in anyway the rising infla-
tion? I am afraid it does not. It
rather increases inflation, as many
speakers have pointed out. Does it
stabilise the ever-increasing prices?
But when inflation is rising, it would
be impossible to check the rise in
prices. 1 am afraid this strain on
our economy is not tackled by the
budget.

Then, let us see if there has been
any relaxation in tax burden which
has ever been increasing since
Independence. It seems to me that
this Government is a bottomless pit
in which all money can be sunk but
nothing comes out of it. The budget
should be able to put into the poe-
kets of the people more than it takes
away from them—it should increase
production, increase commercial and
industrial activity and in a general
way re-make the nation. But the
budget does nothing of that sort.

Let us look at the direct and in-
direct taxation. Excise duty has
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increased from Rs, 65 crores In 1951-
52 to more than a thousand crores
this year. A further increase has
been made in the excise duty on
sugar, cloth, tobacco, transport, etc.
This is the condition of indirect taxes
which fall heavily upon the consu-
mers of all classes, especially on the
salaried classes and the poor people.

About direct taxes, my Congress
friends and friends in the opposition
have given statistics about direct
taxes in other countries. It appears
that we are the heaviest taxed coun-
try in the world. There is multipli-
cation of taxes. It is said that this
multiplication is because there is tax
evasion. If there is tax evasion, the
remedy is with the police and the
income-tax office. The remedy is not
to increase the number of taxes. [
have to pay a little income-tax and
I have to engage some experts ser-
vices. It costs me more than the tax
1 have to pay, because It is guch a
complicated affair to fill up the many
columns that have got to be filled
Even when the expert makes the
jncome-tax returns, so many questions
are asked, which are absolutely use=
less. The honest man is harassed.
Only the dishonest man prospers. The
more the direct taxes are increased,
the more are the ways found by the
blackmarketers and corrupt indus-
trialists and commercial people to
evade due payment of those taxes. If
it were not so, the taxes are such
that very little would be left behind.
If that little is left behind, how are
the flnancial empire made after
independence? The government seems
to be sleeping over the proper collec-
tion of taxes and it allows criminal
elements to prosper and honest men
to suffer.

The rea] need of the present times
is increased production. For that, we
are wisely told that there must be
capital. Capital, we are told, is
gathered from savings. Savings are
effected by tightening of the belt. So
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far as the tightening of the belt is
concerned, I am afraid it has gone
beyond the last hole. The only possi-
bility is that the belt will give way
and along with it the pant also!

Mr. Chairman: Not the drainpipe.

Bhri J. B, Kripalani: The drainpipe
has an arrangement of draining itself!
That is all right.

There iz no possibility of increased
production when capital is not form-
ed or when all the capital that is
formed or most of it is taken away
by the government. That most of it
is taken away by the government is
plain from the fact that there is con-
spicuous consumption among the in-
dustrial and commercial classes. Those
people who never travelled even in
second class now trave]l not even by
air-conditioned class, out by air, I
have seen that 95 per cent of air
traffic is either at the expense of the
public taxpayer—that means, the
administrators  travel—or by tax
waders. The taxes are so heavy that
people think that it is better to spend
money rather than pay to the gov-
vernment. This conspicuous con-
sumption is on the increase.

Equity capital is found from the
middle classes. But the middle class-
es gre drained white. ‘The salaried
classes are today not the middle
classes, but the lower middle classes
and the lower middle classes have
been reduced to the position of land-
less labourers i1 the villages. Where
is the capital to come from, which
will increase production?

We have an adverse balance of
trade with every country in Europe—
even with countries like Rumania and
Italy, which are considered to be
some of the poorest countries. Our
exports used to be in the neighbour-
hood of 78 per cent of our imports.
Now our exports are omly 52 per cent
of our imports, The adverse balance
of trade has not been thought of in
the budget, as if it does not impowve-
rish the country. As a Congress
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friend said yesterday, what do we get
from foreign countries? We get fibre
yarn, artificial silk, in exchange for
what we send out. Our exports
cannot compete in the world market,
though we have got the cheapest
labour here. Yet on account of the
financial circumstances—taxes and
other things— we cannot compete in
the world market. A motor car cost-
ing Rs. 4000 in Germany costs here
Rs. 15000, though our labour is
cheap.

Pathetically, we are Increasingly
depending on foreign aid. 1 agree
with the young man who was speak-
ing yesterday, Mr. Morarka, that
foreign aid can be helpful only under
two conditions. Having not that help,
we should be free to purchase in the
competitive market of the world and
not from America, paying 30 per cent
more than what we would spend by
purchasing from some other count-
ries. Another condition is, we should
be obliged to pay back our loans in
dollars, but we must pay in kind
Unfortunately America need poth-
ing from us, It produces everything
that it needs within its own borders.
Its internal trade is 95 per cent of
its production; it is only § per cent
that goes out.

Before independence we considered
that our administration was topheavy,
but that was nothing compared to
what it Is now. The expenditure on
it has increased at least 500 per cent
since 1951-52. ‘There i3 a multi-
plication of offices, there is a multi-
plication of ministries. It i3 supposed
that when a minister comes he only
draws his salary. It is not known that
a8 minister has a train of these secre-
taries, deputy secretaries, assistant
secretaries, clerks, stenographers,
peons and all sorts of people. Each
ministry costs a fortune. ‘Then,
there are the useless governors who
serve no purpose at all, except they
may be useful for party elections.
Then, there are the second chambers
in the States. They provide only
patronage to the ruling party, and
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the ruling party supposes that it is
going to rule for ever.

Geurql

Further, we have planning. With
whose aid are we carrying on this
planning? It is with the help of our
corrupt and inefficient administrators.
There are some members in the plan-
ning Commission who are politicians,
and they are always thinking of leav-
ing the Planning Commission on some
pretext or the other and going to
fresh fields and pastures new, They
are always thinking when they would
become diplomats or ministers. They
are only birds of passage as even our
Finance Minister today is. 1 think
he will soon be relieved by more
_ambitious people who are supposed
‘0 be more knowing people also, 1
«ln not think he is very happy in his
prisent job.

Mr. Chairman: The hon. Member
should try to conclude now.

Shri J. B. Kripalani: Now, Sir, since
you have rung the Bell I will leave
the budget and the administration and
Planning., Though. the Plans were
declared to be neither properly con-
ceived nor properly executed, yet it
is said that one swallow of very
bright plumage will make the sum-
mer in the Planning Commission.
We wish him all success.

Talking about the political situa-
tion, every day there are questions
asked in this House and there are
adjournment motions moved which
are fortunately now allowed and which
were not allowed on previous occa-
sions. Sir, T charge this Government
for having created confusion in this
country by its food policy. It is use-
less to say that the Opposition Parties
are taking advantage and are exploit-
ing the people. Sir, I remember,
when we were In jail, we of the
Working Committee and also all the
leaders, in 1942-43, there was a famine
in Bengal. 30 lakhs of people died
in the city from which our Fimance
Minister comes. We felt very un-
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happy that there was not a wvoice
raised, that the people were dying,
they would plunder a shop that was
full of eatables, they did not go and
raid a godown where the grain was
stored. We were ashamed that our
country had fallen so low that nobody
could raise his wvoice when 30 lakhs
of people died. Today, our rulers
who were in jail then—I do not know
how many, the proportion is perhaps
very low—say that nobody should ex-
ploit the situation. Must we allow
our people to die of starvation, and
no wvoice should be raised, nobody
should blame this Government? It is
their bungling that has produced this
starvation. Last year, six million tons
of foodgrains from foreign countries
were brought to India and this was
considered to be the greatest amount
ever got from abroad. It was stated
in those days that they were build-
ing up buffer-stocks. When this vear
it is a little lean year, where have
the buffer-stocks gone? They have
disuppeared. One does mnot know
where they were stored,. What has
happened to them? This Government
is responsible for the food situation.
If the situation was not there, it
would be impossible for the Opposl=-
tion Mcmbers to exploit it. The situa-
tion is there, it is capable of being
exploited, and so it is being exploited.
It would be an evil day if nobody
raises his voice against starvation.
We are told time out of number that
there are no starvation deaths. I say,
Sir, it is wrong to say that anybody
can die of starvation. People have
starved for 60 to 70 days and yet
lived. It is only that starvation
brings about some disease or other
from which people die. Qur people
have been dying inch by inch. Do
you want us not to raise our voice
here? I say it would be our duty to
ring the bell of revolt against this
Government and its policles which are
responsible for this situation. The
Government says that it {s responsi-
ble for law and order. Who then, is
responsible for food? They are not
responsible for feeding the people and
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they are responsible only for law and
order! Gandhiji used to say: “I can=
not carry spirituality to the poor
except in a bowl of rice”. T say, you
cannot carry law and order to the
starving people except in & bowl of
rice. That bowl of rice is missing.
Our economy has gone wrong, our
calculations have gone wrong, our
plans have gone wrong. It seems that
under your skull there seems to be
a little small quantity of grey matter.
The skull seems to be devoid of even
the ordinary quantity of grey matter,
You are ruling this country, you are
misruling it, you are creating misery
everywhere and you shoot. These
policemen and army people who are
for our defence, who are our friends,
whom we ought to respect and whom
we ought to encourage, you are bring-
ing them into contempt by making
them to shoot their own countrymen.
You know why the French Revo-
lution took place. It was because the
army was asked to shoot their own
people instead of shooting its enemy.
Today you are asking your army and
your police to shoot their own fellow-
men. How long are you going to do
this? I charge you with the murder
of people. I charge you with having
bungled the situation. You have
divided the country not only into
zones but into States, not only into
Stateg but also into districts and sub-
districts. One district cannot sell
foodgrains to another district. One
man living in one district cannot pur-
chase food from the people of another
district, though the blackmarketeers
do it. Those who indulge in smug-
gling can do it, but an honest man
cannot do it and he must obey you.
You say: “even if you weep you will
be punished”, We have no freedom
even to weep in our misery. You
charge wus for weeping. You say:
“why are you weeping, you are creat-
ing trouble and you are creating
riots”. What did the Government do
in Bengal? The Law Minister here
said that there will be no inquiry.
They had to rub their noses with the
ground and have an inquiry. And
then when did they do it? When there
was rioting. When did they rush rice

PHALGUNA 24, 1887 (SAKA) Budget (Gen. Dis.) 5663

stocks to Kerala? When there was
rioting. And when did they increase
the quantity of wheat in Bengal?
The other day the Food Minister fri-
volously stated “I am giving all the
wheat that is necessary”. Today he
has increased the quota after the
riots, You are making the people riot
against you.

Coming to the problem of linguis-
tic States, you have again raised the
bogey. How did you do? Why did
you do it? One fine morning the
Congress Working Committee decides
that the State of Punjab should be
divided. They have not studied even
the maps. There are districts in
Punjab which are predominantly
Hindi-speaking, three or four. There
are other districts which are predomi-

nantly Punjabi-speaking. In the
middle, the population is mixed,
speaking both Hindi and Punjabi,

their ratio being 45 :55, 60 : 40, 70 : 30
and so on. How are you going to
divide this State?

You appointed two committees—
one, a committee of this House and
another, a committee of the Cabinet.
The Working Committee decides the
issue without having studied the pro-
blem. These Committees were form-
ed to study the problem. Without
studying the problem, the Work-
ing Committee give their order.
This is not the way to do things.
If you are going to have lin-
guistic States, have them once for
all, Divide Kashmir from Jammu and
have a separate State of Jammu and
Ladakh. Let us not have periodical
rioting. Let us do it once for all.
The operation may be made and the
country may be divided linguistically
s0 that we do not have this problem
hanging above us. Today it is Punjab,
Tomorrow it will be the little State
of Vidarbh, and the third day it will
be Tamilnad which would like to
secede from India. This is not the
way of government. Either govern or
leave us to ourselves; leave us to
God. Gandhiji used to say to the
British Government: leave us to God
or to confusion, because out of that
confusion we will be able to do some-
things; but this orgamised confusion,
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[Shri J. B. Kripalani}
of our Government, cannot be manag-
od

Shri M. G, Thengondar (Nagapatti-
nam): Mr, Chairman, Sir, I rise to
support the budget proposals of our
Finance Minister and, while doing so,
1 am thankful to you for having given
me an opportunity to participate In
this discussion.

Sir, in order to further strengthen
the economy as well as to satisfy the
needs of the people we have to in-
crease the agricultural production. To
achieve the targets of food production
the Government should take steps to
introduce and encourage modern
methods of cultivation and increase
the area of cultivable land. The Gov-
ernment should formulate a policy
and supply required resources for
multiple crop system in all the possi-
ble areas, There are large areas of
waste land in the coastal areas of
Tanjore district in Madras State. Lift
frrigation should be introduced in
these areay where drainage water
which otherwise goes to waste in the
sea is available in plenty for culti-
wation purposes.

During the rainy season most of
the cultivable lands get flooded as
there is no proper drainage, resulting
in heavy loss to the farmers, There-
fore, proper drainage schemes should
be taken up in Mannargudi, Naga-
pattam and Tiruthuraipundi taluks.
In Tanjore district mearly one third
of the cultivable land is served by
the Cauvery-Mettur Project, which
was formulated more than 40 years
sgo. Supply of water to the lands
is still continued &t the same rate at
which it was designed 40 years ago,
even though more areas have been
brought under cultivation. Moreover,
large portions of irrigation channels
have been silted up and water does
not reach the tail end, thus greatly
affecting production. So, immediate
steps should be taken to strengthen
the banks of the Grand Anicut Canal
and {ts branches and to remove the
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silt and deepen, wherever necessary,
80 that there is no water scarcity In
the tail end villages.

Another important point is that the
Government should provide all essen-
tial implements to farmers like better
seeds, fertilizers and tractors. Farmers
in Tanjore district fee] the insuffi-
ciency of tractors for cultivation pur=-
poses. 70 per cent of the tractors
available in Tanjore district are kept
idle in Government workshops for
want of spare parts. Government
should release foreign exchange and
permit import of spare parts for the
tractors owned by Government as
well as by private cultivators. Gov=
ernment should also set up a factory
for manufacturing small tractors at a
suitable centre in Tanjore district to
meet the increased demand for trac-
tors.

Russlan power drill is a wuseful
means to tap the underground water
and it will solve the scarcity of water
for cultivation. Shortfall of water
supply from Mettur reservoir has
badly affected the agricultural pro=
duction this year. Therefore, more
Russian power drills should be allot-
ted to Tanjore in the coming years
to meet the failure of the monsoon.
In cases where the drilling operation
is mot successful, Government should
meet the entire cost of drilling opera-
tions without taxing the farmers.
‘Wherever it is successful, subsidy to
the extent of 25 per cent can be grant-
ed for the erection of the power drill,
83 in the case of well schemes in
Tanjore. In order to cope up with
the power demand of the newly-
adopted well-scheme with electrie
pump sets in which more than 20,000
wells will be provided, a thermal
power station should be constructed
in Nagapatam, utilising all available
sources of coal, including transport.
ing lignite by ships from Neyveli
through Cuddalore Port and coal from
Calcutta port.

Short-term crop of ADT 27 (Japa-
nica-Indika) which was introduced by
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the Department of Agriculture of the
Madras Government last year is
found to be highly successful in Tan-
jore district. Therefore, this variety
of paddy seeds should be introduced
in large areas in order to increase
paddy production.

Owing to failure of monsoon and
scarcity of water during the last har-
vest, the whole of Tanjore district
has been seriously affected. The yield
of paddy was very poor in most of
the areas and there was absolutely
no yield in some areas, This year ls
a testing period for the farmers in
that district, Therefore, it is desir-
able to give remission of land revenue
and postponement of collection of
agricultural loans to next year in
Tanjore district. I hope the Centre
will give directives to the State Gov.
ernment of Madras in this matter,

After the agricultural operations are
over, during the off-season of nearly
six months in a year the villagers in
Tanjore and surrounding districts are
jobless. To some extent their hard-
ship is relieved by the establishment
of the Aruran Sugar Factory at Vada-
pathi Mangalam in Tanjore district,
where agricultural labour are em-
ployed in the factory. The setting up
of the sugarcane factory in Tanjore
district is a great boon to the jobless
farmers of the district as well as sur-
rounding districts. But the facilities
and the financial aid given by the
Government for expanding this sugar
factory and improving the roads in
this area are inadequate. Therefore,
I would suggest that the sugarcane
cess collected by the Government
should be utilized solely for construc-
tion and improvement of roads in thk
sugarcane cultivation areas. Assists
ance should also be given to the far-
mers who are supplying sugarcane to
the factory.

15.58 hre.

[Mr. DrrUTY-SPEAKER in the Chair]

There is a 1ot of criticlsm about the
inadequate reception of radio pro-
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grammes transmitted through Tiruchl
Station of AIR. Therefore, a more
powerful transmitter should be instal-
led in the AIR station at Tiruchl
Since one more broadcasting centre
has been opened at Tirunelveli, from
where all the main programmes of
Tiruchi are being relayed and in view
also of the extra programmes, the
amount allotted for Tiruchi AIR Is
quite inadequate. Therefore, more
funds should be sanctioned for Tiru-
chi AIR. Television scheme may also
be introduced at Tiruchi for catering
to the southern districts of Madras.

There is no major industria] under.
takings so far in Tanjore district even
though huge funds have been allotted
for industrial development in the
Five Year Plans.

16 hrs,

The re-imposition of the tax om
cigar will curtail the demand for it
in the market and will ultimately
affect the producers at farms and the
employment opportunity of the people
of Tiruchi and Dindigul areas of
Madras State, It may possibly lead
to the virtual closure of this cottage
industry. The Incidence of this excise
duty per cigar in the open market is
as high as between 31 paise per piece
and in cases of certain sort 19 paise
and in others, the least being 1.5 paise
per piece. Therefore, the tax ineci=
dence with the cost together make
the manufacture as also consumption
is impracticable. I persuade our
Finance Minister to withdraw the tax
re-imposed on cigar since the expect-
ed yield from this is Rs. 45 lakhs
only.

Mr. Deputy-Speaker: He may con-
tinue later.

16.01 hrs.

MOTION FOR ADJOURNMENT—
Contd.

DISTURBANCES IN DELEI—COnid.
Shri KEapur Singh (Ludhiana):
Sir, I move:

“That the House do now
adjourn.”
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Mr. Deputy-Speaker: The Mover
will take 15 minutes and other Mem-
bers ten minutes each,

Disturbances in MARCH

Shrl Kapur Singh: 20 minutes; but
I will try to finish earlier,

Shri Warior (Trichur): Let us take
the whole day for this now.

Shrl Kapur Singh: Sir, the House
is aware that we are now about to
discuss the happenings of yesterday
in Delhi and to consider as to whether
or not it constitutes a failure on the
part of Government to do their duty.
What has happened yesterday I do
not ascribe to any community or even
to a politica] party. I know the great
Hindu coinmunity, to which people I
am proud to belong myself, and which
is the most tolerant society ever
known to History, I also know the
credo of the ruling party, which is
that of neutrality in all matters, reli-
gious and communal. From my per-
sonal contact with many members of
this party I know that‘they have
nothing but the warmest feelings of
affection and consideration for the
Sikh community. 1, therefore, can-
not, even by implication, say or as-
cribe anything to either the ruling
party or the majority community for
the responsibility for the happenings
that took place yesterday.

Similarly, about the Jana Sangh,
on whose call the happenings of
yesterday were escalated. Even about
the Jana Sangh, as a party, I do not
ascribe to them the responsibility for
these happenings. 1 know many
members of the Jana Sangh who are
actuated by the highest motives of
patriotism and fervour for the
national welfare. Thelr general feel-
ings of felicitation and for the future,
for the goud future of the country,
are such as are broadly shared by
many of the Sikhs also. But there is
an element amongst them which is
parochial, which is nmarrow minded
and which takes shelter behind their
slogans to create trouble when ever
sm  opporiunity arises. And what
happened jesterday is the responsi-
bility of W at frrmsponsible element.
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Sir, I stand today to castigate nar-
row-minded mobster element in the
country which assumes the colours,
sometimes of this party and sometimes
of that party. That is the one ele-
ment which I want to castigate. The
second element which I want to casti-
gatle is the sectors of administration
which are infected with sympathies
with this element.

Police action and inaction being
the precise subject which we are dis-
cussing today, let us first formulate
and clarify as to what is the norm,
what is the measure, with which we
should judge the conduct of a police
in a given situation. This morning,
after this motion was admitted, I had
an opportunity of looking into the
latest edition of the Encyclopaedia
Britannica under the subject, “Police”.
The essay on the subject of police
begins with this quotation:—

“The term "police” means the
maintenance of public order and
the protection of persons and pro-
perty from the hazards of public
accidents and the commission of
unlawful acts.”

This is the norm by which we have
to judge as to whether the police of
the Delhi Administration conducted
itself in a manner which was befit-
ting their duties as the maintainers
of law and as the protectors of the
property of the citizens against un-
lawful accidenty and unlawful acts.

Sir, those of us who have studied
the subject academically know that
there are two varieties of police
known to modern countries. The two
varieties of the police are, civil police,
and political police. Political police
are highly centralised agencies to pre-
eerve in power a political party and
ideology, but a civil police is dis-
tinguished from the political police
precisely in this, that towards politi-
cal parties and ideologies it is neutral,
We are aware of Nazi Gestapo, Czarist
Ochrana, Soviet NKVD and Musso=
lini's Ovra. These are the wvarieties
of police which are called political
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police, but in our country, a demo-
cratic country, we have no political
police but we have only the civil
police.

Having made our minds clear as to
what type of police we have, and
what their duties precisely are, and
by what standards we are to judge
their conduct, let us try to find out
as to what precisely happened yester-
day. There is an objective report of
the on-the-spot correspondent of the
Statesman which is confirmed by the
inquiries which I along with my col-
leagues also made on the spot and,
therefore, instead of taking recourse
to my own statement of the facts,
I will quote a few excerpts from what
this correspondent of the Statesman
says as to what happened yesterday.
He tells us about the genesis of the
trouble: —

“The trouble began in the morn-
ing when Jana Sangh workers
attempted to force a Chandni
Chowk trader to close his shop
(in response to the Sangh's har-
tal call) which he declined to do.
Some people passing by in a jeep
stopped to intervent. ‘This Iis
believed to have infuriated the
Sangh workers who turned the
jeep over and set fire to it.”

This is how this trouble was started
early in the morning at about 10
o'clock, or a little after when a pro-
cession of mobsters, carrying a Jana
Sangh flag, came to the shop of a
Bikh near the Chandni Chowk Gur-
dwara and they ask him to close the
shop as a protest against the decision
of the Congress Working Committee
for the formation of a Punjabi Suba.
The Sikh declined to do so. There-
upon, &n altercation started between
that Sikh, two of his assistants and
this mob. There was a shop where
godawater bottles were being sold and
the shopkeeper and his assistants took
possession of those sodawater bottles
to keep away this mob. In the mean
time a jeep, which was in the posses-
slon of certain workers of Sisganj
Gurdwara, happened to pass that way
and they intervened there. On that
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the mob was infuriated and they set
filre to this jeep after the—five Sikhs
were there in the jeep, I am told—
got down. When the Sikhs in this
jeep were about to be attacked, one
of them—his name is Jathedar Santokh
Singh, who happens to be a promi-
nent worker of the Sisganj Gur-
dwara—then unsheathed his kirpan or
sword and tried to chase the mobs-
ters in self-defence. In the mean
time there were policemen—not one,
not two but over a dozen—who were-
standing by throughout this incident
which lasted for about an hour and
they were watching without inter-
vening. They did not pay any atten-
tion or heed to the entreaties of the
shopkeeper to protect him. When
these five Sikh workers of the temple
were attacked by the mob, even then
the police did not intervene; but when
Jathedar Santokh Singh, in self-
defence, unsheathed his sword,
immediately they came forward and
a sub-inspector of police caught hold
of both his armg with the result that
he was incapacitated. It was at that
time that the mob pelted him with
stones and he received a number of
injuries which have been treated in
the hospital. This is the genesis of the
trouble which started between 10
and 11 o'clock in the morning,

Then, on-the-spot report of the
Statesman tell us:

“The gurdwara was the focal
point of the day's agitation launch-
ed by the Jana Sangh to protest
against the Congress Working
C recom dation to

form a Punjabi Suba.”

I do not wish to dwell on the Impll-
cations of that. But those mobsters
and irresponsible people who are try-
ing to convert a political decision of
the Congress Working Committee into
a kind of grievance against a parti-
cular people and want to express that
grievance by preventing Sikhs or a
minority community from performing
their religious duties or enjoying the
practice of their religion freely. Now,
about the UIrresponsibility of these
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[Shri Kapur Singh]
people, the House is in a better posle “Till then, the police had merely
tion to judge and, therefore, I refrain restricted themselves to occasional
from making my own comments. This tear-gassing of the mob but for
gurdwara is situated, as all of us some unstated reason did not take
know, not only in the vicinity but to the business of clearing it. It
there is a common wall between the was Mr. Shukla and Mr. Gujral
central headquarters of the police of who erriving a little after 2 pm.
Delhi, called Kotwali, and there was personally conducted the opera=-
some police in the Kotwali. I would tion for the next hour or so when
not go into whether it was adequate the Chief Commissioner, Mr. A. N.
or inadequate. Some police was Jha and the Inspector-General of
there. But the police, in spite of Police, Mr. B. B. Banerjee arrived,
entreaties, in spite of contacts, in spite But even as the police finally
of protests, did not raise a little finger managed to clear the crowds
either to protect the gurdwara or to from the neighbourhood of the
chase away the mob. When the in- gurdwara, a number of hooligans
mates of the gurdwara tried to chase unleashed orgy of looting and
the mob away, it was then that the arson; some half a dozen shops,
police came out and tried to inter- including one of a watch-maker,
vene, not in protection of the inmates were looted and three partially
of the gurdwara, but in protection of burnt down—with the police still
the mob against their being chased doing little to quell the rioters.
away by the inmates of the gurdwara, Four cars, a jeep and three scoo-
This is exactly the point which I want ters were also set on fire.
to make out in support of my adjourn-
ment motion that, the police not only

failed to perform their duty but they
also acted in a manner which amounts the gurdwara till well after 3

to a conduct which would be more p.m.; the mobs, however, carried
‘befitting a political police rather than Jana Sangh flags safely held aloft
a civil police. at the rear....”
These are the facts which have been
Further on, the same reporter says: yerified not only by myself and my
“Around it was waged a battle other colleagues but by many of the
from about 1030 am. to 5 pm. people independently and with regara

with anti-Suba mobs converging to the veracity of these facts parti-
to it from three directions which cularly, there cannot be any serious

Curiously, no Jana Sangh leader
was in evidence anywhere near

often threatened to assume grave doubt.
proportions,” From the narration of these facts,
. certain conclusions inevitably foliow.
It goes on to say: But before 1 proceed to draw those

conclusions, I must mention my own
praise of the work which the young
Deputy Home Minister did when ne
reached the spot. He acted not omy
50 policemen could be mustered. with great impartiality but with greas
Reinforcements such as they were vigour, and everybody, including tne
arrived some four hours later, people In the gurdwara and all those
only after the Deputy Home people who were affected by these
Minister, Mr., V. C. Shukla, and riots, are one in the opinion that if
the Delhi M.P.,, Mr. 1. K. Gujral, he had not come there and if he had
had contacted the Inspector- not acted with the vigour, as he did,
General of Police on telephone the situation would have become far

from the Kotwali itself. worsse.

“_...the whole thing took place
right on the door-step of the Kot-
wali Police Station (next to
gurdwara) where not more than
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Sir, 1 do not want to dwell on this
painful story for very long, nor do I
want to go into these painful details.
What I have narrated, as far as I can
see, amply demonstrates and leads to
three inevitable conclusions. Those
three conclusions are, firstly, that the
Delhi Administration miserably fail-
ed in assessing the possible develop-
ments inherent in the Jan Sangh call
for hartal. The Delhi Administration
was aware not only of what was hap-
pening in Punjab but they were also
aware of what had recently happened
in other parts of the country, and
what do these hartals lead to. They,
therefore, cannot plead that they had
no evidence before them to assess as
to the possibilities of a call for a
hartal in Delhi. I they were not in
a position to assess this, if they were
not capable of making a proper
assessment, as they should have done,
then it shows not that they are inno-
cent or that they were helpless but
it merely shows that they are grossly
incompetent people, and that also
would lead to the only conclusion that
they failed in performance of the
duties which are expected of them.

The second conclusion which follows
from the incidents which I have nar-
rated is that the police also miserably
failed to perform their basic duty of
protecting property and persons
against unlawful acts.

Shrl J, B. Eripalanl (Amroha): You
are very late in coming to these con-
clusions,

Shri Kapur Singh: Well, I may be
very late but those conclusions have
to be stated here.

The third conclusion is that the
police deliberately and demonstrably
acted in a manner that might do credit
to a political police but is highly re-
prehensible in a civil police.

For these three reasons, 1 censure
the Government and ask she House to
back me in doing so.

Mr. Deputy-Speaker: Motion moved:

“That the House do now
adjourn.™

Shri Bagrl

st woht (fge)) @ ag wew
T X fag & 3w v 3O A 39
wyr § fr & W) mﬂfrﬁgﬁv

rg}a,:mmwﬁ
%rirrwrrl /T W4T
wr &, wf feelt § gmar
g or few fen @ g §
AT q=r o qr gfn
ST W AT ¥ g o qr
TAIY WY X HATH 9C R
e aw ¥ s g g
waes & vl g
g aa § s domdt |ar =gt
A wifge | W o wead wér §
Ta% WX gua e &mf 8T §,
ficr il &1 wiee @, ¥ @ &
g o1 ag v v wEd @ W fe
i # whw ¥agwrgar &
wweT § e ot S T% we wfe
g3 ot @@ weml & fog frdee
g W i goRT oY §1 ¥ WO
foraa , Qo1 & wwweT § | X0
w170 7, § For gl wady Y, oy
g ¥ few A w ag
& wsfow & fF dowm OR
fegem & &l & fexr @ fowmr
% fRoFRTOAT geETe AR
wrgrr ag 7 & w% w=w & @
e s ot # | ¥ oW oEe
fag werm § 1 ART &RE X O
war fear g1 fw g7 am ®y domdly
avdr ag ¥ wawy § o o aerae
W wdd § I 3 Ol g ¥
wawx § ol & 1047 F ¥
& gaq N §7 I9/ B, SEEY IR

179
52:?

g,ﬁauzia
31 Fl

{



Disturbances in

[ )
o=t g ¥ yor § o gafay
¥ A1 guw wC S8 GEAr 4R |
ToF T T AT 9 & @
WU | 99es "gkew, @ faqefy
W M T E F d oame W
goi A ww & fag @@t & 33 =
X fomm @ &1 @few e
& fams o a7 9F 98 9w e 1Y
€9 g9l gar 35E ®1 qWT & |
§re FY T W fgrgTerT A e
% feat  fowmerdr w1 dis o
o w9 W gt wew SfeT fw
wad T fog fohere § @t & Swwr
WAl FHEM TH OFIET T &
HaTaw W aite s ofr wfag 2
qg WX 99§41 § .27 A W ar
9§ SEIET TAETLE g7 § e
IeF A wlawEr SgY R 1 Sy
& fEmwmeet g =g fawer &
§OETF §, 9 TR g@R #
Wlgw # | g WY OF  @fre
fropmet oY qW # gy W
T e & W g @ |
et § st T fewe of, o AT S
W G0 A 9F 98 qqrdl & Wi
% fF GoTe &1 FTOQ TE AT 1 ST
ENT @1 ag aifewe ¥ adet gt
WR Sawr ader gy g v e
o & S o feges & Ao
g7 oF feopaoet o gar €

IUTEE AFRT WX 91T 691 e
vt & gac e sgar g fo
R wWE sEwfen & Seer fon
o gomalt gar aem il i ady
& amm ¥ gg Tt wmar @ i s
¥ g A ey e 0 og wmw A
fear 1 Y 7 wife o= ww § Iu%
e mir a1 @ & ardw g W oaF
f& 751 wo1 s feaT & aw o%
o 49 Y fe gt 83 § fear § Afew

5675

MARCH 15, 1968

Delhi (Adj. M) 5676

o o aWT # aTT e oY s R
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%7 qarer A1 & fagna ¥ og v $T @
or 5 @ g 7 faar S
¥ v frar & gen ST TE@
w31 Smrm afes 7 =i fagr gEe
smdr fagi o qarg faRl
faEz fom ag o gafor @ afem
W @R & fay fo sw 9qF 1 A
fos o7 far afer & & fog
ufemrdt, gz & 1 & wAEA
g 7 et Tew o§wr A
af grdt aTgx wgx § e &« gfew
qg T 6

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shi Hathi): I have not said
gso. The police were there at 10 o'clock

ot : St § 49,
OF QTARTT A7 R &, Wrrard| §

gfradt AT @ g

a1 & wrady Frdz w¥m i IoreTm
WET, T T & WT T TqT T THY |
FZT AT TF I WY qAE TOH @A 7
et St AT 7gTT FE @ feearh
& wzA afaadr o a7 7 | 9w
IR W ww Ag gaEr § o I
wifgar 98 FrE A 9T U
X 33 ATy 9  #T 9T W I
frmr @ .. ... (sqaur) ...
e A ¥ g F Wh 1 g | g
we M

a1 & a8 Wt FT Wr 4T VAW
wgraa, fF @ Al 1 491 ) FAEY
ot & Fadl ¥ @Y & oF aww wEm
fe o 9 OF WA &, 0F a9 ®
ot oF fod ¥ +df § fegmm w1
I F19 HT a7 7g w7 § o fggeara
& we Ft§ ==, w1 fare, ¥ 41,
& g7, 1% IT, 715 I, 7€ afzw,
wi§ ufewz, ¥ 1530, §9 W G,
wre saa gif fgaw afo & v §
& 9EF1 9T g w4 fF ag W@
w1 wafa i afew A Wi e &Y
g § 71 &g & g = &
damii & sgm fF age fax aw o
qrq fa=ary & mar | 9w AT
ofera 3 frar §, & @z T Wt Oy
qé @ dv, ¥ gmE @y oam ?
# fazaree wan @) wrE ggarT 3 )
% wof weT IUSqw AEie, fe W
saay & arf vz & fF g o auw
TEm 0 A G b
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ot § F oo g € e
¥ WY T WERY, OF ST g
wl & qFA ¥ | I W e A
EX CFTE WA qiiMETHE Y,
FTH §19 OF "Ey WK ¥, THE FIC
o werar wx faar Wit ag wen fe og
erafagard .. (veweww) .

wff *1 1 gt

STCET 9T gHAT & It fiew |
qrigre ®1 &Y T fiegn &t s
srfrsara il 9 7
wgr f6 g o I & Al g e ?
& g GO WY geATAT § A S A
¥ oA 19 1947 & g d=
! aely ag oA g wieat
o= wor § ot & are Wi am
% 7g YA & wwar § oA
g frderd w1 @i | 3w W
o ahdy ot ¥ fregi Wt T W
wighs 2w w@ 2w At Froeoeh
® war fagr v 1w oy faeare
it § ot orTg STE WX W ¥ a0w
WwogsamramE @ W&

ot Tl : OF TR FEAT AEAr
g & w o angr § e ¥
s Ot g wa gAY f6 Tg ST
w§ o fet A7 w1 M Ty
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ar &t e ¥ qey §f off § Wi a2
0 @ A W @ fegme &
fedt a=% w1 g7 &), ag @ qaT 8,
ITY g Jawr A% | ug form alih
¥ wow gu § Wk N e § owh
W= TR ¥ AR awaq o feuer-
et A 1 & navm war § AR
% fraza s7ar § & a=1 ogw @
T wewardY § aE 91 ag 9 3¢
& oY 3 A Tirwr 2 Y FAm Ao
qg WSOT AT |

Shri H.N. Muokerjee (Calcutta Cen-
tral): 1 am glad that my hon. fri-
end Shri Kapur Singh tried toset the
tone to this evening's debate by stres-
sing that nothing ghould be done or
said In the course of this debate
which might conceivably aggravate
whatever communal tendencies have
been sought to be worked up by cer-
tain interested agencies. Between
Hindu and Sikh in this country I can
not imagine that there can be any
sort of g barrier. We know how when
the areas comprising Pakistan were
torn away from our country it was
a stab in our body-politic, which has
left a wound in our mind and heart,
and I am sure that we would discoun=
tenance very strongly whatever efforts
are made to drive 3 wedge between
our different Indian communities,
particularly between the Hindu end
the Sikh, who in nature and in fact
are like brothers, and who, as in the
case of our own Speaker as far as his
family is concerned, are half-Hindu
and halt sikh, because there is no
difference between the one and the
other. It is exactly from that point
of view that we are approaching this
debate.

We have been constrained to ask
for a discussion in the nature of a
censure on Government, because it
Is quite clear that as far as Govern-
ment's responsibility s concerned,
there has been failure of a rather
egregious eort, particularly, in Delhl
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In order to bring that hume to the
House, [ shall follow Shri Kapur

Singh's example in referring to The
Statesman's report. 1 do so because
whatever the reactionary policies
of this newspaper, it has a reputation
for comparative accuracy in reporting
and it has no animus against the
Government and particularly against
the head of the Government, Shri-
mati Indira Gandhi. In this paper,
there is 3 very pointed series of Ube=
servations about what its specia] staff
reporter says happened yesterday in

the Chandni Chowk area and some
other placeg in Delhi. The staff re-
porter of The Statesman calls yes-

terday a ‘day of violence and shock-
ing police inaction.'

Shri Kapur Singh: Shame!

Shri H. N. Mukerjee: Shri Kapur
Bingh illustrated how police inaction
had taken place. I find also that
yesterday was the day of Saonkranth,
the junction between the first of a
month and the last day of a month,
and there was a congregation at the
Gurdwara Sisganj which every body
at least in the police office should
have known about, and yet this paper
reports—I am quoting its words:

‘Jan Sangh workers, their ranks
swollen by an unknown number of
hooligans repeatedly clashed with
the Sankranth congregation atthe
Gurdwara’,

It was the height of irresponsibility
that on the day of Sankranth, when
there wag to be a congregation at the
Gurdwara, very famous Gurdwura
where when we pass by we feel like
paying homage to the great Gurus
who have written such g wonderful
page in the history of India, in re-
gard to that Gurdwara, the police
who have their headquarterg next
door, because the Kvotwali ig just next
door, took nothing llke any precau-
tions in the matter.
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The paper further saym

“Around the Gurdwara, their
was waged for nearly seven hours
a pitched battle.”

That is what the The Statesman siys
and the whole thing took place, iron-
cally, at the door-step of the Kot-
wali police sgtation.

‘We discovered glso that pur friend
the Deputy Minister of Home Affairs,
Shri Vidys Charan Shukla, and =&
Member of the other House, held the
fort till some time after three o" Clock
when the Chief Commissioner ‘'of
Delhi, Mr. A. N. Jha and the Inspec-
tor-General of Po'ice, Mr. Banerjee,
desultorily arrived. I cannot under-
stand it. Shri Jha i3 g very learned
man. Possibly he is unhappy in the
grime of the Delhi Administration.
But whepn he is the Chief Commuse
sioner, I cannot for the life of me
understand how a Deputy Minister
who had his job in Parliament—he
had a full day yesterday—could run
with g Member of Parliament from
the other House and both could hold
the fort, carry on operations even
from the Kotwall while the Chief
Commissioner was nowhere In the
picture and the Inspector General of
Police was confabulating with some=
body somewhere on, heaven knows
what particular subject.

Shri Shukla hag been very frank.
He gaid in the House earlier today
that he say a jeep burning 40 yards
from the Gurdwara, which would be
perhaps a lesser distance..,,

Shri Kapur Singh: 40 feet.

Shri H. N. Mokerjee: Whatever It
is, it is most preposterous—this kind
of thing happening. The Statesman
reporter says that Mr. Shukla had
told the reporter or somebody whom
he had heard, Frankly speaking the
authorities had not expected such =
situation to develop. . . '

The Minister In the Minls-
try of Home Affalrs (Shri Vidya
Charan Bhukla): May I clarify what
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[Shri Vidya Charan Chukla]

J said; What I said was that Delhi
being a very large city, it wag very
difficult to anticipate which particular
areg would erupt like that go that
keeping vigil in anticipation v trou-
ble in a particular area could not be
possible,

Disturbances in

Shri H. N. Mukerjee: I am
glad he has said that. [t only rein-
forces my argument. It was a char-
ming ingenuousness on the part of
an individual. I can forgive it in him,
he being comparatively a young man.
It was very very ingenuous vf him
to say so but it would be very inap-
propriate if it emanates from a Minls-
ter of Government that they did not
anticipate near about the Sisganj Gur-
dawara—which is next door to the
Kotwali, when there is a congregation
in the Gurdwara on that day—what was
going to happen. Possibly they were
too busy guarding the AICC office and
Mr. Kamaraj's pcrson. They were
‘busy in that particular area and did
not go to old Delhi where people live,
and where there are all sorts of peo-
ple, good, bad and indifferent. They
were guarding that sedate corner of
New Delhi where there are more
motor vehicles than pedestrians; they
were perhaps concentrating their for-
ces in Jantar Mantar.

very

Therefore, there has been a failure of
‘Government. A Government so adept
in repressing people’'s movements
is discovered in this capital city of
Delhi to be virtually conniving at the
most mischievous goings—on under
its very nose at Chandni Chowk and
elsewhere. It was almost lending a
helping hand to elements that thrive
-on communa] discord and would make
shambles of our secularity. We are
all concerned about maintaining the
secular character of our democracy
and it is exacily these elements whe
would make a shambles of our secu-
larity who were given a helping hand.
Who were given connlving assistance
by the Government of this country.
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My hon. friend, Shr1 Kapur Singh,
referred to the agitation of the Jan
Sangh, a sectarian, irresponsible and
dangerous agitation. But like Shri
Kapur Singh. I would say that in fair-
ness to the Jan Singh, there have been
elements in that party who have been
against it. We have discovered our
Irlend. Chaudhuri Lahri Singh, quit-
ting that party. We have seen that the
President of the All India Jan Sangh,
Shri Balraj Madhok, a former Mem-
ber of this House, went to see Sant
Fatch Singhji in the Akal Takht and
both of them embraced each other.
That wag a good thing.

But even so0, the Jan Sangh cannot
escape responsibility. And it is g very
perverse thing that government forces
in Delhi and Jan Sangh have been
found to be in connivance. Even earli-
er, in Amritsar, when sec. 144....

o) THETAR (FE)
o T § W1 qg " Td §
¥IT 9% O &9 a1l A w94 § 7 4
w8 @ T frm A FOd § S
AW FIAED |

JaTEay WEYAT ¢ WIET, WET |

Shri H. N. Mukerjee: What happen-
ed there? Sec. 144 was lifted in spite
of the opposition of the District Ma-
gistrate of Amritsar, because Chandi=
garh was contacted by some reaction-
ary communal elements in Amritsar
meetings were held and demonstration
took place which caused a lot ot
damage in that city. That is the kind
of thing which has taken place.

The Punjab Government, which is
notorious for its attitude towards the
Punjabi Suba and consequential
changes, is incapable of sgetting 1o
train those processes of inter-com-
munal unity which the Centre must
now undertake. in view of the im-
pending changes in the State struc-
ture in this region of India. In re-
gard to the Jan Sengh and similar
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organisations which carry on agita-
tions wn things like the nomenclature
of the Banaras Hindu University and
modifications there in, Government
gives way to pressure when it comes
from communal sources, when com-
munal, reactionary forces put pres-
sure, Government is very malleable,
and in Delhi they have worked almost
hand in glove with the reactionary
forces.

Shri Bade (Khargone): What has

happened in West Bengal?

Shri H. N. Mukerjee: I say this is
most unfortunate because we are at
a time when Master Tara Singh's de-
nigration in the Punjab is nearly
complete, when, instead of the com-
munal, chauvinist demand for g pure-
ly Sikh State, the principled demand
made pre-eminently by Sant Fateh
Singhji for a linguistic Punjabi Suba
has won the acceptance of the coun-
try. It is exactly at this point of
time, a very auspicious and fortunate
point of time, that these deplorable
incidents take place in this region,
and give 3 handle to the irresponsible
communal elements in this part of
our country. So, when I think of
the Punjab Government’'s role, I
wonder if it would not be right thing
for the Centre to assume responsibi-
lity till the new State on a linguistic
basig emerged in this part of India.

Trouble can be prevented not by
repression, but by principleq action
which is sure to setisfy the people;
whether it Is on the question of food
or in regard to the linguistic demand,
it is principled action which alone can
satisfy the people. Trouble can be
prevented if Government realises
that it must not rely exclusively on
its apparatus of law and order. It
must rely on the goodwill and good
sense of the people, which will be
forth coming when principled deci-
sions are taken and implemented, and
the small minority of communal-mined
miscreants are not given the kind of
encouragement which they appear to
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have received from the Administra-

tion in Delhi.

1 am concluding. Punjab is an area
about which so often recently we
have had occasion to make reference.
we have heard of it as the sword arm
of India. It is the home of a people
who are courageous and have at the
same time g childlike quality, the
home of g people who love life and
who work with golden hands, the
home of 3 people who have made the
maximum sacrifice in the fight #~r
freedom, and the maximum sacrifice
in the fight for the maintenance
of that freedom, which was seen
only in the wvery recent months,
At Jong last the hope of g State
where the Punjabi language is given
her rightful place as the people's
mother-tongue is very nearly being
realised, and it is at this point of time
that these unfortunate things happen.
At long last, apart from Punjab area
itself, the desire of the Hindi-Speak-
ing people uf Haryana for their own
Prant is within a measurable distan-
ce of fulfilment; at long last conse=
quentially on the formation of a lin-
guistic Punjabi Suba, the territory
and boundaries of Himachal Pradesh
are likely to be rationalised.  This
ig an auspicious moment. Let not the
failures and the foibles of Government
taint and mar the shape of things in
India as they are going to be cons-
tructed by our own people; let the
Government wake up to its responsi-
bility, and all should be well, but the
Government has failed in its responsi-
bility, and therefore has earned a
riprimand from the House, which is
why we support the adjournment
motion,

Shri Khadilkar (Khed): This morn-
ine when the Speaker called on
Mr. Kapur Singh to seek the permis-
sion of the House to make a motion,
I felt the Speaker was a little gene-
rous, a little indulgent towards the
Opposition.

When this matter was brought be-
fore the House and the Home Minister
made » prehensive stat t, ar-
guments were made from the Oppo-
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[Shri Khadilkar.]

sition to prove that there wasg a fail-
ure. Some of us look at problems
more objectively and not merely from
a partisan angle. When the motion on
Kerala wag brought forward or a mo-
tion on the Bengal situation was
brought forward, though we did not
appreciate the censure part of it, we
did feel that there was some urgency
for a discussion of this nature on the
floor of the House. There was sneaky
sympathy all round. Today the pic-
ture is totally different. While making
the motion that Mr. Kapur Singh had
made, he tried to give a communal
twist to it.

Shri H. N. Mukerjee: Forget it.

Shri Khadilkar: From this side are
had ts protest twice or thrice; then he
apologised and corrected himself. That
correction took a little time, To my
surprise this morning when I saw the
usual drill performed by the Opposi-
tion members, I remcmbered what
Panini once called Shva, Yuva and
Maghava, coming together. All types
of heterogencous elements standing up
together in support of a motion which
hag less of substance and no justifica-
tion whatsoever. As Mr. Mukerjee
rightly pointed ogut, we are faced with
a situation which needs very delicate
handling. If they are confused by the
gnnouncement of the Hecision as it
doesg not gpell out all the conseuen-
ces, ] would have understood it. There
was some ground Yfor argument be-
cause in this country the problem of
linguistic reorganisation has, I feel,
been handled on many occasions in a
little haphazard manner.

Shri J, B. Kripalanl; Whose fault
is it? Government cannot make up
its mind.

Shri Khadilkar: Today people are
a litile puzzled. It is natural. Punjabi
suba means Punjabi language state.
The boundaries are to be carved out.
What is left has to be organised. The
picture is not clear. It is natural that
there is @ confused atmosphere. In
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Delhi all the communities live in peace
and even in Punjab the Sikhs and
Hindus have for centuries been liv-
ing in peace. In fact in the same
family you find some have become
Sikhs  while some have remained
Hindus. Naturally, after this
announcement there is a certain
amount of uneasiness. (Interrup-
tions). What happened in Delhi yes-
terday? You may find many
mistakes in Mr. Nanda but nobody has
ever charged him of communalism. He
has proved it to this country that in
any communal situation, he rises
above the situation and dealg with it
in the most impersonal, non-communal
manner. Yestreday some incidents took
place in Delhi. On g farmer occasion,
the Opposition were ensuring the gov-
ernment for using excessive force.
This time, the sum and substance of
the adjournment motion is that the
government failed to use enough force
and shoot down some people. I would
like to ask Mr. Mukerjee, or Mr. Ma-
sani or Mr. Nath Pai: gre they con-
vinced in their heart of hearts that
yesterday Government did not use
enough force, absolutely necessary mi-
nimum force, for the maintenance of
law and order? Were they not acting
in a delicate gituation? In a very de-
licate situation where certain commu-
nal attitude of two groups was al-
ready there—let me be very frank. . .
(Interruptions.) Have some patience;
your case is weak; you have no case
at all; so at least have some patience.
One is the Akali attitude and the
other iz the Jan Sangh  attitude.
When these two communal attitudes
are there in the atmosphere, which
are likely to clash, in such a gituation,
I must say that I have studied the
whole problem. I went myself yester-
day to the bazar and found out, out
of curiosity, and I was convinced in
the evening that everything had al-
most returned to normal. Then, what
is the case that they have made out?
They have made out that at about 9
or 10 the police force was not on the
spot. May T tel] them most humbly
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that the Jan Sangh—I made enquiries
—formally took a decision at 9 p.m.
the day before yesterday night, and
then, the Government perhaps must
have got some information. That is
point number one. Then, I had a talk
with the Jan Sangh leaders, with some
of them who are here, and they as-
sured the Government that they would
see that this demonstration or protest,
hartal or whatever it is called, would
be absolutely peaceful. When  that
assurance was there, what happened?
(Interruption). Here, as Shri Hiren
Mukerjee has said, this issue before
this House is very unfortunate—a
motion for adjournment, or censure,
which has been brought before the
House. If it had been brought forward
in a different context, I would have
said something mlore constructive and
the Opposition would have come for-
ward with some constructive sugges-
tions. We must be very frank with
ourselves and with the people. 1t
is very natural that when they create
a Punjabi Suba, normally, an illi-
terate, half-educated person feeis,
“Oh, it is going to be a State of the
Sikhs.” You cannot blame him; as
one man put it, it will be a State
without a barber shop. They are
so to say, trying to ridicule it. (In-
terruption).

Shri P. Venkatasubbalah (Adoni):
He should not say such things on the
floor of the House.

Mr. Deputy-Speaker: Drder,' '_ m'-ilier‘

Shri Ehadilkar; But I am not tak-
ing it from that angle. (Interruption).
In such an atmosphere, when we par-
ticularly agitated for the creation of a
unilingual Maharashtra State, we had
started it for the formation of g lan-
guage State. So, in this creation of
a Punjabi Suba, a Punpabi State, it
must be made very clear to the peo-
ple of Punjab, to the people of Haria-
na, all over, that js a language Stat=
and that it is not a Sikh State. That
is point number one, which is very
important.

Now what happened yesterday 1 ex-
pected, apprehanded, more danger,

when I moved about, but T felt that
what little had happened—and it was
checked at the proper time, the
action wag timely—it wag checked by
proper action by ithe Government, and
such g thing should not be repeated
anywhere élse. 'The minds of the
people must be disabused of this idea,
that jt ig likely to ultimately reduce
itself to a communal State like =&
Sikh. No; the responsibility—I must
be frank—the responsibility lies with
those who have agitated for it. They
must take the responsibility. They
must assure every minority group uf
languages in that State, if they want
to function in a democratic set-up,
that “here we are; there would not
be any sense of inferiority; there will
be no second-rate citizenship in thls
State; whatever your mother-tongue,
you will be equally treated, on an
equal footing.” That must be told
on every occasion, and it is the res-
ponsibility of the Sikh leadership at
this juncture. The Congress has taken
the decision and the Government will
have to process it. But after taking
that decision, which is fully justified.
we must go ahead. It was a hang-over
of the past; it ought to have been done
long ago. But with all this, it is the
responsibility of the Sikh leadership
now to assure all the communities, and
particularly the non-Punjabi gpeaking
communities again and again, with In-
sistence, with persuasion, and carry
conviction to them, by their own ac-
tion. Even if you feel disturbed emo-
tionally, you must remember that Jan-
guage is an elemental force, which we
have seen in this country. People
would be g little disturbed; when they
get g little disturbed, you must assu-
age them. It is no use bringing for-
ward a censure motion. Shri Kapur
Singh rightly feels proud that the
Punjabi language has been installed
as one of the languages at State level
and g new Punjabi-speaking State has
been created. He must go to the peo-
ple, go to the Hindus, and with what-
ever persuasion he can command, tell
them, “it is not a Sikh State; beware;
it is going to be Punjabi State; all
communities will live here in the
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[Shri Khadilkar]
same surroundings. We do not want
to disturb the communal life, the
family life.” You must tell them that
this is not a question of segregation
(Interruption). In a cheap manner,
they try to take a common attitude
against certain policies of the Govern-
ment. As the Prime Minister said, it
is a pre-election strategy (Interrup-
tions).

T suggest that this motion before
the House sh'ould be treated with the
greatest contempt and not merely de-
feated, because it is a sinister attempt
to create g situation to blame the
government, when the Government is
acting with firmness and using just
that amount of force which ig requir-
ed to maintain law and order. In this
atmosphere, when the Home Ministry
and the police guthorities have acted
with commendable restraint, the op-
position members condemn them, say-
ing “Oh, they did not go to the spot
immediately. As soon as they saw a
little smoke, they did not shoot or
start g lathi charge”. That is the con-
tention of the Opposition which is ridi=
culous. Responsible people from the
PSP and the Communist Party and
Mr. Ranga should fee] ashamed  at
joining  hands with such g sinister
move.

With these words, I condemn this
motion.

sft AT il e
CFER qEaT e
aed R weefa i & S

JUTeAw  WENEE, W §F A
Ry ¥ oAew i § o omE ¥
wrT 9= &Y Y arewariae aera
&1 & w9 & A O AT SR
wigaTg. & wredty s g9 avEfas
g, ot & Iw B anewEfaE wg
wTe ag T areRifeE § ) ¥
¥ far widw 9 &9 % gEeman
ot ferg wgwr w7 § gt furd, AEw-
am AR fam W s & &9 §
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% §9 weEl AW s gy, TEA
v T 39 & w71 fF § AW
o gt g &1 fadw v €, T
g foere AT ot gan e R

.. (vmaw@A) L

R A1 gT A | T T A GAT
9T ¥ g gt W BT AT a6 X
FO FETA T WA ¥ A R Y

v AAAYT geew c TER # T
L

Y oA 0 W § &g
Y T, W e g o

AR 9 §Y FY T ¥ g9 AT
T Hg R Y fr oo AT g o #
g9, 9T gA-wqET g7 § Su fadm
¥ gra woi § A aEm ot -
VAR E Ao ¥ AR fed ¥
T wear A ot g g & fade
¥ oty R §, T fod et g
T2 T | qGP _AAT 7% F 7 0
w1 §A E o7 Agi T A A 0w
qeATC qATE, WO 5 ¥ NGHW aEar
ofr vy fog & Fa7 5 e wir
fog ¥ woAT aeET AT | wAT T
T O T AT T TR WA, A
gz ¥ aa #1 we foan § T ofta

g | T AR L A 9T gERET
quf W I ¥ uF sfe A Ty
sz af, foay walt www gy 43 §
ST Wt gear ifgd

w1 TR W Ay § feoagi &
qRT G Wi ¢ § WTORD S S
aar § 1 fg wEew & wv e dow
wrerar ¥ wew fagrer mm, ownf
e # oF T §) Td A
AT & q87 & o7 <gT 97 ot Te-
TR ¥ /Y et o = §r R T
T, HA 9 T o fee
HTEHT AT G, THH TSI A AT |
ATAHE FiE g gfwg g, fow # s-6
Y AT q9mEl g gr 1 &
frde w0 aeEr . fe w9 TR
o 7 el gt T F fadr w0
qEart & afaemn ol g ¥ & W
W g | [ER #§ g W s
wifr 8% & forr a2, Sfwwr 7t &
ST T FAA § WX T TR
¥ a9 AT AT F GEAT BT @
¥ fory i, ot sy & fa ¥ sl
oy & & fremrt woEr mr W)
F ot o firemme € o

MG ARIEW, AEH #1 qCH
¥ W a9, St W faeet ST
¥ weeT § @ we W 9T R,
IER i frge qeam g @
¥ IEA U ¥ g wr T
F | S AW ATH g 47 Wt
qadl wEw &M W ¥ IEA
g 71 amn e, Bfer o=t 0y
#ifs & fF &1 qa= oo &1 ¥ W
w4 & ®1, #§ 37 ¥ qoar g_ 1§ Fowd
#fwma g e, e ¥ frea o,
ag &4 79 f6a & wan, w1 a1 8y |
FT | 5 &9 & w07 TTagr, sfton,
fremedl Wi wfed 71, T wT OF
%W gwwa § o %t famg @
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[t TrirETE]

WY § | weow WEEA, § WI9HT §4T
¥ frdew v amgen g fF wiw oo
dar e, wgi feg gq o ¥
& forr = &1 q@g o ¥ wwAT fAx
feqr, %41 Su%F TIF F wATAT @
qATEr AT qOE § 1 g a% g
g1 q A7 FAw g, ¥ I fawwa
faars g, afew ag a7 fr —

U T[T ST T G T FT
=t Wyt fRg - W @ AR

off TR ;. TH WEAT F)
AT 9 w9 O " Prar ar wr
g9 wmowt fawara feemd €, Sumems
qgRT, a7 9 Gar fasy Adi A%
aTar | AMFT gig grn ¥ aw faAy
fewelt # 7 9@ 77 @ T@H AT 1,
foaar wmed ag qaw a1, far ¥
13 & fordr o frera aret a0 /& =T
FO 798 17 GF W T HIYQT IR
€ T Aq ey F A oA OF 1%
T FY Taer oY AT I A ) AT
9, g% gfaw & o faur, ag 7= 1
qEATE |

# g qTOAT ewre T® W faena
wrgat g f& wafaai £ g ot i g,
ag faegw amw@far § 1wt @A
Tt ¥g @ ¥ a1 g, wi§ 7w @
9 fF ag war & srae 9T & ) i
TEAY AT 7L T3, IOF1 93 T 3G
A |TaET AT gET T ae wige &
90 wfawa wes dFa AT fg=r & &)
wrwr w12 feal & aro fg=t # & 9w
SO FAET T AT Teqet # §
7g ) U WYY UF WA 4GP wrar
qr—ATT 91X 3% fowr a1 91 Wit
Iq9 §9 qar o femm  fom
o 7 fgg arfa & dr-wrs W qq ¥
ag w7 I s g fgg g g
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¥ wgAT Wgan g fr war 9y qonay ga
#1 air oiffemw Wt & gt
Y &, 3a1 7 wiw fadh g < & wRT
¥ Y faarerelt & fir g ooy g &t ?
T A€ I 9T 3G WMT AT F
qiT &%, Mg § I9aT 1 qF K1
qrer AT gy | ST g ag T
gt ¥ fawet &

Shri Shashi Ramjan (Pupri): Sir,
I rise on a point of order, He s
not speaking on the motion before
the House, the question of Law and
order. He is describing the old
story.

oft TRmTE & o da
g frda v g § fr afs mo o
auwd § i ag swar & wiv § ay e
gATE 1 FAAT FY TF A1 Tg AT
fr dorer FY SET §9 AT AL A T8
% far ag @ wget & T Iy qiq Y
WT9FT GAAT G |

Shri Shashi Ranjan:
about my point of order?

Mr. Deputy-Speaker: Under what
rule is he raising it?

Shri Shashi Ranjan: TUnder rule
376. The discussion is........ (In-
terruptions).

Mr. Deputy-Speaker:
point of order.

oy TRwraA 0 gw amga £ fF
TH IR F1 A9 F AH | TE A FD
WY g & gt § AE gAT &, R F
TIZT gAT & 1 wad faoee wiw )
T THH TAHT TT F1E AIRHT 4T, 7O
®Y% a7 &1 I% Fiet 9 ;AT Y, Hfrw
e A § A I oA faw
FTAT ATIEd |
Shri Shashi Ranjan: Sir, I am rais-

ing it about “the business before the
House."”

Sir, what

There is no
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st OO - WTEET qTaieg
#T GCF & wHFEL A qqy g7 ® 7%
% R # g & |rew AT w1
T AT I &Y ag Ger A fr
faeelt # WY @0y FTdATEY T, 78 A
TG AT § T qrafag & oW &
HIETC I EATE. . .

IR WERT : TE WA G 8,
" &fsy |

st a¥mOwT 0 IR0 g6 OF
o1aR e faar 8, Tag meT graieg
fafaar 12 §, agifs o [enw saaw
FAZr 9T gaar wfagrT g ) a9 |
vafedr gw 97T Y wend gy vE
WITHT SR g AW WaT ¢ | AT
a & 7% ufe w1 oot gar | dar HI1§
TeREr ¥ 7€ ? wT & W v A
TERE! T 9§ | 91T WG T AT AT
faseft snar &1 a1 W F FT AT & |
afra sgia A€t | ot g g
27 fog aga 999 R ¥ | 79 ¥ 98 a1gT
TAFTR Y | g qw § g7 fa gt
w1 F1 gif ag =t & Y ot faa®k aw=
frr & gw su® qaTay § ¥ Tw
T faaraTa g, ..

&t ¥z1 ey (97m): faege s
@ & | 98 sar A AT g .

st TRvaTR ¢ WY 5T W A1
RE IR

ot @z e o fegar |z . ..

oY TR g AT gal
| AT

Y xz7 fag : W9 awaE 7@ E
Al § 1 & it L L

5698

&t THETA |9 99418 0
Ermzamy g

Shri Shashi Ranjan: Had you
stopped him, this scene  would not
have arisen: I pray that the whole
thing should be expunged. It is nol
consistent with the Rules of Proce-
dure of the House.

Mr. Deputy-Speaker: Shri A. P.
8harma. 1 request hon. Members not
to take more than 10 minutes.

sff Twdwe grew  (TITEET)
T WE R, ST T A A weat
& Tg mue ¥ s g area & fardr |

Y frr oW (FiET) AT A
qeenT § ?

S| THAAE gy . NOI AT &
AT A2 § | T ER AT /) AT
TTRIE

st frm Ao g 9T A AT
qATH | g o 2

off THEEE qEY  TH A o
AIRET ALF A QIOAT | 37T FHAMMT FAT
g ?

st Wo o WA (FHWI) : IuTEAA
T, FHE T @RE § DA g0
gart wrE anfeas awe ¥ g T
& 30w wwe feam & fe oo
O & gETE gET Fq fag A
™ FA & qIHA Sy R g, Sawr
i Ste fgiw a7 fre a
¥ femr &1 & ag sgar wmear § f
G @ ¥ FE wmvad maw At gt
1| W T TEAIT SEY R AE
g Wt mar o & 9w ¥ gEa™
Fon€ af fr, gEa & fow am
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[ﬁ( To Ho !mf]
1 oW frar mar qr T frg
Tog ¥ feeet § gt mrdt gf —

st wnft ™ T (weEw)
ST aUh ¥ WY wmar At )

=t Wo o ¥t : tzﬁm W
uyrvad i gur g1 AR g
w1 oY gwd 7 e gt qadt ¥ fwar
a1 g fau v & w9 @ &
WA RE wvad wrew Al T
WE S g i fF Mwmag®
o odw g § o ¥ srqerear
fav W A e &, FAA AW
w3 gt ¢, A " AT T W AR
Y 9 aifeat §, @ gEwfas arfeat
& o @t wlafrarardy  wifeat &
¥ @9 UF g AW E, OF {1 A W

g & A9 w@T B
ste  fgt  wadft ¥ fogwed
TitdTE FY A FE & 1 9mA

e famed getiy @ aw
wg & | e & 9y Fgm W §
fe srgt a% T fooaeed getiea
W waTE § a1 Fgfaee fawnd
ut¥zg %1 garer § a1 fied - fogem-
T8 oetizes w1 ogaw § a1 &
farst  gefiiizg &1 T § ¥
Tt ¥ it fogwwedr oefrdiea o
¥ uF § 0T 9% OF & aeex gar
g & 0 3w § g7w) saEen @, WY
sETqT 99 @Y g, IEF s fear
X W F oRT TEaE heTg
i Ik AT TAAaw W@ g
feg g 1

‘;ﬁg

fesdlt & weae o wwadr gh
t % waw § ge A sgr ol
g 1@ g@ ¥ O fat ¥ e
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& Fe ot =9 gf & oK wromr
¢ fr s sdwfon S e
o § SeaT aog & @ g T TR
aqw ¥ wft 1 wuk @9 AW

T g,

wal @, SRR wRag g & fw
g du¥ g wrw & A @ W ®rf
TE WIS RN ¥ ) TW ¥ T e §
ww o ® qg 9 g 5 e
smwifell W7 wing o dgwT ]
IR § WHSET ATAT GgAE | A1
1< a8 Fg 5 s sEwfol ¥
sfr ag Saen frar & wafad 3w ¥
TeRdl Gt § ag faegw ma g0
ag ady s Fga § 91 9w fw s
¥ fadet § 9 g g ¥ fdy
£ oY g1 WY ¥ wraer 9B $T HYAY
w1 Torfos weTwTE § 9 ife-
fevm 9% CHATEENE & @A)
T T
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& 9w ¥ 7g w1 mn § f faeelt Y o
ofgm & ar M AL  a® & gt
g TS W O F 1w TRl
*Y gar A€ FAY 1 g AT s
€7 v o ag € v gfem =
foadr wiea &1 wavy 71 Sfed ar
v gferg £ foreeft area ot wrfgd
bt S%  Fg & gafaw
gfeq & gadt arFa gl FTg | W
FY qran € & s oft a1 & 8 faT
ugR wF dme § qEad gé 4, gt 9
ot sfaframamd s & TEadr £ A
YT IEET AT AT FT FfwE T
¥ &), feaf ox #1914 £ gEIC A
wiferw Y, aw s frr @y agt 9%
o aml 7 faew qw P ot
& aowr £ aon ¥ savedt gy W g
gferw agr ax AR LG § 1w
ITH a1 A g7 TEAE FOT § W
wmt ®1 TEwdt F@ & fae Senfeg
w3 § | Wi gEdr avs a9 gfew agi 9
et § S feamers wyfoat 1 O
Ft Fifew ¥ ¥ 4T # o oA
sifow ¥ & a1 Y faeerdr §  gfe
et #T @Y & 1 e ofx ofew
T T ¥ T ¥ ¥ wfew w7 wEe
farr s @ wifa w1 @R ¥ fag
a1 SERT WY §e7 WTHEAT F1 AT
...

off Tt et ((THEAEE )
ogt 7x gt & s avet Wy freman
wraT § @t oY ¥o A frarem g

st Wo Ho FHT * AV TR W @
SgET IR Wwag ¥ ‘= F
AR T § , AIRIET AHTAT WG §
37 ¥ ww e gy § o Y § qf
FTAT AET & | IR WA FHATL HT
qar gt & 1 & 9 § OF fre A
& i wY wewaT U, few aw@ ¥
qF WA ay fer s et o W

e ¥ |1 Y § JH aw ¥ gy WY oA
g fe & Sl &7 #1q o i o oy §
I ¥ wow ¥ a1 feafa ==t smoet )
T ¢ 59 %1 weE ag ¥ A g
Wt 5 dar gafed sREF oo s
1% 7T ITH qF & g g, §
fFdymauowar Fyqamead & &
%8 gifee ¥Tq | o7 2w H et
g1 O T4 T gifew w7 TRy {1
T ARt % AT ¥ AW @, dw
% ot geraeT FTow @ & & g
H{NT ¥ WETC 9T &g g f f§
sfafwarardt &t 51 dc Ew At &
it farret wifegi § saF1 H1E T wrt
AT AE € | T ATy ¥ ana
1 9T g¢ fF w g & el
F1 ¥ w1 A€ ¥ 699 § WA
FATIT TWIRH AT FAE |

& ourer wRg AE WA ATEEr
£\ & wgar wrgan § R s e fet
1 ol & 3w ¥ g TEgd dar
FO &0 ar g fain T= arel &
& 1 fatneft mifeat & fre ow e o
farar smg YT o ¥ 39 an fedr ok
TR ¥ Al ey § W qw F Ak
A A & e dwe fean
sy afreaa @ & fF g A de
frmmamg AN fFsqad *7 awa *1
AT F T 3w F syaeqT ¥IOW @AT
argt & 1 xafad serers g,
Ko Hag sgnagwg F @
T WY HVGT JE wwwAT Anfed fs o
WHFWFE ¥ Faga A
dgo ¢ fr 2w & gea< At sormaifas
Fak § , < TWnRfew ¥gEw § ww
AqE & WAt wiE w7 wrowTew fwar
&3 | AT H HT, T9 F wrowew Y,
wte fadxrr | Sfr wo @ W g
W % FF) xEy IW R weEor
L GRS i Ll U
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[t w0 50 ],

Y WT F Are K qg agAr Aamgan §
fe #% g 3 vl Hdwr 5 afem-
FT HIgT A WY FgT, TH TEWE H A}
FET Y fog 7 a2 & aA <
TR T §Y A o iy afer ww
F1 Feve # gfee ¥ Tt wfgy

Shri Surendranath Dwivedy (Ken-
drapara): 1 think the issues involved
in the adjournment motion are [ar
more serious and if situations are al-
lowed to develop in the manner as
they have happened in quick succes-
sion in different partg of the country,
the very security and the secularisin
of this country would be threatened.
They will have more far-reaching
consequences than what we are dis-
cussing today. I would, therefore, have
liked if cheap speeches like Mr. Kha-
dilkar's were not made in this House
while discussing this. Of course, he
has specialised himself in that art
and nobody could prevent him; when-
ever occasion comes, he ghows him-
self.

Here a question has arisen whether
this was g proper occasion to censure
the Government. It has been stated
that the allegation now is that, iu
Delhi, while meeting the situation the
Government did not use the maximum
force which was necessary whereas on
other vceasions it has been alleged
that Government have been using the
maximum force—Government have
been accused of using the maximum
force. Anyway, this is beside the
point.

The whole question is that, as has
been admitted by Mr. Kadilkar him-
self, last night at 9.30 p.m.—probably
he was a special invitee to the con-
fabulation of Jan  Sangh—the Jan
Sangh, which gave a call for this agi-
tation, for this hartal, assured that
they would not have anything to do
with any violent demonstration what-
soever. If that was the information
with the Government, may I know
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what steps did they take to prevent
any such action knowing fully well
that the political party which was
responsible for this hartal was not for
it? If one goes through the reporrs
that have been published in the Press,
it ig evident that the Jan Sangh flags
were there, but the Jan Sangh leaders
were nowhere to be found gnd thal
the hooligans took the leadership of
the whole situation. There wag a fight
going on for about three or four hours
near the Gurdwara and at the door-
steps of Kotwali, Yet, no steps were
taken; no police was there to prevent
them. With the emergency powere
with all the powers of detention, etc.,
in their hands, why did the Govern-
ment not round up all these hooligans
and goonda elements? Did they not
anticipate that things would take such
a serious turn, with al]l the experience
that we have of the happenings in
different parts of the country in  re-
cent days? Was it not the necessary
or the primary duty of the adminis-
tration and the police to arrest such
persons so that they could not take
advantage of the situation? Here was
the gross failure of Government. Stiil,
Members come up here and say that
the Government acted very wisely and
with restraint. This ig the cardinal
point that they have been unable to
protect the life and property of the
citizens of this country. The police was
corrupted and was negligent, as has
been evident in this case speclally. In
fact, there have been charges against
the Delhj police not merely now but
even before; charge have been level-
led against the Delhi police by res-
ponsible persons that they conn-ved at
communa] elements.

I hold no brief for the Jan Sangh.
They are responsible for what they
are doing. This was a very delicale
matter and they should not have ex-
ploited this occasion to engineer trou-
ble in this country which ultimately
might threaten the very secular basis
of our society. But, at the same time,
it must be made clear that [t does
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not necessarily follow from what the
Jan Sangh did or what the Jan Sangi
had proposed to do, that the peopie
will not agitate. It is wrong to say
that since they started the agitation
and they had called for a har:al the
consequences will be borne by them
and the whole thing would be their
responsibility. Shri Khadilkar was
cloguent in saying that those people
who gtarted this, if they could not give
any security to the minorities, were
responsible. Shri Khadilkar is now a
turn-coat because he has gone to il
Congress. I hope he has not, however,
forgotten what happened in Mahare-
shtra and Gujarat; he was one of those
persons responsible for the agitation
that started in Maharashtrg and Gu-

jarat. We have every right to  start
agitation and organise agitation
against injustice, against oppressiun:

people must have freedom for demo-
cratic expression to their aspirstions
and feelings, That is the cardinal
principle. Therefore, it is wrong to
say that because the hartal was orga-
nised, therefore, the consequences and
the responsibility must necessarily full
on those who had done this.

As has been very emphatically stat-
ed in this House this morning by
Acharya Kripalani, if in a democratic
country when there is injustice peo-
ple do not agitate, and we do not agi-
{ate and we do not organise hartals,
and if there is no democratic and
organised expression against injustices
then democracy cannot exist in this
country, and neither can il progress.

Shri Bhagwat Jha Azad (Bhagal-
pur): But there should not be hooli-
ganism and burning of trains and \iov-
ernment property.

Shri Suremdranath Dwivedy: If
there is hooliganism, let ug condemn
it by all means. I have repealedly
stated go in this House. While parti~
cipating on the adjournment motion
relating to the situation in West Ben-
gal T had caid that nobtody in  his
censes would ever agree that we
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should take to viclence in order tg get
vur demands accepted; and violence
shiould be condemned by all sections.
Why are these things happening? Who
is responsible? That is the main ques-
tion. Is it not a fact that because of
the policies that Government are pur-
suing, and because of the attitude and
approach they have to different prob-
lems, situatlions are taking guch turns?

Take this queslion of the Punjabi
Suba. Or take the question of Maha-
rashtra and Gujarat. Always, Govern-
ment vacillate, delay and unless some
violent movement, riot or something
comes up somewhere, Government will
not come to a decision. That is res-
ponsible for these elements, whoever
they may be, organising such things.
Government gre mainly responsible for
this sort of affairs. Take the case of
the Punjabi Suba for instance. Why
is the Jan Sangh agitating? The Cong-
ress people accuse others, and the
Prime Minister had the cheek to say
that because it was the pre-election
year, all these agitations were going
on. I aocuse them that because it is
the pre-election year and because they
want to take advantage of the Pun-
jabi Suba, when the Parliamentary
Committee is meeting, when there is
a Cabinet Sub-committee, it was the
Congress Working Committee which
came out with a decision, which has
resulted in these disturbances all
over the country.

Some hon. Members: No, no.

Shri Surendranath Dwivedy: They
did not want that the whole Parlia-
ment should take the responsibility,
because the Parliamentary Committee
was sitting, and the Jan Sangh re-
presentatives  were there on that
committee, The Committee wag crying
for g co-operative solution. Probably
it would have been able to bring for-
ward some acceptable solution. But
the Congress Working Committee did
not wait for that occasion.

Shri P. K. Deo (Kalahandi): They
sabotaged it.
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Shri Surendranath Dwivedy: They
came forward with g decision that out
of the present Punjab, Punjabi-speak-
ing State should be formed.

An hon. Member: What is wrong?

Shri Swrendranath Dwivedy: What
would happen to the vther areas? It
creates all sorts of difficulties. Tt arou-
ses suspicion in the minds of people.
If anybody is exploiting the present
situation, it is the Government.

Again about this Punjabi Suba, let
us make this very clear. It was impro-
per for the Conggress Working Com-
mittee nol to have  waited till the
Parliamentary Committee and the Ca-
binet Sub-Committee had come to a
decision. If they had anything in mind
they could have given their direction
to the Congresg Members on the Com-
mittee, in the Party, in the Cabinetl
and elsewhere. Bul here the Prime
Minister says before the Committce
comes o any conclusion that whalever
decision the Congress Working Com-
mittee takes, it will be binding on
the Government,

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): No, Sir.

Shri Surendranath Dwivedy: She
has stated it in so many words, that
whatever decision the Congress work-
ing Committee takes, it will be bind-
ing on the Government,

Therefore, my point is who is under-
mining the authority of Parliament
and the constituted Government? Po-
litical considerations are the main
considerationg for this Government.
That is why all this trouble.

As regards Punjabi Suba, let us not
stop here. Having taken a decision, as
early as possible let Government come
forward with its decision on this mat-
ter, and belore doing that....

Shri J. B. Kripalani: Concrete pro-
posals.
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Shri Surendranath Dwivedy: Con-
crete proposals should be brought for-
ward, May be we carve out the
Punjabi-speaking regions into a sepa=-
rate State, But what about the other
areas also, Hariana? Let us not invite
trouble again. We should make it
clear that Hariana if it is only carved
out of the present Punjab, will not be
a viable state. Therefore, it is neces-
sary that other areas of UP and Delhi
should be combined together with it
to make it a viable state.

Some hon. Members: No, no.

Shri Surendranath Dwivedy: 1 tell
you, do noc delay this decision. Other-
wise, you may invite further trouble.
If you want to avoid trouble, make it
a perfect thing. The matter should be
approached from all aspects. Ag re-
gards the other areas, the hilly areas,
they may be atltuched to  Himachal
Pradesh. There is no disagreement on
that point.

Therelore, on this whole question,
Goverament must approach the prob-
lem from all aspects, take the people
into confidence, discuss matters with
them and try for a peaceful settle-
ment. But if Government try in the
way they are doing it now, that is,
doing it for political considerations,
then there is bound to be trouble and
on that account, Government sghould
be censured. We are perfectly right in
supporling this censure motion on
this occasion.

st o fro qarfee (see)
fecdt 1w wrgw, # @7 wer wEM
aigat f fommt f5 e fas w0 &
awr & ¥ 1 & gewar § e e
wIT A, 9% a@T w7 qE 5 TR
i uaEfE JEwr g0 aefiT gl
T A & 77 gk faq e T
ghTT 1 OF arw famge aw & 5 firg
W fire orow & wEAr Al ATy
fegi st arag g ? & @
T AT §rwr f e ogw ww 0% ff
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& fomd oY 7gr fegmar a1y @) Y
45 mrer ag & 7 formy @7 o

P, Y, arafy, fg w1 e e,
it (R oA CE R Ci g ol

T A0 WA ¥ 45 g g 1 wfAT &
we agh @ey mET g, aw doy g
Tgt I=TE W W | gfew 9T AT wer
mt ATFAY ¥ Aaifeers, Tefafrsw
o ot T T T g o de A AR
gt | W gz &t & W7 A fow awi
Toq w7 & FrgT ot g fag
A S TEIA WEaA § o Al
gt 9% NG &Y @ a1 WY AR AR
# agi fowm ol gay fog A9 @
forgit fr oo fag wwmil & o g
%) gagiwdz AT R
T AT gH A §B 3F ) /T A
gt ¥t wlx waT oy Aserw dav
W ¥ ¥ g Tw aw ¥ fammy
& fr gF wa & woar 9w we
gwaed ¥ g darT o € 1 qamw &
WX T o 1% e fog ¥ o
o & w17 & 9w @ fow aF
¥ ww 7 fawr < gm0 waw fn
qE WI EF A1 &1 947 & 5 gw gmow
# a9t A% A gy oa @
T gue At f=T % @At A §
R 77 917 faqga 317 § 8w ¥
®EAT OF ded@ ¥AET grir WiT A W
T H WE AT O wgar § vt
BT a7 7Y ¢, wFS Wew wy avay A §
T fom a€i% ¥ et ot #Y wmar
WAt § 9w A ¥ K W 35 Al ¥
THRT et TR @t &8 wEwr
T F RE FIGT @ |

HE WEE FHT B G AT
AT {1 % & Avas(z K 3@ w7 @
F & 5z ot & grama fawge v

gT & | W oy Ay wrf dws
TS 5% 0F a1 ¥ & g oK q8
g9 91T &1 3@ W g FEX gu,
Y e Wt 91T e SHe @
¥ew & o wT & 08 g g
& I AT W ot WA F w1
wifF agr awmr ® ¥Tw Twy ¥
fore &é g 7Y & FF g T ¥ IFwAT
%Y ary fF agt M= IS 917, AT
ot F1% Qefafrdws & fam st
ar 7Y & wore flt g am & wmow
%0 fear sy ot ag oF = AT
T A gfm 3 A w=rE w gfea
# AR & @ qnn & fae i g
w12 o i § 9y v Mgt ¥ sava
AT E | WF AIETEl ¥ 6 W &
T 97 10 TR OF FHAGLT WA
THTH A qE FOH W< 45 oA 8§,
gfere %1 Qefafredom &1, fedt sfawc
F1 AR #7 # 78 fHH F@T
W 11 aF TAAY G T NG w7
FqT FET FT FEA T 7w q2 foran
AT & IY AT w1 Frar omar & arEr
¥ vu¥r fo% aga sumer &€ & W
&% g g s agh w1 gara A
T IR W § w67 A f
¥ 39 o wiar w@at § W g miw
¥ gw at3 F1 91 A0fEC TR
arq & a Wy fge feer 7 fat
ITH | K guww g fr aerc ¥ 9
7% 7 § gm fafteex & oo o
goawd & | ag wilsdt FEET ¥
wir § 1 g% fomre ¥ 3% st qmw
TAMH T § AT FF F w1 q@qwn
21 ¥ ag qew aa gafen T wga
& FORIT FY a@ATH FAT ATEAT E |
& Y ag st ¢ fr wae e A
7 oy g1, g fe7 g feww &) a7
A TE WY TAET FAT GHAT ?
T EF 4 A F FTOT K AT agr
szt aiga foeetr fefors & 7 e
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[=f mo fo warfRz]
frar @t o & gfers 7 gdi Y
ara fed & amea <At o 1fem &
F1 5wz e 7 s A e
e S &7 STAN | §E 4 &4 &0
| &1 fov g dawr i ) gmR T
5 70-80 wigHr aifsa) ¥ gAY &1
av @ A, T AT A1 ogE A
AT R IEy anx yfee wd
o am Al & gras g4 fawrar
g o fom ot & ag wom w7, @
&1, T F1¢ T agIgL 7l § fF 97 T
T T K FEE ) g WA
AiEt & Yar o W & 9¢ qFEAT
qfeq ate wid, A1 3 S W FT
FET AT F WA

11 T T 999 ® I @,
WL g qN A gFE A s A )
ot g fFT gad 97 gFHl A1 7
W1 | 94 WA X A @ gq &,
AfF FT & T £ AT FTARLE
afedt ®1T gat At §1 q2T W R )
T wawa 1% g 6 gEea A
AR TEY qF—ag AT FFA 9 avar
T KT WA A a9 & fAw s
gt | AfET FF 2 I TF OR-0F
IHA FT AAAT FL A 04T, & I9
T qferd Ff 4F 7 AIC-A1E AT AR
KT F FT TF grew Faman ™ |
T gAE ¥ T FT ATF AT A IF
gfee & a1 T gOaTH AgF F aFar
ot f ag 9% ¥ Tra &1, 37 SFA H,
wm & ?

¥ guwar g fs swew &1 A1 gEn
q gEReET g€ § | W SAET w1
qg WRae AT 41 ff T80 R w0 g,
HZ-HTT §Y, WY W Jgi 9¢ A
g ok 2, gEr wark vk e W
Fedt faar mar @, A gEET WaA
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7¢ & fF aEw w Aeg § FTeTET
gifee g & %1 | a1 @ Sy
w2 f saw1 wwez @ afr o, Afew
W I AFAT AET 91, &1 IR -
arat % g€

TETA WA & FqTEg A6
oF Oy Tfaw gedt & 99 gataa g,
farat araa F¢7 9T € TEERT,
form & w1 Al TX TR AR
¥ gt e fear & 1 & wer Srgar
g fs ggxr afqmar  72-19T @R
gT JFA ATl & IW ATF FE @
A FTHAET TgY F@7 Mfgran

TEIX & ATAA ATET AT TF AL
oz T mf §, 7% OF ¥
uTfee<, OF TAFW Za#W wIfmaT &7
oy, foas st & oy 97 9T |
wOA! ATHT F W@ A ATAT EAA
% fau @maT a1 | &g TER § oA
qAT-ATS ¥ HEEH q1 KT AEL IA A
FX =T & TE | EEA Egarr &
T i WY w13, B FE WY OF
oty Wt ¥, fowey OF qT ET ¥
oo T g, fAaw @ @ Ay
g 9 efw e mr g fF oag Bk
M R AR T A

oat e & 7 ¥ w7 8, W aee
wefrw ag 7t & Fe & Firelt ) 371 %
a1 faet &1 woT T, SfET g
1w g, FASI g gHEAT ST |
¢ ey & ang ag A oo Ay,
afew gE®T TFEET T AT
WATT A FE FT GATT G &1 FFaT
¢ e o &t & gFW waTg, TFE
wwIfdl €1 G ¥ wEF FT I,
a1 & wrowt aw  frmmar Swear g fF
frew wis-xw arer § wwifergi 7 WY
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WY THAT GET §T A5AT § | & wAwan
g & 3@ WY & Tz ¥ I 39
gife & fFar & | 97 & ey
frftgatmea s g Ay, forw 2
AT T /T aO%r weeaT< fwar §
I§ a7 wwrfal s e qEe
T agwmr §

¥ ey & gl w, 9 & dee
Tz ¥ Az §, a9 T & Tanfon
FE fF 7 37 a0 w7 A9, A
wT & 97¢, 19, 919 9 wEIfenl A
TS g% OF WONE 4 | TARI WY
T g, § §8 gifee 7 57 g% W
A aEY ATy WY 3 gfaw A
FLERT, FGIw 30 A AGAT wHA FAH
WA ¢ | W § A ¥ B AW
& W §EE & AqaT ST & ar
37 F1 gg a1 Wr A7 @AY Tl fw
F9 37 ® WY gy fogem & &
wwdt §— a¢ gt wwar fx 97 A
g A areft @, Afew wwT gy ot
w1, & 1@ ¥ o avoea K A g
— A dAT i e @R §,
W ¥ AS aw 97 & qnOr ;g |
w7 aed & fir 9w aww o T )
& 7w andt oft 98 T adt e
EATe FoT fR ®g ¥ ¥, At At
o, 39 & I8 I 7¥ T W " 0
W ATel w1 FAOAT 40 o F Bwr
o a0% J T & aw we )

™ 3199 & g9 & ak ¥ fi5®
g, Fea gt o ag faea 7t aa
o &, TR A wfewr & oAt e
wiE fo wE gu, 99 ¥ A ad
FAw Fow a1 AE gw, awt 9%
Rt M am swdarg 1 W &
THET ¥ et oF fo A1 TN A EY
ferardt o grwafosar & S
LR AL U
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TH a9 & AT & fF 1956 W
FAH F EOTE wEa< X gar | &
el 32 &1 JTTIT 97 | W A
wETfegl ST ATEy qet & I w
wepe famrer 1 ST & ATt w ¥ fw
“fog-fom e, fammr”, W
FF A ¥ 6 gae & figems fwmer
W gMR TE GIT H ¥ I3 HT oW
gy ay | § =T o ar {#F ofew o
w§ R1E e & @ara gag W
SET 98T 8 | T IF AN 96 Wi,
&t % § g9 9 w7 I g (% F
gAY AT W ged W | §E AT
T wEe F AT gR qEW &
s o7 | & § AT ivfag w1
Wl w9 fasmr w1 =89 F fawi
1 W) o 97 fasmn o § @2 grow
w7 mi & w9w 3 adag #

g @

ae & airk wert Y g g
% oF g awi WIE ) & § gar
quTe §21 g1 oA a7 v & e &
w9 %1 | 8 TF; F HIH 5F THiA B
BT g f faeeft & o1 wrkam g &,
7 for = g 1 & WsT wrad &
ol o Fo Tgar § & § a7 am
gm fafaet v & 7 e &, afew &
Tz« Fifow w7 ae 5 AT ow
ATATHTO U TAT, A OWTH H
TATHES FIA AT AE B AT | W
T ¥ g T F1H WG &g ¥ T8

oY e e (i)
Ty wgrew, e & favwee #1
gwenr 1§ +f gwear @Y, A R
1966 % FA=T gE R 9@ ¥ gEL Ew
&1 o goT &, a9 ¥ ag wwea
et 7 faeft AT & T IEAT ET
g F T oFwEn & aEwe
TR T2A F1 Aot wiw wmEr o
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[ swradfx et ]

W ot o Tifer weww o, Tfe
TAETATT 45 WX o7 omer agnge
wredt Y v whces w1 Iwdhr s
aeT | AT g wet faw v # gvfeam
& wufq ot gar @ s ar
74 ? Wk eifacy o1 s o &
Foram Y e g, greife @ww &
wfimin geer A% faurt & ofcfam
g oamow & o faa #Towr g
f& fawem & a® @ damw aga
g1 @ T §, TH FE gQ G #
o= fwm 7€ @ aifgy, Tufa
g FLETT ¥ A< ag Wt frerm
fe 3w F gfegmom F ag 9w &
qeaew ¥ AT AT F qO 0 @A qi
w7 aafe (AT § | g wq 1 g oY
# o foram w7 <@ § i Some &) g
Y fareft ooy 9= 1 g e o

ot ot e fog gEiE oF
WEH WY T AT R Y | (@ W
g ¥ A% § fF wae Fiww & @9
WE AEHAE AT G gE F gwdw]
& o ey, a7 gfem & ST owgEt
& Ty T arEE ¥ wew wew w7
fer ¢ qfew oF R daT g, W@ ¥
ST FHT FT /G TG qTE F1AT 9T |
et ¥ ot e e g 9w A
OF AT €1 | "I T o7 9T @Ey
UF qET H1 o1 $t 2@ @ o9
39 7g7 A foray fs 37 a1 w2 o
BNl AeF aTEC 9T W@ ¥ wq fwd
AT 9T WE # e a7t gy g
U ¥ g fag AR AR ¥
Wiy fowm oy | ®fe for oY gfem
s fafeedr &1 amarf & a7 o
R T o6 74T | Ay T foadt §
FAT AH AL qr 4 | wETfeEt & oeE
& ot 72 € wr€ w1 @ ¥ W/ S 7w
garra gfwfa o oe@ a7 99 § oY 7
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T W ST T | Fw | gOTeRT AR,
wEt ST ow oW # w1 ) Ew
ST, W HIT g wrew oy awdy
a1 i st v foar w1 fgg wom
¥ @y oy sfew gewg ag of f
oF R & I & G271 W W g §
wF ¥ @ g W | W F
AT & g awa § fr oF o gEe
fear St o g S W far
Fwgrdt Fw aTd 9T g S few
o A9 9T § A1 wC Ay w1 g
fie T $H1 aray s few % frar &
FIC g9 BIET, a1 "AEL ¥ HrEATS
Wit fFoF & wodt qurFY fagat amr
fear a1 gt a Wt wofisf Y faerar
a1 femm

qarg & fag aix figg wiw W
I ¥ ¥7g A2 g9 7, feg W fam
E1 OF o & €7 o § | TERr &
wgt fem wmy g o€t wee & feg ofY
SrdaT F afenfed g § | €Wl afd
A o g G F oW AN F
wai feg s § agi fewr ot m
@ & fag I wgT @ A &, afew
T @ o g7 Tt W forgiv
TF 919 T2 & WA &, TF A &1
g #1151 Sl 7 i famr | gHT
feafy w0 @ dma & w=3 g

3% wer et e fag ot A
o Fid e afen s7E) & fofa & farems
gars ¥ Ow &, feT dow ¥ OW
g ¥ Fracpz oY, waAWAT WY e
F ATz WY W a% g & fegt
i fomt & Fow A 0 ooy
qoft wiel & wae, qfgamr W
el ¥ e & goxdl ¥ awx ot
i # T foamam adft &1
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w feeeft & o g gar §

& wrgar g fr a1 g o fora Furem
F1 &7 F ¥ 1 IAAT A qAITAATH
AT W @it ®is #r faemy w@iw
FF | HATIH WS F TF AAAMTE
gl &1 fafz & far a7 Wi
AT T F AT Y v aff ! oww
atF & arz a4t arr faweet @ A &
a1 & e AT w1 #25C & W
g% fam armar wifqd, T 72 FAEw
FgiavaFetzaF gl | FfeT afy g
Al T Fr g §AEE T gt
g famx ofefeafasr avi sz & o
%5 91 T ifaw w@nd =i & @ e
SFT AT & 16 THT7 FT AW So &
§9 g1 T ATH TEI51 2 A1 WY SH AT Y
srAsTdr fassdft ®1 €T A BFW AT
gt =ifer | mfFga offafy & w1
®ITMZ a1 AL AAAR 7 T3 O 0
qaT ara fafraa &7 & A afd

& qorma ¥ Gy ag 7 afcaw @
g | & dre F7 ¥ qET F v
a% gfafafues ¥t T IF7E, doma &
q1q 7t gicgfas A afafs awg
€1 g7 gfee & R F g Fv ararawr
g o1 74T g A fawew F wwda
% e wR g ¥ fog T E K
gy @i mfgal & f woa1 § fe A
N &1 AT @y fawl w1 el
A7 308 | Amer fow gad ag
ff, swEr few ga¥ a T, @-
zifelr for % amq ag oI e
¥ ot wet TEw fae WIT @I
T fg d7 TR afR T " E
19 TE X | AR TG AT R
afeT w32t & ol ¥ arx 94 wferss
¥ go qfadT g mar g1 dfer &
g wpar g % 1 & safit & faar
¥ W< safe & ARy < 1 41 fn
2799 (af) LS—9.

|7 ¥ FIIET @r § W Fidg F AT
W

oY 1o fo Rafat : Filtw afFn
S AMATTFETEHF 100 BY A
3% qq § AT IAF qI4F §

ot gemmae mreat - ¥ erg wg
T a1 fF widg afmr w43 «1 fade
g1 & a1z WAt TaTw fag A & M
@ KFarA fag ot & frarh &
§3 afeadT ga1 gr a1 97 7AW T4
s4ifs ¥ gara o=t & A o3 fw
Fidx ¥ wiafay st 2o worg ¥
qarF ¥ Fidlaqi w1 faar § Fs 3¢
SEE afw1 w42 & FaT I @AW
®L 1 AT R AFR F FfT & 1977
fag ot & faardi ¥ afeadagram
a1 arvad aff 1 AT wAT AL R
fe mwfagt &1 g7 °ir & F5
wFTIAg] F1OF fadiq 77 qree< ara fay
avgF § A gord QA7 F Y F
|TET AU1E T T R, A gL TIAT
# auat ¥ wr g, g dara F a@
foeslt % o Il GevA # gasr
Y, Ia&T AT 3STAT Y |

Zfaraa A ggmaciar ) AR
T a19 &1 999 § 5 707 whfag
& J17 AL AAAT QF TT 0T {AX
farsr WY 2417 fafaT &7 & 93 wox
wig fe gm g arat g3 Fawd T WA
qomal g3 F AI4FALIE | W9 Wh
fai % wr=aA w1 A & awaa
# eI 7, afww pwL g T wwdradt
¥ forg faal § wfafe geaedi §
et frew &Y 70T A 9347 F0f.7
oq FIA Tg WET T A1 AF T4 T
fF aTX wFTHT 9T T TFL & TGL §
faad g2 FTET TE AT

wa & oF I §OHFC ¥ K0
e f @ ar e fg o & g
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[ sFmmaT ]

SRATE | W AAE Y F wrEwait
w ST FON F FAEfT 4Y, W
faet & 771 % vy ww W fawe @,
a1 & faq o T SR 9w §
e ¥ wigt q9F ¥ 51 faw aw
FUET IAWT Tewa gEr I, faad
£ gar ¢ S0 wTT & gy ¥
i afemfga i 8 | W ST IoEy
Ft wAgfa 9 @ sq el g sE
WEAT §4Y ¥ | FEQ @@ ¥ ¥
7% f o O =i ww gar @y =i
o ¥ i gw aw fr ot & v
et & v swnfadl § s= @
w AW § W A WnA @ Al
qg I AT MW @ g awdT oy )
TE, 5 it afeaon # or § Wi ot
ow| & 77 § ot § et wany faear
wifgd ?

w7 & g qwrsy wy gwife Wy
w7 & Wiy gg & AT fawe w9
weAT st 1 A afefeafa v faest
Q) ¢ 9w #gF Wik A
ug gor fr faest § @Y ot gar
AT A T §, TATHY AT FATH F WL
o g g, (eat # ag arqat aat
gl ? Ao frr M o P &
fad wAr 9war g s aror Y ey
x; faoeft AEY § A 1947 ¥ T Y
feeelt oY | wor fawlt ¥ 75 B wEY
qaT 43 gu § a1 deMR & aw Wy
¢ 1 s faimd & g @i
wid firean § @@ <& fawr & qww AT
awfar g wT saF fogad
¥ gE qel AwAr § 1 TR W
frgaT enwifas § 1w faeely
7 Ty g ar faelt & ¥9 W
gt gzt fr feedt & &9 &
aa odr & fomd @ gFT & A
@t § 1 & o weE g fF feesT Wit
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qara & arz qrar 3w oF 3 feafr q¢
WTHT HremT &)

g Iy & AR ot & gT /T
¥ HAT AEW, @ AR AT
e & a.0 $1 Gy w7 fvs ay
€W T F 54, Oy A1 0g @
i, 1%21T, wliadi o el o
T fas ST & fag o sam ey
arr ot ? W g wafa gy
wr @ § 5 aoriifas s qan
¥ FqrAt 9T §5 FT qEET A | Aav
FOFTX o, gRWat § v ag w1 ga
awr & 91T T IRFT @7 F qR AW
AE T HEAT | qT G 45 KT -
i ® wafeat <wdlt § 1 oW Ay
goR7 &1 wtn fig SA1 9@ e
@ TS ¥ Wit Terred, iRy
¥ 7 fey ag ) & war g fs
goert g i oo &7 ¥ @
WG AT FX & wifww w3 1w
uw wW F g &5 § UGHg §
gRET wwe § o1 SEe W
fiear &Y ot wifd Wit sas faems
oY wTiangt & ey oy | wfed ar
TEnd # 45 w A worAfaE wEl-
o qEg AT g § W vy A 9
ferat 42T W o1 1@ & FOFTORT TH T
sgar & ®§ fvig ¥ wrfd ami
qg; o AT T HT WAFT €W A
foesft & ot g wrf, WA RIIR
¥ gar sr Wi ar o1 7g17 & sitwdy
gfear widh, g wa AT qFerdETE
AT W T Qe T & 9T AT
sfia d9 9 43 gu € SAw W gl
#fadz & woan § 5 a @ il
¥ I 7Y a9 | W7 " §F e
& WA Sifed W g o iF
frafed | Gar = frd e 339
qora &1 @ A g afew qX I 8

so
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W YT A, W g
svr faedlt ¥, gfamar o, T
AR, TAM AT 93X FAM R0 T
feafeal & 2w Y T=mwy |

18 hrs,

Shri Karni Singh}l (Blkaner): Mr.
Deputy-Speaker, Sir, I have gat in this
House ever since the first general
elections, but 1 have never been more
pained in my life than today to hear
the invectives that were hurled in
this House between the Sikhs and the
Hindus. It almost sounded as if the
memberg of these two great commu-

nities belonged to two different
countries.

Punjab is a great State. It has pro-
duced some of the greatest fighters of
this country. We are proud of them.
Let ug remember one thing. In the
recent war our brothers from Punjab
and from different corners of the
country fought shoulder to sheulder
in the defence vf our country. And
we must remember at all times that,
no matter what problem cemes be-
fore the country, we are Indians first
and Indiang last. Therefors, the level
of the debate that I heard this morn-
ing pained me and it wag according
to me, far from satisfactory.

I think we must understand ene
think, that whenever we have hurl-
ed remarks in this House, more so
on communal grounds, the trouble
sparks off in the distant corners of our
country, and so we, who are to some
extent responsible for these things,
should also realise that we must act
with forebearance and see that mo
trouble takes place.

Tt is important that the Punjabi
Suba question is put in its proper pers-
pective. The demand for g  Punjabl
Suba is a demand by the Punjabi-
speaking people for a State of their
own. It is not a demand for Sikh
State. I think it i3 here that eonfu-
sion comes about, 1 feel that when
there is g fight for a linguistic State
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in any part of the country, it is a
fight by the people of the whole of
this country and not by those who be-
tong to any une particular community.
There 13 no doubt that whenever thers
is trouble there is always a break-
down of law and order, and that has
certainly been the case whether it
was in Punjab or in Delhl. I think
that whatever happened was indeed a
sad state of affairs. I hope that Gov-
ernment will institute an impartial in-
quiry into the matter.

Indla is a caste-ridden country,
divided as it has been over the cen-
turies into water-tight compartments
and all our }eaders who sit in this
sugust House must realise that we
have to grapple with these fissipar-
ous tendencles in this country as they
exist. It is only when we realise this
situation can we bring about national
and emotional integration,

Something was sald this morning by
my hon, friend who belongs to the
Skh community about attacks on
Qurudwaras. 1 have mentioned this
thing before to my friends of the Sikh
community, and 1 repest it again, that
it there is any question of taking up
any Sikh claims, for God's sake let
some one else take it up. The moment
the Sikhs take up the claims for
Sikhs, or the Rajputs for Rajputs or
the Jaty for Jats, it just disintegrates
into thin air. I hope that in future #f
there are any such problems that
belong to the Sikh community, or for
that matter any other community,
for the sake of national integration
and emotional integration, let some-
body else take up that case. If any
religious place of worship has been
attacked by any goonda, be it a mos-
que, be it a gurdwara or a tempfe,
it belongs to all of us, the people of
Indis, and so we condemn it.

In the end 1 can only say this
much, that while we quarrel among
ourselves and add communal colour-
ing to this debate, Pakistan and China
are smiling up their sleeves, because
it is only our ememy countries thad
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[Shri Karni Singhji.]
benefit from our dissensions. I hope
that this debate wil]l be put in its pro-
per perspeclive and [ hope that we
will steer clear of communal
colouring.

Y STHTR N ITELT TG,
T AT AR AT AT AT AT
o3 @y A E ag /9w et foan
Ug T AT AL AT SAF I AT
& wy ¥ § Fagsy az aadifa § #g@
%Y & wgal 7z oF WA g e
o wiid or forg =R oY ag
a2 wa A7 A g fAg qafet
& W it sgez @it § ) AT S 0%
Fir At ¥ F1 o g § AT AN
@t wAq ¥ @A qWAH ¥ 0@ TW@
& st 1 a1F 7EY v Y 7g
f& sdT ooF ¥ § gEed QT
& 3 7@ T ¥ qafew g | oo and
wE 7 fF FaEw @i fray w6 I
TR g, 77 LA wEHT WY AR I
# & wwean § fn w1 ThvEaA o
it §F T ¥g TS )

el | TN Ti—gfew &
T ¥ | 9g TG ¥ 1@ T TH §,
gfa &1 ArrgEy § AR LA & fay @
ofF gEA AT 69T qEATT WD O§
IaFT W ITF 9w 7 e gl
& fagr & 1 f6T W Tiww #1 0 g
& fr ordw & gwT AndY 7g WA A
oy § WX §9 W w1F i wOAr
wagifat w1 formd a § 1 arfeaas
g ¥ TS FAF ¥ AWICEF 0 ¥
TFTAT TTA FT FHOW KT G To
o wAT A T gy FIferer w1 | oA o
Wt i f: g Y it § A o SR
® wr wy & f o wreet S A
& = %) vivw # ¥ A, w8 |9q 0
WY, KE W) TiE A¥ A WA qw
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T f& g9 for g wgraeT 7AW %
H TG & It avda F forar
¥T A T ALH RA MY | TE TH AN
®t s @ fos fodr & ogr ot
fa: formr fawe sl g 91 ox £
wirg ¥ WlaT agee § $17 a1g7 foww
At o gat i faed § 1 w9 AT a
drarfegt w1 & &1 97 foT amge mivwat
&Y | WETHT WO FT AT AT F T Ay
Eara g oy & wama wef B ¥
oY & oY 7 wa g W § @ i s
o= 3 T W qgd ¥ Ao wid, 7
QI A7 gear § g F o1 @t 2w
¥

18,05 hrs.

[SuramaTi RENURA Ray in the Chair]

ey oy frdmr e wrar s
CH YATT FY AT THIAT 9 @Y g W
fom I g waTe & afmr TR ¥ favig
ferar a1, TawY o7 @ afey ar fy
£F & 918 547 U9 § 1 w7 o AR
fraa ag faorg forar, 3a& ot avafa ot
g, TrE F A qeaw § IR0 w0 [,y
ug feera €Y gf fr ag 99 e #
I AT AT 1 @ W1 Y
Qo #Eo Yo ®Wo ¥ T9ET ¥ TAT
gfers &Y goaT ¥ | 7 IEIN "Iy
WTIET TATH FT WA FT | TG IATT
ORR q% 8, T8 IET AAET § | UF 7
famr a1 v Fr=TET X IR 8 | W Y
awa & fr v S S, 77 JAT 9,
& d4Y &, 9% "ra qIAT AT
&fes Prg 0% ¥ widte wemw 7 gawY
fyederdy & &, dwrfr war A@dT ¥
wg fir =t favderdy 8, «f aandd,
wg faest & arom<y & w41 A ff vy, ot
LR IR
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=} TR Wi WA ;g Tgi AGT
g

oY wTiem | ag A §, ar
FEY W &, 3 od a9

UF AT g ag WA H § )

st eriw qe : & 75 fraas Ton
wrgan g fr gw ard &g § WEe ow
&Y fo=dt & fr oz o e fomdn
¥ 9w @ g, fesdm ¥ A A wY EOIC
TT WA A HAT, WL LA H AR
8, STaT BYe AT I AT gy
qT | I 9T HOT HERT 7 THE
ferir srafa 1 a1 =+iA oo i fr
WY 4% aa9d T 8% T@IT 9a%d
g aa gl 9% a1% g Helt F awy
& mifa &Y mav | g w4 A agrfe
40 T TUAITTTT A T a7 | TAH1 T
wTew g Arfed fr 40 19 71, STeE
WEIRA, TH 9o # E) qg ¥ agt a7
FIAEIE | 40 T TTHT TTC AT @Y
€1 @ar gfas F 10—20 w17 &F | wHr
qafe amgw & w1 fr s & &

18.07 hrs.
[Mr, DepuTY-SPEAKER in the Chair]

fereh Y e &) 7= @A ¥ | I AN
®1 § o107 qg W 9%, T7 ¥ sarar
Fraret W ol & aw 9 w1\
¥ § | U 99 g1 §U WY g @Y
TS I §, THRT OF T a9 T4qr
¢, sTeae wgiEy, fF wolr e W
A At AGE LA, TA GI A
wifirw w5, faw & W= T &nr T
g amwesiqa & #fF @
¥ TIT1, 09 WITH & 619 gL &
AT 92T T4 &7 | 4 WTORAT K AIAq
W FY FHAR F& GET | W gF
€ T & ) & fis o o ¥ frmr
a1 T § Fir g W WO @ W,

q wEAa 1 faed ¥ owEr ow@m
§ wwmi ¥ gz TUm wm g
fe a1 & a@ few a9, T
Y gw o I FI AT | T TG {LETC
¥ wArE & | TR ATE AT e wHE O
72l fear mar &, wafoa femmmm @ fiw
TE A FL AT, 9T F NAFLETET
¥ag ey § 1 gafed Hwcarg e
o I g=aTE TLEEATS T TIA W AR
wrar, s mifemriedt sae o1 faot
T oA, dfaae gawRer &1 foig F
w1 YT Fiwa & fAvig 7GR w1,
7z gt ToEifas a1 § Wik 7o agf
|

e wgred, & - Al
T HTGHT T FLATAT FOEAT § | et
ara at g f fom AT 7 gt JaT
g 8, S T H qTere F4T OO
qTedt & 1| A1 I faooog @ §
o |ril #71 qwme g1 g, IAe
HeraT a4 #1 faeierd awTe A g
ar gt & | T v ¥ o a4
aryragT feand § st o oty g
aifd 1 & T2 o ST § T AT
1 o s gy Tifed fF aF wwac
At &gl T # Ag 9 W R ¥
TRy § WK AT 4 9wy ¥ fE
WS g1 Tt 9¢ ! gafay gt w7 qg
oo 5 a8 1@ aF FY Ay v AT )
ST g W1 A gorw fEan o fw
g UAE ¥ @ E | 3 wwwar § 5 gawr
¥% AT wifed fF a8 1 o &
@8, v s s dari s g &
A AR R &AF
g WAt Sfed | gy e Hasg 0

W1 9F WA TETA AW § Wi
forg % fordr 5w S &1 7¢ w7 AT
fs et w1 g e @Y T
oY fomr Wt & ag wQ & IR W
et Y § O ¥ A e ) ?
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[ wrirerr )

WAFEY & F1d &t s foder
ATETF T 1 7Y v Fredre €
aft THFI T AFC & FAAIC FG &
fardzr & 1 @Y o FadfY qur )
gaw TEY g T 9 § Wi O
R AR w0 & Ffew F @ )
FHT T A AAAT Y T & o oY e
& a8 S ar a1 @ @, wee grar
o7 T § WX A 0T & 919 Wt 19
¥ fag ag I 0 A ffaw s QG
4|

Mr. Deputy-Speaker: The Home
Minister.

Bhrl Kapur Singh: It is beyond 6
O'Clock. Let this debate be continued
tomorrow.,

Mr, Deputy-Speaker: No.

Several hon. Members: No, no.

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir, I
think. this discussion has served a
usefu] purpose . . . .

ot xzv ey - & o wcar  fw At
g T8 G ¥ a4 & 91 & gren ¥ gty
AW AT AT E | T ¥ AE arfaa gy
amom 5 fog oo @ wmer §
faegr AmeTHETa @) &, AvMEw ATfad
gt & 1 ¥7 97 waal A7 4w @ &
a1 ¥7 19 1 anfaq FET QwEar
g fede g e

Mr. Deputy-Speaker: Order, order,
I have called the Home Minister.

&t w21 Fog : a1 A W9 FF T F
fag o+ AT FE AT 5 W
g1 AT qT fa=re 1 wmg Wi Wt
w1y a1 T8 F¢ g6 &, a1 qf faw
gefrc @ A S M FA §
fag 23 | & i fame & Wt 1T w3

g |

Mr. Depaty-Speaker: The Home
Minister,

Shri Nanda: Sir, this discussion has
served a very uscful purpose . . .

st w7 Tag : ¥ 91 w93 §, oW
T &, T & W Fon Aweag,
(s779r) sz warw fag &1
@iz 7 W 3 1 SE § I wiwi
R & TATAT & | A 19 wE@ T Y
FEA W E | ST 6 F1 W F<H & ag
arfaq ..

Mr. Deputy-Speaker: He cannot g0
on like this,

sianfeg: ... seAnaTEfE
TR /e H qCG At B i
¥lo ®Yo 3T avg & $7 g7 &, Wio
dto I atg ¥ wA g 1 gFA A2
wk & | 3T g7 91 F1 & wrfaq w747
At g
Mr. Deputy-Speaker: The Member

is going on speaking. He should
resume hig seat,

&t xzy fog : o fae #1 awg
WTT AH R | AR K (o8 ¥ Ay
@ FT & qTE I F1 AR FCAT 107
| 97 g arai F7 FaT7 W 247 A ar
g drza§ i § 1 av it Ao e femawa
§1 F aF F {7 e FE a1 g R
wIy qiw faqe &1 gag ¥ % arfs &
WI9E A /YAT 919 W 69|

Bhrl Nanda: Sir, as I said, this dis-
cussion has served a useful purpose.
It hag cleared the air regarding the
issues arising out of the situation, the
disorder, the disturbance, that occur-
red here, in Delhi. But beyond that,
it has served a wider purpose also.
It has brought out the issues in the
wider context of the situation in the
country. We think of various move-
ments, agitations, which bring out
people in large numbers on the streets
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—maybe it was not their intention
but the consequence is that inevitably
—they come into conflizt with the
forces of law and order because condi-
t:ons are created in that manner, The
couniry is confronted with a siluation
wnich has its implications from the
wider point of view of democra:y and
stability of this country. I wish tw
make one or two general points before
T deal with the specific matters 1n
details regarding the occurrences
which were thg subject-matter of the
discussion here.

We all deplore—everybody does—
what has happened, the arson—it may
be a few shops; it may be six or seven
shops . , .

Shri Buta Singh: 14 shops

Shri Nanda: It may be 14 shops—
that is not our information—it may
be so. That is certainly highly to be
deplored and condemned. We are all
very sorry for that. But in this situa-
tion there is something, the redeem-
ing feature—I want to draw attem-
tion to that—that we can draw satis-
fa:tion from the fact that while these
things were happening in some parts
of ihe city, the Sikhs and the Hindus
in the city as a whole—let us see it
in the proper proportion and perspec-
tive—have demonstrated that they
can live gas brothers, that they can
lhive closely together in a spirit of
amity and friendship, Some people—
1 do not want to single out any party
or group—do seek, do aim at erecting
barriers between community and com-
munity—Hindus and Sikhs—, at creat
ing rift between them, but they will
not su ceed. All those people who
want to divide this country on this
basis will not succeed, (Interrup-
tions) Hindus, Sikhs and members of
al] other communities are bound to-
gether; they will stand togetlher to
fight the battles of Indla, to protect
the borders of India, to preserve the
integrity and independence of this
country, and to work for the progress
of this country.

Delhi (Adj. M) §730

This is g vast city and Hindus and
Sikhs are interspersed all over and
here is an evidence of the fact that,
while in some pla:es here and there
trouble was generated, in practically
the whole of that pla~e, the bonds
which hold together the Hindus and
Sikhs, stood the tests of yesterday's

strain. We should not be complacent
about this. 1 feel that there are
dangers; there are risks. The poison

of communalism is being generated in
certain places. We have to try to see
that it does not spread to the lanes,
streets and bazaars of Delhi. It is
quite possible that we, in Delhi,
can arrange our affairs in such a way,
can function in such a way, that we
will set an example, a shining exam-
ple, which will help to eliminate this
poison from the places where we are
seeing it now.

I wish to say here—though I had
no intention of touching this guestion
—a word about the question which
has created some troubles or around
which some troublegs have arisen here
and there. The very fact that con-
flicting trends in arguments have been
expressed here on that issue shows
that there are pros and cons. It is
true that it took severa] vears: there
was g point of time when the question
had been settled. Later the matter
had to be taken up in a certain way
because times change. As soon &3
a situation arose when again the
matter did call for re-examination,
this Government came up lo Parl:a-
ment quickly without loss of time and
the whole House gave its support and
then if the Party, the Congress, comes
out with its own mind on the subject,
why is it ta be resented? (Interrup-
tions), They say that this is a pre-
election year. This Party is great
enough to take risks also. It is not
going to gain something by it. It has
taken risk and it will take risks.
(Interruptions).

Shri Hari Vishau Kamath (Ho-
shangabad): Lift the Emergency
then. If you have got the courage,
do that first, revoke the emergency.
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Shrl K. C. Sharma (Sardhana):
Shri Nanda; About Emergency, Better late than never.

there will be other oc:asions to deal
with that question, So far as we are
concerned, we are not coming in tihe
way of lifling of the Emergency.
(Interrupiions)

Shri Surendranath Dwivedy:
we coming in the way?

Shri Nanda: On this question I
wish to say that there should not be
any communal tinge about it. There
is none, The demand, as it has come,
is based on certain considerations of
reorganisation of Punjab—not on com-
munal basis and the resistance to it
should also not be on a communal
basis. It is quite possible—it is fact—
that there are considerations on both
the sides; that is why it has taken
time. There are considerations which
have to be adjusted and on the
balance, a decision has to be taken.
The decision is being taken and I ap-
peal to the House and to all our people
in the country to realise that it
will be a national decision; the whole
nation has to support it, the whole
nation has to see to it that it is im-
plemented peacefully and properly
throughout, Therefore, I appeal to
those friends who may  have
different views on it to think
of what will happen. If there Is this
agitation, if there are strikes here,
hartals there, this. that and the other
and passions are roused, then, I do not
think that Punjab will be helped; I
think the resentment and the bitter-
ness and all that will hamper progress
in that area, and will come in the way
of the progress of Hindus and the
Sikhs, and of the Punjab. Therefore,
once this decision is taken, that should
be taken out of the range of contro-
versy, Whatever things have to be
dealt with and to be considered should
ba brought up and coolly considered
and examined and solutions found for
them.

Are

8hri Ranga (Chitoor): Gowvernment
should have done that years ago;
then they could have saved the eoun-

try.

Shrl Nanda: Now, I would say &
word about the Gurdwara, It is
a sacred place. It is not a sacred
place of one community but it is a
sacred place for all of us. It is a pre-
cious trust of the nation, Iis protec-
tion is a nat.ona] responsibility, and
it will have very high priority; for
the Administration, the protection and
the safeguarding of this place will be
a matter of high pricrity. Therelore,
1 appeal to our friends for whom it is,
of course, a place of worship—it is a
place of worship for others also—that
they should have absolutely no ap-
prehensions on the score of the secu-
rity of these places,

Now, I come to the main question
which was the charge about the fai-
lure of Government. An impression
has been created that yesterday's oc-
currénce constituted a failure on the
part of the Government to discharge
their responsibility, 1 request the
House in this matter to draw a distinc-
tion between the failures of an indivi-
dual or individuals here and there and
the way in whizh the administration
has grappled with the situation and
discharged its responsibility. It is
in this perspective that the perfor-
mance of the administration has to be
viewed. It is quite possible for a cer-
tain number of people here and there
at some point to have been exposed
to danger because the police had not
come immediately in sufficient num-
bers and in proper time; that is quite
possible; and it may be that some
damage is also done because of that
But the situation has to be viewed in
relation to the entire responsibility of
the administration and the task and
the challenges which had to be met.

It is true that there were cases of
personne] who yesterday were not
found up to the mark in carrying out
their duties; they did not rise to the
occasion, and the administration has
acted in thelr cases also. 1 have
before me a statement to the effect.
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that one inspector, three sub-inspec-
tors, and an assistant sub-inspector
were replaced immediately; the con-
duct of the officers has to be inquired
into and the question of disciplinary
action certainly would follow and arise
out of that. That statement is before
me here. As regards anything more,
I concede that there may be a flaw
here or there may be a deficiency
there. But let us consider it in the
whole context, and in how many
places what the task was which the
administration had to deal with and
so on, The hartal was not confined to
one small area here, but it was all
over., And arrangements had to be
made for the whole population, be-
cause this was a call which had gone
out to everybody, It might be about
two million people who were in one
way or another....

Shri Ranga: How many Gurdwaras
are there in the city?

Shri Nanda: There are Gurdwaras, .
Shri Ranga: How many?

Shri Nanda: In the case of the
Gurdwaras, there were people there
and I am quite sure that the Gur-
dwarag could not have suffered  any
kind of damage at all; it was not pos-
sible at all because all the force was
there. I am coming to that point.

I was saying that the responsibility
of the administration was so wide. I
have got the details here, and 1 do not
want to burden the House with the
details of a number of places where
something happened and where the
police were present and they had
dealt with the situation and saved the
situation in one, two, three or four or
five or six places. In one place the in-
fluence of the party which gave the
call for hartal was very much
stronger; there also the things
went all right because of the
arrangements made. In one place,
concentration takes place and
something happens, It wag not that
there was no police there at that time,
Thers were about 100—that ls the
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information I have got—to begin with.
Later on, from 11 onwards, every half
an hour, reinforcements were sent,
50, another 50, another 50, It was a
force of about 500 persons finally, So
it may be that meanwhile because of
sudden developments, large numbers.
assembled and they may not have
been able to cope with that in the case
of one or two places, This must be
considered.

We are told by hon. friends in regard
to certain places where an agitation
has been carried on and then some
people do certain things. We were
told here the other day, For the sake
of property, will you kill people?, Do
not hon, Members know how one
thing lcads to another? They start a
lathi charge; the crowd becomes furi-
ous, something worse happens and
then something still worse follows,
Therefore, there must be some res-
traint alsp exercised. (Interruption)

I am not saying that what was done
was quite satisfactory, I am not go-
ing to defend anything of that kind.
We are going to look into the matter;
we are going to examine it, Whoever
has not played his part, is going to
suffer; he will be punished. Also we
have to take care of the future.

Shri Surendranath Dwivedy:
the responsibility.

Shri Nanda: Delhi had a long period
of quite. Maybe there may be trouble
in future. We have to arm ourselves
for that. We have to be fully prepar-
ed for that

Fix

Bo far as the day's occurrences were
concerned, the question was, ‘why did
you not prepare yourselves before?’
Shri Dwivedy asked, “Why did you not
round up goondas?’. At 8 o'clack the
previous night, this decision was
taken for a hartal. That night 169
persons were rounded up. By mid-
night, the officers sat down and made
their plan for deployment of their
forces. It was because of these precau-
tions that it was found possible to
contain this egitation and to localise
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[Shri Nanda.]
it, and to ensure that there was the
minimum of loss that occurred. That
also shou'gq have been avoided. I ac-
cept that position, But then we have
to judge the administration in this
overall context, And at 5 Q'clock, the
whole thing was over. That was how
the administration faced up to its task,
in spite of any deficiencieg which
might have occurred in the course of
the day.

So I think on this main issue of the
performance of the administration,
when you see it as a whole, we do
not find that it deserved all that kind
of appellations—I do not say attack.
Certainly, they deserved better.

Again, I wish to tell hon. Members
there is the question of balance. Sup-
pose a policeman does make excessive
use of for:e? Suppose he is not able
to keep his nerve intact, he will cer-
tainly be guilty. Similarly, any police-
man who does not act affectively when
the occasion requires is also guilty.

Shri Kashi Ram Gupta: Even the
1G.

Shri Nanda: Then there is not such
a very very clear line, there is the
question of discretion, If we do not
want to demoralise our forces, we have
to see that there is that area of dis.re-
tion where nobody can judge preci-
sely as to what happened and why it

happened.

The hon. Member, Shri  Dwivedy,
epoke about a portion of UP and other
States being carved out for the sake
of forming another State, Does the
hon. Member want to extend It, to
create al] kinds of new problems for
this country? (Interruptions).

Shri Surendranath Dwivedy: 1
wanted a peaceful settlement,

Shri Nanda: I wanted to say a few
words about the implications of what
bhas happened and thingls which have
emerged in the discussion.
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Hon, Member Mukerjee has sald:
“do not succumb to communal pres-
sures, stand fast by your secular
ideals.” It is perfectly all right, but
we also want to stand by our demo=
cratic institulion and ideals., There
are not only pressures of one kind,
but pressures of many other kinds,
and 1 have to say this because it has
relevance, 1 am not saving this of
any one party again, but in the whole
country in a hundred places agila-
tions are started for all kinds of
things. There is the food problem,
there is the kerosene problem, there
is some other problem and then
thousands of persons are brought out
because it iz something which hurts
them, Maybe there are hardships,
maybe there are privations, that may
be so because this country is passing
through difficult times. And then
yYou go to everybody, and say, “you
are not having enough rice, you are
not having enough kerosene."” Natu-
ra'ly, his mind is affected. You bring
out people on the streets in a hundred
places, and thcn you say the police
was not enough. Shall we turn half
the nation into policemen because you
are going everywhere and for every
little thing there is agitation and a
large number pf people are brought
out in the streets? This is the pro-
blem before us. Those people on the
one side will say that we have not
done enough to protect: on the other
side, thousands of people are asked
to move about, and in that mood,
roused and stirred by some grievance.
Is that the way to settle those griev-
ances? Certain'y, even food and
other things can be discussed. These
are matters for the whole nation. It
is not a question that this party is
wedded to one line regarding food

or regarding kerosene. These are
matters where, taking into  ac-
count . . .

Shri Vasndevan Nalr (Ambala-

puzha): Don't dilate too much on
this. Confine yourself to the subject.

Bhri Nanda: Because these are the
sources of agitation, the problem
arises out of that, and there is not
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a certain sense of responsibility.
Those who do that, for political or
whatever consideration, have a res-
ponsibility, because as I said I am not
ta'king only of this, but of the future,
‘This country has various problems
and if in the solution of these pro-
‘blems these are the methods which are
guing to be employed everywhere,
then it is those who do that who
talk of these ways, who will have
the responsibility of undermining the
democratic structure of this country.
I make sn appeal again finally that
in regard to......

Shri Ranga: My hon. friend forgets
that we feel, we sincerely feel that
they are undermining the social eco-
nomy of this country, and therefore
it is our sacred duty to agitate,

Shri Nanda: We shall not fight shy
of leoking into anything that may
have gone wrong, and we shall take
all proper action against anybody
who has acted wrongly in the matter.
I appeal to you that there should be
no more agitation of this kind.

Shrimati Indira Gandhi: As you
know, 1 a ways take very little time
<f the House. I want only to express
my deep distress at this rise of vio-
len:e all over the country, and I wish
that the hon. Members of the Oppo-
sition who speak in such ringing,
resounding tones here against the
Government, would use some such
resounding language outside in con-
demning violence. (Interruptions).
1 am deeply distressed at the loss of
property our Sikh brothern have
culfered in Delhi.

I am an admirer of the people of
Punjab, whether they be  Sikhs,
Hindus or of any other reli=
gion, because I have worked
with  them for a number of
years, I have seen them in the most
difficult conditions after the partition
of the country, how with great
courage and endurance they made a
new life for themselves and not only
thereby strengthened themselves, but

I believe, strengthened the nation as
& whole,

That is why we were go anxious
that there should be a peaceful and
just solution of their demands for a
linguistic State. Some remarks have
been made about the working com-
mittee. Some Opposition Members
are rather new to politics. The work=
ing committez hag played a role in
the life of this nation for a very long
time. People of the country look up
to it for guidance and for its views
Even now it is so. People want to
know what the working committee 13
thinking.

An hon. Membesr: Why
disown {t¥

did you

Shrimati Indira Gandhi; I am very
sorry; 1 have not disowned it, nor
have I disowned its decision. Hon.
Member does not know me., I have
been accused of many things but
never of lack of courage, Apart from
the working committee, other politi-
cal parties have also expressed their
views regarding the Punjabi guba and
linguistic States; 1 have not heard
any voice asking as to why they have
said so. Ultimately a decision has to
be taken by the government and will
be taken and will then be implement-
ed. Here I want to say no more than
that I would like to assure the minori=
ties that their rights are fully guarde-
ed under the Constitution and what-
ever decision is taken, naturally the
rights and protection of the minorities
have to be kept in view. I am sure
that all the people concerned in what-
ever decision taken, whether they
are Sikhs or Hindus will fully co-
operate in this.  Mention has been
made by the Home Minister and by
the other people of the forbearance
ot the people here. I must congratus=
late these people, the Sikhs who were
in the gurdwara and around for the
forbearance which they showed
yesterday and I hope that they will
continue to have g restraining influ-
ence on the community, on thelr
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[Shrimati Indira Gandhi.)
colleagues both in Delhi and in Pun-
jab.

Shri Buta Singh:
co-operative.

We were fully

Shrimati Indira Gandhi: ‘Thank
you. We have in India made an
image for ourselves in the outside
world, the image of unity, the image
of stability and an image of strength
and working together. Let us not
tarnish that image for small things,
it I may say so. It is up to us to
consider whether we should keep
that image bright and shining in the
world or whether we allow it to be
dimmed, I am wvery sorry that it
will be dimmed if we continue as we
have been doing. As the Home
Minister has said and as 1 have said
earlier, we are not and we do not
want to gloss over our deficiencies or
our mistakes. We are human beings
and we are bound to make mistakes,
and I believe that everybody makes
mistakes. There is not a single person
in this world who does not make mis-
takes. We do not want to gloss over
them. Whenever we have made a
mistake we have had the courage to
admit it also.

Ebri Ranga: You did not agree to
an enquiry in Bengal.

Shrimati Indira Gandhi: But the
image of India has to be kept up by
all of us. In this I have previously
also asked for the co-operation of all
the hon, Members. I must thank
some of the Members of the Opposi-
tion because yesterday when I appesl-
ed to them to come and help in the
situation, they did make an appeal
for peace and they asked the people
not to resort to violence. 1 hope
they will continue with this and per-

haps extend non-viclence to this
House also,
Shri Kapur Singh: Mr. Deputy-

Bpeaker, it is now my duty to reply
to some of the points that have been
made during this debate, To begin
with my hon frisnd Mr Bagrl took
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me to task for having offered what he
described as my ‘dhanyawad’ to the
Deputy Minister. I want to explain
that I conveyed no ‘dhanyawad’ to
him; I merely took note of the vigour
and the impartiality with which he
worked when he arrived on the scene.
And it would have been wrong on my
part not to take not of it. But 1
conveyed no dhanyavad to him.

The most difficult part of my duty
is to deal with the speech which my
hon. friend Shri Khadilkar has made.
I do not know how to dea] with it in
any temperate language. All that 1
can say is . . .

An hon. Member: Leave it

Shri Kapur Singh: 1 will not
leave it. I will have o say certain
things which you must listen to with
patience. He has made a speecchn
which by no stretch of imagination
can be called an edifying speech. It
appears that he was more concerned
with the coming political events than
with the standards which this House
expects in debates of this kind.

Shri Khadilkar has in his speech
said that the mover, this morning,
was interrupted before he corrected
himself, although the true facts are
that I was explaining myself, and
after I gave my explanation to the
House, the House was more than
satisfied. He has tried to argue that
my explanation ig not relevant after
I was interrupted, but that is a way
of dealing with the debate which
might do him and his methods credit,
but it is not the way which should
find favour in this House.

He also said that our case is that
Government failed to wuse enough
force and shoot down some people.
He knows, or he ought to know what
the gravamen of our charge against
this Government in this particular
matter is. But the way he hag used
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his special pleadings might do him
credit or credit to his political loyal-
ties, but they do not do any credit to
- his courage for facing facts,

Lastly, he said something about
there being no barber shop, snd it
<evoked hilarity in certain sections of
the House. The ruling party is wel-
come to the support of a gentleman
wno has displayed such bad taste and
such vulgarity, I cannot take any
serlous notice of it.

I now pass on to Shri Rameshwara-
nand who has made a very entertain-
ing speech, but he made no point that
requires my answer. Then, Shri
A  P. Sharma made a speech which
was full of sound and fury, but, as far
as I can diszern, there is no relevant
point in it. I now must mention
specially the speech which has been
made by my hon. friend, Shri
‘Gurmukh Singh Musafir, [ must
«congratulate him for the courage he
has displayed in virtually supporting
my motion.

Now, I come to Shri Prakash Vir
‘Shastri who, as usual spoke in chaste
Hindi, but when that is said, all has
been said about what he spoke and
there is no further good point in it,

Lastly, the hon Home Minister has
spoken and I have listened to him
with great respect. as, indeed, all his
speeches are entitled to it. In his
gpeech, he seems to have expounded
two doctrines about the theory of
governance, which has simply
pstounded me. He said in his speech
-that, in the case, which we are dis-
«cussing, there is only a failure of
individuals here and there,

An hon, Member:
_held,

Enquiry will be

Shrl Kapur Singh: He has, thus,
4n fact said that his Government is
not responsible for what its function-
aries might do here and there. (Inter-
Tuption).
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Bhri Nanda: We are fully responsi-
ble.

Shri Eapur Singh; This is a doc-
trine which he has expounded, if I
have understood his observations cor-
rectly,

Some hon, Members: No, no.
Mr. Depuiy-Speaker: Order, ordes.

Shri Kapur Singh: Let me finish
Another observation—his exact words
1 do not remember—was that for the
sake of protection of property human
life cannot be endangered. I do not
want to say anything more about it
except this, that these are do:trines
which will do good to the heart......
(Interruption).

Shri Nanda; Sir, may I intervene?
What I said wag that this is what is
being suid from the other side. We
want to save property also.

Ehri Eapur Singh: The observation
of the hon, Home Minister has the
effect of laying down two doctrines
for the art of governance in this
country: firstly, that the Gevernment
is not responsible for the deeds of its
functionaries, and secondly, that the
Government will not endanger the
life of human beings for the protection
of their property. My reply to this is
oo .. (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri Kapur Singh: These are ob-
servations .... ('nterruption).... let
me proceed. What is the use of inter-
rupting like this? I have the right to
my own arguments. They may appeal
*3 you or they may not appeal to you

Mr. Deputy-Speaker: Order, order.

Shri Surendranath Dwivedy: Are
they going to vote for the Adjourn-
ment Motion?

Shri Kapur Singh: The observations
which the hon. Minister of Home
Affairs has made might do good to the
heart of Prince Kropotkin because,
these are observations which impli-
cate anarchism and not good govern-
ment,
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[Shri Kapur Singh.]

‘With these words, I gay that after
having carefully listened to the
speches made, 1 am confirmed in my
conviction that there has been made
out a very good case for censuring
this Government in respect of the

matter which we have discussed this
evening.

Mr. Deputy-Speaker; The gquestion
“That the House do now
adjourn”.

The motion was megative.

18.46 hra,

GENERAL BUDGET—GENERAL
DISCUSSION—Contd,

Mr, Deputy-Speaker: The House
will now resume the discussion on the
General Budget Shri Thengondar
may continue his speech,

Shri M. G, Thengondar: Sir, in the
age-long Nagapattinam port, passen-
gers and businessmen coming from
Malaya and Singapore are not gettng
proper faclilities.

Mr. Depuiy-Speaker: He can contl-
Due LOMOTTOW,

18.47 hrs.

*PROCUREMENT LEVY SCHEMES
OF STATES

Mr. Deputy-Speaker: There is a
half-an-hour discussion. Is the House
in a mood to take it up today?

S8ome hon. Members: No, no.
st wy fawg (FiT) : w1 T ?
N AT FIEE ST AL A,
& X 07 | & AT TGF IAAT AT
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zhemes of States
(H.AH, Dis.) ST

B9 W OF awr e g s @ )
W A& wgiR dmT §, a1 gw
g sfg

Mr. Deputy-Speaker: All right; it

he insists that it should be taken up,
he can start,

it Ay fawg ; sTeTw AgE, #
22 BT w1 O arifes 997 # 1w,

Dr. M. 8, Aney (Nagpur): On =
point of order, Sir, When the House
stands adjourned, there should be no
further pro.-eedings,

Mr, Deputy-Speaker: I did not ad-
journ the House. I only wanted 1o~
know the opinion of the House, He
Insists that it should be taken up.

st wy el o Wt e

g% 8 7 oW At ¥ wrf A g g

£\ 7%7 fafws osgt & ot s
AGHT ®Y TG 9 @ E, IT F AN
# #7 22 @O §1 QF arcifed N6
& I FORIL & 987 91 fF W@ e
xg fauw ot w1f atefas weagw fam
g?

& wiere a™ doar (wiET)
ITEL HEIET, {159 H BIH AL & 1

Mr, ‘Deputy Spme:r.
being rung.. R

The Bell has stopped ringing. There:
is no quorum in the House. The
House stands adjourned till 11-00 a.n
tomorrow.

The Bell I=

1851 hrs,

The Lok Sabha then adjourned tll
Eleven of the Clock on Wednesdaw,
March 18, 1966/Phalguna 25, 188T
(Saka).

*Half-An-Hour Discussion,



